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OBJECTIONS ON BEHALF OF RESPONDENT NO. % (M/S BAHRI

ESTATES PRIVATE LIMITED) TO THE THIRD JOINT COMMITTEE
REFORT DATED 16.04.2021

MOST RESPECTFULLY SHOWETH:

. That it is submitted that the Applicant filed the original application praying
for the following directions;
a. "To direct the 4th Eezpondent 1o nol concede the application for
environment clearance, submitted by the 9th Respondent,
b. To direct the 15t Respondent and Tth Respondent to prosecute the 9th
Respondent for violation of Environment Protection Act.
¢. To direct the 9th Bespondent to take sieps towards compensating and
remedying the social and environmental damage capsed,,
d. To direct the 9th Respondent to restore the natural streams as it is
existed pnor to the commencement of the project..
e. Pass such funther or other orders as may be deemed fit and proper in the

facts and circumsiances of the case. ™



2. That at the outset, it is submitted that the answering Respondent has gone
through the affidavit filed by the Applicant and the reply filed by the other
Eezpondents. That the answering Bespondent submiis that all the allegations
pul forth therein as false and erroneous and are thereby denied except those
that are specifically and expressly admitted hereunder and reserves the liberty
tor file detailed reply against them in the future.

3. The Original Application had been filed by the Applicant alleging, albent
incorrectly, that the answering Respondent had undenaken development of
land in Genguvarpaity Yillage, G, Kellupatti Panchayai, Perivakulam Taluk,
Theni District, without obtaining prior Environment Clearance (hereinafier
‘EC") under Environment Impact Assessment Notification (hercinafter “ELA),
2006,

4, The present Objections are being Nled by M/s Bahn Estates Privale Limited,
{Respondent No. 9) in response to the third Joint Committee Report. Forther,
it should be read in continuance of and in addition to the earlier replies as well.

5. This Respondent has previously filed its Reply on 03.08.2016, its Objections
om 08.10.2020 to the First Committee Report dated 25.08.2020 and Objections
to the Second Commitiee Report dated 19.12.2020 on 18.01.2021, clanfying
that the present Respondent had promoted layouts in 49.31 Ha of londs as
plotted development. in the year 2009, That further, the NOC issued by forest
department on 24.001.2008 has recorded the land area of the present
Eespondent to be 51.82 ha, by including the survey numbers which the present
Eezpondent did not own o the time of grant of the (orest deparument NOC,
The same is clanfied in the DTCP statutory approval for layout development
dated 09.03 2009 where Survey Nos. 426, 428, 429 and 441 are not included.
Further, the Project being less than 50ha, did not reguire prior EC as per Entry
&b} of the EIA Notification 2006,

&, In view of the above, the project of present Respondent also did nol require
clearance from the Standing Committee of Mational Board for Wildlife |
NBWL] under the Wildlife Protection Act, 1972 as the order of the Hon'ble
Supreme Cournt dated 04, 12. 2006 passed in matter titled Goa Foundation Vs
Union of India & Ors, (W.P.0C) 46052004), mandating such clearance, was
only for projects which required EC under the EIA Notification 2006, That
the relevant extract of the said order is reproduced herein below:
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“The MoEF wonld also refer to the Standing Committee of the
National Board for Wildlife, under Sections 5-B and 5-C{2] of the
Wildlife {FProtection] Act, the cases where environmemnt clearance

has alveady been granted where activities are within 10 km zone. ™

That the True Copy of the order dated (4. 12 2006 of the Hon'ble Supreme
Court passed in matter tithed Goa Foundation Vs Union of India & Ors
(W.P.(C) 460/2004) is annexed as ANNEXURE R/1. Further, the said fact
can also be confirmed in Goa Foundation Ve Umon of Indian & Qs (W.P.(C)
435/2012) vide order dated 21.04_2014 issued by the Hon' ble Supreme Court,
wherein the onder dated 4, 12,2006 has been relied upon and it has been
concluded that the MoEF&CC was directed to refer to the Standing
Commitice of the MNational Board for Wildlife (hereimafter referred os
‘SCNBWL') the case in which environment clearance has already been
gramted in respect o activities within the 10 kms zone from ihe boundary of
the Wildlife Sanciuary and Mational Park,

. The above said fact can further be sobstantiated by various Office
Memaorandums issued by the MoEF&CC issued overnime dated 27.02.2007,
02.12.2009, 20.08.2014, 04.09.2014. 26.09.2014, 30.03.2015, 01.05.2015,
DB.0E.20019 & 16.07.2020 for executing of order dated (4.12.2006 of the
Hon'ble Supreme Courl mentioned above wherein a requirement of
recommendation of SCNBWIL, has been mandated only for projects which
require EC and not otherwise. That the True copy of the said OMs dated
27.02.2007, 02122009, 20.08.2014, 04.09.2014, 26.00.2014, 30032015,
01052005, 08082019 & 16072020 are annexed as ANNEXURE R/2
(COLLY.)

. The said fact that EC is not required for the impugned project is further
substantiated by the Written Submission filed by Respondent No. 4 - SEIAA
of Tamil Nadu clearly stating that that the project does not require pnor EC
as the extent of the land of the project is only 49.31 ha,

. That 1o the shock and surprise of this Respondent, the Joint Committee in its
reports has failed to appreciate the Objections of the present Respondent and
continues to rely only on the document of “Forest NOC™, which was issued
for activities relating to agniculture and more importantly 1o ascertain whether

any forest land falls under the proposed project or activity or nol. It is also
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submitted that any forest NOC does not grant or affirm any title to any private
land and therefore cannot be used as such too, It 15 therefore bumbly submutted
that the excessive reliance by the Jt. Commitiee o the area mentioned would
be nof coly inappropriate but also without any authonty of law, The said area
mentioned in the Forest NOC to determime the area of land owned by the
present Respondent, without considering the actual usage of lands and the
statutory approvals obtained for the same for the impugned project would not
only be improper bul also violative of the law. That in view of the conlinued
relisnce on forest NOC in the third commitieg repori for calegonizing the
present Respondent as a violator, albeit incomectly and without any basis in
law or facts, the present Respondent secks to submit its Objections to the third
comimities report.

1. That the Bespondent No. 9, at the outser, submits that all those averments in
the present Objections, that have not been specifically admitied are herewith
denied and are not to be construed as having been accepted by the present
Respondent as if traversed seriatim.

11.That before averting to the para-wise Reply on the observations of the third
Joint commitiee report, the present Respondent seeks to place on record
certuin Preliminary Objections, which in its humble opinion, are crucial for a

holistic adjudication of the present matter.

Preliminary Ohjections:
12.That the Joint Committee has wrongly affixed mala-fide intention on the
present Respondent for evading statutory process for obtaining prior EC
from State Environment |mpact Assessment Authority [hereinafter "SEIAA')
under El&, 2006.

13. That the present Eespondent had entered into a development agreement with
five business associates on 12, 112617, for promoting lands as plots. It is
necessary to state that, though the five associate companies own several lands
in the village in question and also in other villages, this Respondent entered
into agreement for promoting an extent of 121.84 Acres (49.31 ha) only. The
liat of survey numbers that are covered in the sad agreement are detailed im
the schedule of the agreement. True Copy of the Development agreement
dated 12.11.2007 is marked and annexed as ANNEXURE RJ/3.



14.That this agreement got further fortified under the General Power of Attomey
which was executed on 26.03.2010 for the same area of land which 1s 121.84
acres, True Copy of the General Power of Attorney dated 26.03.2010 1=
marked and annexed as ANNEXURE R/4.

15. That on 17,001 200 this Respondent, applied for No ohjection Certificate
(Hereinafter *“NOC), for developing many projects, such as plots, farmlands,
planting Pathimugam and other trees, from the Forest Department, on behalf
of various entities namely 1) Bahri Estates Pvi, Lid. 2) Sushma Sales Pvt, Lid.
1) Anpra Farms Developers Pvi, Lid 4) MSs Bahn Cusines Pvt, Lid. 5) Mis
Suprava Agro Estates Pvit. Lid.

16.The soid application of this Respondent had a list of survey numbers, however,
few of which were nol owned when the application was made. The reason for
which this Eespondent approached the foresi depariment, was only for
seeking a clarification, as 1o whether the lands in the list are forest lands or
patta lands and the NOC from a forest department for a non-forest land would
ascertuin the fact that no forest land is being used for non forestry purpose.
That the True copy of the application dated 17.01.2008 is annexed as
ANNEXURE R/S.

17.In furtherance to the application by this Respondent the Divisional Forest
Officer {Hereinafter ‘DFO’), Kodaikanal on 24.01 2008, approved his No
Objection Certificate (hereinafter referred as “NOC’) for only developing
Agncultural farms to the lands for which the application was made, in an area
of 51.82 ha, including the Survey MNos, 426,428 429 and 441 which had not
been procuredbought at that time. That the True Copy of the NOC dated
24.01.2008 alongwith its English translation is appended as ANNEXURE
R/6.

181t is further submitted that the above said lands were not intended 1o be added
to the proposed plotted development project.  That without the said survey
numbers, the total arca was admeasuning to be 49.51 ha which in reality was
the position of ownership of the land. It is also pertinemt to highlight that at
the time of submission of the Application for Forest NOC, the Thasildar
Certificate dated 22,02, 2008 was also enclosed for cerifving that the preseni
Respondent owned only 49.31 ha of land and had no ownership of the survey
Nos 426, 428, 429 and 441. That the true copy of the Thasildar Certificate
dated 22022008 certifying the land owned by the present Respondent
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enclosed while submitting Application for Forest NOC on 17.01.2008 is
marked and annexed as ANNEXURE R/7.

19.Furiher, the encumbrance certificate of the survey Nos 426, 428, 429 and 441,
woubd show a fact that this Bespondent did not own the said survey numbers
and the same had been porchased only after four yvears from the date of
approval of the plotted development project. It is also necessary to mention
that the said lands are kept still unused and separate for the project tll date.
The True Copy of the photograph of the said area where fencing has been
done is marked and appended as ANNEXURE R/8. This Respondent is also
open for inspection to the said four parcels of lands which shall clarify the
factual position whether the lands in survey Nos. 426, 428, 429 and 441 arc
part of the Sth Respondent’s project.

20, That, therefore, the said Survey Mumbers which were nol owned by the
present Respondent but were made part of the NOC granted by the Forest
Department, does not imply that the same becomes a part of the plotied
development project when the permission of the same stands on a different
footing = namely the approval given by the DTCP for township development
on 49,31 ha,

21.It is necessary to state that, though this respondent had made application for
NOC to the forest department for various projects such as agro-business,
layout development, Pathimugam plantation, etc., and obtaimed NOC for
promoting farmlands, this Bespondent had executed the development of
layvout project alone, The application for layout development was made on
14.02. 2008 to the 8* Respondent for promoting the owned picce of 49.31 Ha
of lands as “plotted layout™.

22.That a= a result, on 059.03.2009 the DTCP approval was only granted for 49.31
ha of lands, The sad approval excludes the contested Survey numbers, The
same has been reaffirmed by Respondent No, B (DTCP) in their Reply dated
15.03.2018 before this Hon'ble Tribunal. It is pertinent to mention that
nowhere has the DTCP in s approval conditions directed present Respondent
o acquire prics BC under ETA, 2006, That the True English Translation of the
DTCP approval and lavoul conditions dated 09032008 along with the
approved map dr. 18.03. 2008 is marked and annexed as ANNEXURE R
(COLLY.)
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23.That it is submitted that out of the said 4931 ha, 12.68 acre [measuring
552,210 sq. ft ie. approximately 5.13 ha] as open space reservation (O5R)
was gilted to local body vide Gift Deed dated 15042009, That the true copy
of the said Gift Deed dated 15042009 is marked and annexed as
ANNEXURE R/10. That further, the said gift deed was rectified vide a
rectification deed doted 14.09:2010 wherein 50 feet. 40 feet and 30 feet roads
of 18.6 scres were also gifted. Thus, the total area gifted stood at 31.28 acres,
Thiz 31.2B acres (equivalent o] 2.658 ha) does nol form part of the propect
sitg and the same is in the possession of the Local authoniy, Clearly the land
that exists in the present ownership and control of the Respondents and other
owners of the said plots is much less than 50 hectares and thus by no stretch
of imagination it would require prior environmental clearance. The True Copy
of the Recufied Gift Deed dr 140920040 5 marked and annexed oas
ANNEXLU'RE R/11.

24 Though the Applicant alleges that, the bridges connecting the public roads
inside the project area, in S. Nos. 296, 306/1, 310, 398, 378, 418, 419 and
419B. constructed by the 9* Respondent, the same does not form a part of the
project as the same had been handed over 1o the PWID, alreasdy, as per the
condition no. ¥ in proceedings di. 03.02.2011. Hence, the allegation that the
Govt odals in Survey Nos. 296, 306/1, 310, 398, 378, 418, 419 and 4198
forms a part of the project, is baseless and without any application of mind.

25.That additionally, the present Bespondent has also oblained permission from
the Elecinicity Board, permission for water supply, permission for making tar-
road for the individoal plots from the local authorities and the sume reaffirms
the stance of the present Respondents as one  committed to the Rule of law
and adberence to the statutory mandate to underake development in a lawful
and environmentally conscious manner.

26,11 is reiterated in the present Ohjections that the contesied survey numbers
426, 428, 429 and 441 were not owned by the present Respondent at the time
of application to the Forest Department for NOC and subsequently to the
DTCP. It is necessary to state that subsegquent to the promation of the sasd
lands, the present Bespondent had purchased the lands in Survey, Nos, 429 in
the year 2010 and Survey Mos. 426 and 428 in 212, That the date of
acquisition of these lands is clearly subsequent to the NOC dated 24.01.2008,
itself proves that at that ime there was no ownership of the land. That the true
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copy of the the sale deed dated 28.10.2010 issved for 5. No. 429 and the sale
deeds 1ssued for Survey Moz, 426 & 428 on 21082012 are annexed as
ANNEXURE R/12 (Cally.)

27.Funther, by the time the =aid sale deed materialized, the present Respondent
had obtained the completion cemificate from the Disinct Collector on
15.05.2011 categorically stating that the plotted development project having
4931 ha has been completed. The Completion Certificate of the District
Caollector has been submitted before this Hon ble Tribunal as Anmexure I of
the Objections to Joint Commitiee Report dated 0%, 10,2024,

28.That the entire allegation of the Joint Commintes against the present
Respondent for violation of EIA, 2006 by relying on the NOC of the Forest
Department, di. 24.01 2008, which was pranted for 51.82 ha is incormect in
law as well as on facic, Moreover, even though few of those survey numbers
were subsequently purchased, it was never envisaged to be part of the present
plotted development project and the same remains untouched and vnused till
date which can be physically verified.

29.That even today, no activity has been undertaken on Survey Numbers 426,428
anid 429 which are now owned by the present Respondent and the same are
lving untouched.

30 Further on 12.07.2011 the DFD, Kodaikanal Division, with reference to the
letter dated 10.06.2011 of the Ganguvarpatty Forest Assistants reporting on
their physical inspection conducted of the site of answering Respondent, had
clarified the following:

a. Mo land encroachment of forest ares

b. No Bamier for wild animal corridor was done and there 15 no man - animal
canflict

c. The entrance made in Kodaikanal to Batalagundo road beyond 300 fect
from forest arca there 15 no wild amimal passing through this area and there
is no damage to ecosysiem of the natural forest, environment and wildlife

d. The layout area is dry waste land. It is hike "clay Canker soil™ having the

sirength of concrete and no agriculiural operation is possible,

e. Roads are formed of gravel stones and it was nol a hindrance to forest and

environmenial ecosysiem,
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Based on the sbove observations, a formal clesrance was given to this
Respondent’s lavouwt with a recording that the conditions already stipulated
need to be followed sinctly and addionally a chain of trees were directed to
be planted at the buffer zone. The True Copy  copy of the letter dated
12,07, 20011 of DFEY both in Tamil and a English translation is appended as
ANNEXURE R/13.

31.That even though the DFO was pleased to observe the above for the layout
project in 49.31 Ha, the forest department has [ailed to amend its record and
recognize that the project in gquestion is only being developed over an area of
49.31 ha and ot 51.82 ha,

32.That even the Joint Committee, under its report dated 25,08, 2020 has noted
the submission of the answering Respondent that the Survey Numbers
426428429 and 441/1 were not under the ownership of the answering
Eezpondent and NOC in this regard has not been amended (Iniernal Page No.

6, Running Page no, 244 of the Beport of the Joini Commitiee dated
25008, 2020

33.That the present Respondent again wrote to the Principal Chief Conservator
of Forest (hereinafter ‘PCCF’) on 1407 2021 with a request o amend the
NOC record fo reflect the comect ownership of 49.31 ha of land for which
DTCP approval was granted for plotted development. It 15 submitted that the
PCCF in furtherance of the request of the present Respondent has forwarded
the said letter dated 14.07.2021 w DFO, Kodaikanal on 12.08.2021 to take
necessary action in this regard for amendment of forest NOC dated
2400 20008, True Copy of letier dated 14,07 2021 by M/s Bahn io POCFE for
amending the forest NOC to 121 acre is marked and annexed as ANNEXURE
R/14.

True Copy of letter dated 12,08 2021 by PCCF, Saidapet Chennai to DFO,
Kodaikanal directing to amend the forest NOC as per letter dated 14.07.2021
nf M5 Bahn iz marked and annexed 32 ANNEXURE R/15.

34, v is submutied that the Respondent no. 4 (SELAA) in its written submissions
dated 11092021 and the Bth Respondent (DTCP) in their reply dated
15.03.2017, had categorically reaffirmed that the present Respondent project
is exempied from the requirement of prior EC under ELA, 2006 as it is only
49.31 ha of land. That further, even this Hon ble Tnbunal in the present matter
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vide its order dated 20.07.2016 has noted the fact that the DTCP had given its
approval of a land which 15 less than 50 ha.

5.0t is pertinent to state thai this Respondent had camied on the project of
development of barren Llands for residential plots only. Further, it is the owner
of the appropriate plots who are required o obtain necessary approvals from
the local authority to carry out the construction of residential buildings, either
independently or in contract with a privale company or this Bespondent. It is
submitted that the said residential bouses constructions are done only afier
ohiaining necessary permissions from the respeciive authorities,

36.That the construction of residential houses has been undertaken by private
residents through third party contractors or by the present Respondent owing
i the [act that most of the residents are ald and refired persons andfor couples,
That in the plotied development ares, lands are sold o individual parties
transterring the ownership over it through sale deed and registration and
therefore the said land{s) are no more within the purview of Respondent as
the same 1s transferred to the second party. Therefore, as and when the plots
are sold to different parties the same gets deducted from the total land area
under the ownership of the Respondent. As an illustrafion, it is submitted that
if 10 plots of 1 ha each are sold in the case of the Respondent, the total anea
left with him remains to be 3931 ha (viz 49.31 —{Minus) 10 ha). Further, these
plots that are sold are without any structures on them. That the construction
that 15 subsequently undertaken too does nol come under the purview of the
Eezpondent. However, an option is given to the new individual owners 1o give
the contract of construction to the Respondent which may also be given to
some other contractor. Therefore, given the fact that the permission to develop
and execute the plotied development propect has been granted by the DTCP
only For an area of 49,31 ha, the same does nol get covered under item 8(b) of
the EIA Mofification for which the requirement has always been for areas of
meore than 50 ha or when a total built up area is more than 150,000 sq meters.
Therefore, the presemt Respondemt is completely exempted from the
requirement of prior EC in such circumstances. Further, with regard 1o the
aspect of buili-up area, the same does not apply in the plotied constroction
project given the fact that the buili-up on each plot will be considered as a
separate project and the onus of which lies on the new respective owner. That
presently, the total area which has been sanctioned by the DTCP in favour of
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the answering respondent is within the 49.31 ha area and is of 6000 sq. mts.
Built-up area which includes the Club House and few plots for development
of villas, The entire layout promoted by the 9th Bespondent is only 49.31 Ha
and it is only empty plotied layvout development of 298 in numbers without
any constnections, Further in 8. Mos. 200v6, 401/1 and 40172, for constructing
a club-house, this Respondent approached the Sth Respondent (DTCF). and
obtained prior permission on 27.05.201 3. The total plot area of the club-house
iz T Sq.0t and the built-up area is 38,855,064 Sq. 0. which is approximately
1,604 5q.m. Therefore the project of this Eespondent is neither over 3 Ha
nor more than 20,000 Sq. m and hence the EIA Notification 2006 shall not be
applicable for the club house facilities or the project as 2 whole under the EIA
MNotification, 2006,

37.Funher, ihe preseni BEespondent had also written a levler dated 2E.04.2015 o
the MoEF&CC submitting that neither the built-up area is above 200000 sq.
mt. nor the total land areas is above 50 ha and enguinng whether the said
project requires the prior EC. However, no response to the same was received.
That the True Copy of the said letter dated 28.04.2015 is annexed as
ANNEXTURE R/17.

38.That further, the Joint Committee has wrongly alleged that the present
respondent had intentionally limited the total land area of the project to less
than 50 ha just for the purpose of escaping the mandate of pnior EC required
under the ELA Notification 2006, That in this regard it 15 submitied that the
development agreement dated 12, 11,2007 had included the lands under the
possession and ownership of 5 compunies who had entered the agreement and
at time the present Respondent was aware of the mandates of ELA notification
2006, That the sawd fact 1= evident from the conduct of the present Bespondent
wheo had followed all due procedures and had gotien the project approved from
vanous authonties, including the DTCP, PWD, Tamil Nadu Highway
Department, Local Awthority, Electncity Board, Forest Department among
others, That intention of the present Respondent has always been clean and
honest amd the allegation of the Joint Committee that the reduced land was
intentional does nol hold good in law as the Hon'ble Supreme Court has
categorically held in the case of Dhruva Enterprises v. C. Srinivasulu and
Others (Civil Appeal No. 3776/2020) that no adverse finding can be amived
at simply because the project proponent got an approval for a reduced area.

S
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39.The Joint Committee has also failed to appreciate the fact that DTCP in its
order 22.04.2013, while granting building approval for the construction of the
Club-howuse, has wrongly provided the condition that for the outlet of drainage
water and stated that the permission from the Pollution Contrel Department
onder the Water (Prevention & Control of Pollution) Act 1974 (hereinafier
referred as the Water Act 1974) should be obtained, when in fact construction
15 not more than 20,000 sq mt.

0. That in this regard it is submilted as per the revised classification of CPCB
dated 0703, 2016 shows that only those building and constrection projecis
which are more than 20,000 Sq mt. built- up area requires to obtain CTECTO
and not otherwise. The True Copy of the Relevant Pages of the Revised
classification dated 07.03. 2016 is annexed as ANNEXURE R/17.

41.That given the fact that the Clubhouse of the present respondent is less than
20,(KM) 5. mit bali- up area therefore no CTE was requited in the first place.
Despite the fact that the present Respondent being exempted from the
requirement of CTE under luw, application for CTE was filed to the TNPCB
for construction of 3,609 sq m of club house on 12.12.2013 in pursuance of
the DTCP clubhouse conditions, which albeit incorrectly and dee to a
misunderstanding of law, required the present Respondent o apply for CTE.
That the True Copy of the application dated 12.12.2013 is annexed as
ANNEXTRE R/1S.

42.That in pursuance of the CTE application, TNPCB on [4.02.2004 wrole (o the
present Bespondent 1o clarify as 10 whether the project is covered under
Schedule B(a) of §(b) of the E1A Notification. That the True Copy of the letter
of TWPCE dated 14.02.2014 is annexed as ANNEXURE R/19.

43.That on 13.03.2014, the present Bespondent clanified that the project area s
4936 ha and construction of clubhouse amounis 1o 3,609 sq mis, thas it will
not be covered under Schedule B(a) or B(b) of the EIA, 2006, That the Troe
Copy of the letter dated 13.03.2014 is annexed as ANNEXURE R/20.
However, the application for CTE of the presemt Respondent was wrongly
rejecied by the TNPCB vide letter dated 23.03. 2014 o state that the Project
of the present Respondent is a violation case and was required o obain prior
EC. That the True Copy of the Rejection Letter dated 25.03.2014 15 annexed
as ANNEXURE R/21.
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44.That in this regard it is reiterated that the project never required EC under EIA
Notification 2006 as it was only proposed for an area of 49.31 ha as confirmed
by Bespondent no. 4 (SELAA) in its wnilten submiszsion and reply of the 8th
Respondent. 1t is necessary to state that the THNPCB couldn’t have rejected the
CTE Application for want of EC, It is due 1o the present proceedings the
ordinary legal recourse for appeal was not undertaken.

45.That it is further submitted that the MoEF&CC vide ns Circular dated
211 1. 2006 clanfies that grant of EC under ELA, 2006 and grant of Consent
under Water (prevention and control of pollution) Act, 1974 and Air
{Prevention and Control of Pollution) Act, 1981 are separate processes under
EIA, 2006 and thus NOCs required under Water and Air Acts are mandatory
requiremient under those Acts and will have to be taken as required and will
ol be linked 1o environment clearance, True Copy of the MoER&CC
Clarification dated 21.11. 2006 is marked and annexed as ANNEXURE R/22,

46.That further, the Applicant has alleged that Application of EC has been
submitted by the answering Respondent on 22.01.20016 {AMNEXURE A/T of
OA at Page 39). It is submitted that the said application were withdrawn vide
letter diated 25.06.2018 and reiferated on 27092021, A Copy of bath the
letters dated 28.06.2018 & 27.09.2021 are appended as ANNEXURE R/23
and ANNEXURE R/24.

47.1t 15 further submitted that the allegations rased by the Applicant that the
water channels/streams are being destroved, within the project site of this
Eezpondent are without any basiz. The Applicant had raised these allegations
without any proof and without application of mind. That it is necessary to sec
that none of the channels running inside the private property of this
Eespondent are disturbed and the water channels are protected and maintained
wilh extreme care, Thizs Eespondent, at the time of promotion of the layout,
had obiained necessary permissions from the Public Works Department, for
construction of culverts across the water channels.

48. It 15 necessary to state that, 1if the existing channels and drains within the
property are compared to the FMB of the village, the same shall prove thal no
alieration or damage had been done by this Respondent o the walter bodies
within the property. Hence, the allegation of the Applicant that this
Respondent had damaged or destroyed the water body iz baseless and is only
a bald allegation. The same 15 also supported by the observations of the Joint

S
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committee report dated 25.08.2020 (See intemal page No 7 & 11, running
page 245 & 249)

49.That it is humbly submitted that the conclusions of the Joint Committes in all
the three reports qua the requirement of EC based on Forest Department’s
NOC is imcorrect in law and facts, That in view above mentioned objections,
the direction by PCCF w DFQO, Kodakanal dated 12.08.2021 to ke
necessary action with regards to the amendment to the extent of land from
129.82 acre (51.82 ha) w 121.84 acre (49.31 ha) for M/s Bahri and the
submissions of SEIAA stating that land acquired For plotied development was
49.31 ha, the present Application may be dismissed as being bascless and
devoid of all merit. That further the compensation of Rs. 99.1 lakh imposed
on the present Respondent by the Joim Commuties in its secom] report should
also be set aside in view of absence of any violation of statutory compliances
and environment damage.

5().That it is pertinent to mention that the said project is for providing a high
guality life to the retired senior citizens and for the said purpose, this specific
location was selected which is environmentally rich, clean and green. That the
project has been carved oot keeping in view the environmental sanciity of the
arca 5o a5 to blend in the present ecology. That the True Copy of the photos
showing the project’s environmental friendliness are annexed as Annexure
R/25 above.

51.That further, the present Bespondent has sponsored and dedicated check post
facilities to the local police department and the forest department. The same
was done to assist and cooperate with the government to bolster the
surveillance and security which will benefit the larger public also. In the same
spirit, present Respondent submits with humility that the present project has
been instrumental in meeling a major substantial portion of the waler
requirement for the village of G-Kallupatty, For the said purpose, as a CSR
activity, on the request by the District Collector and the local panchayat
officials and on the approval and swpervision of the suthorities, this
Eespondent completed a pipeline connection project from Man Jalur Dam to
the village st the expense of the Respondent. It is pertinent 1o mention that
there was no proper source of drinking water carlier and all the activities were
done as a part of corporate social responsibility by this Respondent. That the
true copy of the photographs of the inauguration function of the police check
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post and the forest check post and of the laying down of water pipeline is
annexed as ANNEXURE R/26.

52.That present Respondent has also undertaken the expenses for providing
undergroumd cables, black topped roads, drnking water through supply
pipeline and plantations, at a cost of approximately 7 crores while developing
the projects, which were not a mandate on the answering Respondent and were
infact required to be done by the Government agencies. That these were done
to ensure thal the ecological sanctity of the aréa remains intact while providing
the local population and fuiure senior residents with ihe requisite essential and
basic requirements such as drinking water, sanitation which is a prerequisitc
for providing an adequate standard of living. That the relevant documents
providing the details of the same can be provided 1o this Hon ble Tribunal if
required, That the Gift Deed dated 05052015 at Page 53-59 of the Reply of
the answening Respondent No. 9 dated 03082016 shows that land was gifted
to local authority for supply of water to the G. Kallupatti village.

53.That it is further submitted that the present Respondent has undertaken the
plotted development project in question for providing service to the elders and
semior citizens in the fashion of retirement homes. That the efforts of the
present Respondent for initiating and executing the project has been met with
multiple awards for best retirement development for consecutive vears at
Indian, Asia and World level. Further, awards titled "Entrepreneur of the Year
(Retirement Housing Secior)’, "Most Trusied brand of Asia’, "Best Eeal
Estate Developer’, *Best Retirement Community Award’ have been awarded
which shows the quality of work and service being provided by the present
Respondent for the elders and the commumity. That True Copy of the slides
showing multiple awards being received to the project of the present
Eezpondent is annexed as ANNEXURE R/27.

34, That due to the project, which is located in an ecologically rich landscape, and
which caters to the elderly and semior citizens, the community together have
been living a happy and prosperous life. That the project of the present
Eespondent has given them an improved life whach is of high-quality hiving
and a renewed sense of community life. That a copy of the photographs of
the community living together within the plotted development area and
showing celebrations done by the community at various festivals is annexed
as ANNEXURE R/28.
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55.Further even the DTCP, Project director, vide his communication 14.09.2011,
had complimented that project of this Respondent as a world class
development with proper electncity, water supply, sewage and waste disposal
systems, A copy of the said communication dated 14092011 is appended as
ANMNEXURE R/24.

56.That although the present Respondent had initiated the present project with a
positive intent in order o serve the elders and has undertaken s due part in
confributing 10 the locals and the regional authorities and has conducied s
project in abidance with law, however, be has been struggling for more than
5 years due to the present case being filed frivolously against him and his
company . which is not only leading in a loss of reputation but is also causing
him huge Onancial obstructions a8 no new buyers are trusting in investing in
the project ihereby causing huge financial burdens, That the preseni case is
also causing fear in the minds of present senior citizens who are residents who
had already invested their life savings in the plots and wherein villas and
homes have been constructed. That these elders have placed their trust on the
present Respondent and had expected a peaceful living however, the present
case has become a cause of Fear and wnwanted momors which resulis in their
disturhance in their otherwise peaceful lives.

57.1t is necessary to state that, except the observation of the Joint Committee, on
the question of law, that, this Respondent require an Environmental Clearance
(based on the NOC issued by the Forest Department), all the observabions
made by the committee, based on the phyvsical inspection, show that this
Respondent had taken the extreme care to protect the ecology of the arca while
promoting the 49.31 Ha as a layout development.

Para-wise response 1o the Third Report of the Joint Committee

That the present Respondent raises the following Objections to the observations in
the third Commities Beport under ihe sub-heading “Preliminary Ohjections o ihe
Second Committee Heport”

38.That in response to observations of the Committes at 1 No 9, it is submitted
that the jurisdiction of the Joint Committee was to ascertain damages if there

was an instance of violation by the present Respondent. That in the absence
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of any violation of E1A, 2006 and more importantly of lack of finding of any
environment damage to the project of the present Respondent, the Jaint
Committes has gone beyond the mandate prescribed by the Tribumal in its
Order dated 08.01.2020.

39.That in response (o 81 Mo, 10, it is submitted that the Joint Commitiee’s
continued reliance on Forest NOC dated 24,00, K8 stands vitiated in view of
the letter dated 12.08.2021 by the PCCF requiring DFO, Kodaikanal o take
necessary action in view of the letter dated 14.07. 2011 of present Respondent
to amend of Forest NOC land records. from 12982 ha 1o 121.84 ha.

). That in response to 51. Mo, 11, it is submitted that the continuance reliance
ppon Forest NOC as the basis for ownership of 51.82 ha by the Joint
Committee without due consideration of the statutory permissions granted by
Tehsildar, DTCP and Panchayat, all of which categoncally records the land
area of the present Respondent 1o be 49,31 ha, the Joint Commitiee has failed
i act reasonably in accordance with law. That further, the present Eespondent
has not been granted a single opportunity to justify its stance pertiining to the
mistaken grant of Forest NOC for 51.82 ha , by the Ld. Committee and strikes
at the very root of the arbitrary and biased conduct of the Joint Committes

aganst the present Respondent for reasons best known o them,

Thai the present Eespondent raises the following Objections o the obaervations
in the third Committee Report under the sub-heading * M Opportunity of being
heard by the full Committee’

1. That in response to 51 No. 12 it is submitted that each member of the Joint
Committee was directed to imspect the arca of the presemt Respondent.
However, by semding one of the representatives from the Joint Commuittee, it
has denied the present Eespondent opponiunity 1o pul his views hefore the rest
of the Committee members who are experts in their specific field of statutory
environmental compliances. The contents of para 3 of the para-wise reply may
be read in addition to the present Reply to Committee observations in 51 No.
12

That the present Respondent raises the following Objections to the observations
in the third Commitee Beport under the sub-heading *Modification of members

of the Commities without prior permission’
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2. That in response to 81 No. 13 to 15, it is submitted that the modification of
team members of the Joint Commuittee without priof intimation i this Hon ble
Tribunal and the parties in the present matter bas prejudiced the lindings of
the Joint Committes against the present Respondent. That there is no evidence
with respect to any field inspections by the new member of the Joint
Committee to the site of the present Respondent and neither was the present
Eezpondent afforded any opportunity to present its submissions before the
new member of the Committee. Such conduct of the Joint Committes is in

abject violation of the principles of nafural justice,

That the present BEespondent raises the following Ohjections o the chservations
in the third Committee Repont under the sub-heading *Overview of the Project’

3. That in response to the S1. No. 17 it is submitted that the present Respondent
had entered into a development agreement with five business associates on
12.11.2007 and subsequently obtained power of attomey for an area of 49.31
ha as stated in the development agreement. That the contesied survey MNos
426,428 and 429 were subsequently purchased by the present Bespondent and
were nol made part of the plofied development project as per the DTCP
approval dt. 09.03.2009. It is further, submitted that the from the year 2008 w
2011, the present Bespondent has submitted the letters of Tahsildar dated
22.02. 2008, the letter of Panchayal dated 22,05, 2009 a5 well as iz Beply dated
LA 2001 1o the Show cause notice dated 28.03.2011 wherein it has been
clearly stated that the present Respondent owns 49.31 ha of land, That despite
the said proof, the forest department had failed to amend its own records as a
resiult of which the presemt Eespondent submitied an application dated
14.07.2021 t0 PCCF and to DFO, Kodaikapal and POCF. That the said
application has been considered by the PCCF whao had then forwarded the
same to the DF0, Kodmkanal wide its letier dated 1208 2021 o take
necessary action in this regard. That the Jt. Commitiee has thus wrongly
assumed a “calculated approach’ by the present Respondent to exclude the
contested survey numbers from the layout plan when in fact the said survey
Nog were never owned by the present Respondent in the first place nor was
the part of the present plotted development project. Infact, survey No 441/2 is
still not owned by the present Respondent. Despite the said submissions, the

Joint Commuttee, for reasons best known bo them, has continued (o wrongly
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implicate the present Respondent as a violator. That reliance by the Joint
Committee on letter dated 02042014 of SEIAA wrongly delisting the
application for EC of the present Bespondent and categorizing it as a violation
case stands vitiated in the light of the Wrilten Submissions by SEIAA on
110K, 2021 wherein it has clarified that the present Respondent owned 4931
ha of land and required no prior EC under E1A, 2006. That the said application
was made before SEIAA, on sdvice of Consultants, on wrongful rejection
letter of the CTE application of TNPCE dated 28.03.2014 which was rejected
for wand of prior EC, on ground of project being above 20000 5q. meters of
built-up area.

fid. That due to the reason that the said project is a plotted development project.
thve question of buili- up area does not anse as the plotted areas are iransferred
o various parties throogh zale deed and regisiration and therefore the said
aress do not remain part of the total land area of the answenng respondent.
That it is reiterated that the total built-up arca which is being executed by the
answering respondent 15 of 6,000 sq. mis. For which permission has been
granted by the DTCF and therefore the same to does not get covered under
ElA Notification 2006, That the contenis of para 2 to 17 of Preliminary
Objections may be read as an additional reply to the observations of the
Committes in 81 No. 17.

65.In response to 51 No. 18 it is submitted that the letter dated 15092011 of the
Distnct Collector clearly states that the Project of the answering Bespondent
has been completed which is of 4931 ha, That the Committee continues 1o
undertake a mistaken view of law and facts despite the submissions of the
present Respondent backed by letters from statutory authorities affirming the
same. This Hon'ble Tribunal may take strict note of the incorrect submissions
of the Joint Commitiee (o unfairly implicate the present Respondent.

That the present Bespondent raises the following Objections o the observations
in the third Committee Repon under the sub-heading * Location of the Project’

6. That in response fo 51, No, 19-23 it is submitied that the confimsed reliance
by the Joimt Committee on the decision of the Supreme Court dated
04.12.2006 in Goa Foundation v. Union of India declaring a buffer ESZ of 10
kms until the final Notfication 15 1ssued by the State Government réemains
inapplicable on the Project of the present Bespondent. That the zaid order of
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the Hon'ble Supreme Court is onby applicable for projects requiring EC under
the ElA Motification 2006 and pot otherwise. That the sad fact can be
substantiated by various the Office Memorandums of MoEF&CCT j=sued
overtime dated 27.02.2007, 02, 122009, HrLO08, 2014, 04.09,2014, 26.09.2014,
JOU03. 2005, 01052015, 08082019 & 16,0724 issoed for executing of
order dated 04.12.2006 of the Hon'ble Supreme Court mentioned above
whersin a requirement of recommendation of SCNBWL has been mandated
only lor projects which require EC and not olberwize, That the Project of the
present Respondent commenced in the vear 2009 and was completed in the
vear 2011, That subsequently, in 20092013, the Kodnikanal Wildlife
Sanctuary cume into existence and with that the order dated (4. 122006 came
inte effect for the area where the project of the present respondent is located.
That given the fact that the project of the present Respondent does nol reguine
EC therefore the sad order of the Hon'ble Supreme Court 15 also not
applicable. That further, all constructions being undertaken subsequent to the
completion of the Project in 2011 and subsequent to the declaration of the
wildlife Sanctuary in 20.09.2013, have been done by residents in their
individual capacity and in acoordance with law. Any specific violation, if any,
has 0 be taken up individually in accordance with law and the present
Respondent cannot be held liable for any individual violation by a resident, if
any. Therefore, from 20.09.2013 wll 23012020, there was no
restriction'requirement which the order of the Hon'ble Supreme Court dated
04, 12, 2006 mandated on the present project, That subsequently, the final ESZ
Notification dated 23.01.2020 was 1ssued which declared an arca of Oto 1 km
from the boundary of the Kodaikanal Wildlife Sanctuary as the ESZ
However, the said notification also does not impose any restriction on the
project of the present Respondent. That under Para 2 of the said notification,
a Zonal Development plan has to be prepared of the ESZ and if is laid down
that the same cannot impose any restriction on approved existing land-use
infrastructure and activities unless specified in this notification. However,
further, under this notfication, under S1. No. 9 of the table, it is categonically
siated that local people are allowed o underiake construction in their land for
their use. That under 51 Mo, 15 of the said rable, infrastructure including civic
amenities are allowed and widening, strengthening of existing roads and
construction of new roads 15 allowed under SI No. 16 of the final ESZ
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Notification. Therefore, the said notification has categorically excluded the
present project of the Respondent from any prohibition as the layout of the
project for residential purpose was approved by the DTCP vide s letter dated
(19,03, 2009,

671 15 further submiiied that assuming bt ot sdmitting thast constmiction has
been undertaken by the present Respondemt subsequent to the final
Notification dated 23.01.2020, the same has been done after land has been
sold toa third private party and only for the purpose of fulfilling the residential
needs of the said private party, who are senior citizens, and who are the locals

of the area and are allowed to undertake consiruction for their residential
pUrposcs.

That the present Respondent raises the following Objections to the observations
in the third Commuitiee Repont under the sub-heading *Grant of Clearances”

68.That in response to 51 No. 24 to 31, the present Respondent reiterates that the
despite providing ownership records for 4931 ha the DFO letter dated
24002008 and subsequent clean chit given by POCF on 12072011 with
respect fo show cause notice dated 2ZX03.2011 of the DF(Q, the forest
department has failed to update the land records of the present Respondent.
That finally the PCCF had wrtten o the DFD, Kodaikanal to take necessary
sieps with regard 1o amendment of NOC . vide iis letter dated 12.08. 2021, That
the sale deed records for survey Mo 426,428 of 2012 and of 429 granted on
2014} clearly show that neither land possession nor the land ownership was
vested with the present Respondent at the time of gramt of NOC dated
2401, 2008 and the allegation that the same has always been in possession is
wrong and misleading. Further, the said survey Nos, were initially soughi o
be used for further agricultural and plantation development, however the said
plan has been scrapped by the present Respondent and said Survey Nos ane
lying empty as can be scen from the recent photos annexed in Objections of
preseni Bespondent dated 1912200, That the contents of para 14 10 17 of
the Prelimmary Objections may be read as an addinonal response 1o
observations of the Committee Report from 51 No. 24 to 31

That the present Hespondent raises the following Objections fo the observations
in the third Commitice Report under the sub-heading * Waste Disposal’
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64%.That in response to the averments in 51 No. 35 to 41 it is submitted that the
present Respondent had undertaken a plotted development project which
entails selling the land to third parties who would undertake construction and
development of the project as per (their needs and requirements. It is surprising
that instead of acknowledging compliance of DTCP layvowt approval
conditions and establishment of proper waste disposal systems by the present
Eezpondent, the Joint Commuttee is trying o mislead this Hon ble Tribunal
by stating hall-baked facts without substantiating the same with reqguisite
proof, Furiher, with regards 1o the allegation that all facilities are being
maintained by the present Respondent and the same is not commaon to the
general public is false and misleading. In this regard it is submitted that the
Roads and OSE have alrexdy been gifted 1o the Panchavat and therefore it is
in their possession and hence is open (o the public. Therefore, even if i is
being maintained by the present Respondent, the same has not been restricted
from public use which is accessible to nll. Further, under W.P.(MD) No.
56322017 judgment dated 01.08.2017 passed by the Hon'ble Division Bench
of Madras High Court, sitting at Madhurai, it has been stated that when few
areas are marked for commaon purposes for rosds and parks such areas wouold
seize o be private property of the promoter the moment the loyout approval
is accorded. Infact, approval is gramted for the layvont submitted by the
promoter, only by taking into account such earmarking of areas for common
purposes. Hence, the promoter of the layout 15 stopped [rom staking any claim
owver such areas earmarked for public purposes, Therefore, neither legally nor
factually it can be stated that the facilities which arc being maintained by the
present respondent are not common to the general public.

Tt is further submitted that the Commuitiee’s observations on possession of land
more than 50 ha have already been vitiated in light of the POCF letier dated
1208, 2021 directing DR, Kodaikanal io take pecessary action with regards
to amendment of record of the present Respondent and submissions of SEIAA
dated 11.09.2021 where they have categorically stated that the project of the
present Respondent is of 49.31 ha and thus is exempted from the requinement
of prior EC.

That the present Eezpondent raises the following Objections o the observalions
in the third Commitiee Report under the sub-heading ' Forest MW"
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71.That the contents of para 2 to 17 of the Preliminary Objections may be read
in response to the averments of the Joint Committee in 51 No. 45 o 52 and
are o being repeated for the sake of brevity, The present Bespondent would
however draw aniention of this Hon'ble Tribunal o the fact that there is no
attempt by the Joint Committee 1o prove ownership of contested survey Nos
426, 428, 429 and 441 except reliance of forest NOC dt. 24.01.2008 which
has now been directed o be amended by the PCCF. That it 15 submitied that
survey numbers 426, 428, 429 and 44171 has been transfemed to ihe answering
Respondent, however the same was done after the NOC dated 24, 10,208 was
granted. Forther, survey no. 441 has still not been scquired by answering
Respondent. It is reiterated that no activity on these arcas has been undertaben
on these survey numbers which has been procurned further, no permission [rom
any authority has been faken for conducting any consiruction activity on these

areis,

That the present Respondent raises the following Objections 1o the observations
in the third Commitiee Report under the sub-heading *Survey Nos 441- now sub-
divided as 441/1 and 441/2°

72.That contents of para 2 w 17 of the Preliminary Objections may be read in
response to the averments of the Joint Committee from 51 No. 53 to 56 and
are nol being repedled for the sake of brevity, However, ithe Present
Respondent would hike to draw the attention of this Hon ble Tribunal o the
failure of the Joint Committee to objectively analyze the sale deeds for Survey
No 441. The Joint Committee instcad reiterates its observations regarding
violation of ELA, 2006 without substantiating the same in Tecis and law. That
the Joint Commitiee has not provided an iota of proof in the form of sale deeds
or power of attomey certificate to state that the possession for Survey No. 441
lics with the present Respondent.

That the present Respondent raises the following Objections to the observations

in the third Committee Report under the sub-heading “Sarvey Nos 426,428 and

429

73.That the contents of para 2 1o 17 of the Prelimmary Obpections may be read
in response (o the averments of the Joinl Commities from 851 Mo, 57 10 61 and
are ok being repeated for the sake of brevity, However, the present
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Respondent urges this Hon'ble Tribunal to take strict note of the failure of the
Joint Committee to prove that the possession of the abovementioned Survey
Nos lay with the present Bespondent at the time of grant of NOC, The Joint
Commitiee may be put o strict proof for the same

That the present Bespondent raises the following Objections (o the observations
in the third Committee Report under the sub-heading “Wildlife Isswe’

74 That the averment made by the Committee in 81 No. 62 are vehemently denied
as wrong, folse and devoid of merit in view of the DTCP Layvout approval
dated 049.03.2009, PCCF letter for amendment of land reconds of the present
Respondent in Forest NOC dated 12.08.2021 and Written submission of
SE1AA dated 11.09.2021 which have categorically alfirmed that the present
Respondent holds 49.31 ha of land and is exempted from the purview of EIA,
2006. This necessarily proves that no violation of any Wildlife law has been
committed by the answenng Respondent.

75.That the averment made by the Joint Commitiee in S1 Mo, 63 are denied as
wrong and have failed 1o take into accoumnt the scope of the order dated
(4.12.2006 of the Hon'ble Supreme Court, its implications and its execution.
That in this regard it is submitted under the order dated 04.12.2006 direction
was passed that all projects requinng EC and falling within 10 km of wildlife
sancluary were required to be referred 1o SCNBWL. That in pursuance 1o the
said order, vanous OMs have been issved by the MoEFECCT (Impact
Assessment Division) and also by the MoEF&£CC (Wildlife Division)
reiterating the decision given by the Hon'ble Supreme Court dated
04, 12,2006,

76, That the project of the answening is of 49,31 ha and does not require BC, Tt is
further submitted that the project in question had started after procuring
permission form DTCP in 2009 and had completed its activities of laying
down basic infrastructure of water pipe. roads, sewage etc. in 2011 when the
completion letter was issued dated 15092011 by ithe District Collector. That
subsequently, the Rodaikanal Wildlife Sanctuary wias notified on 2000092013
and the effect of the order dated 04.12. 2006 came into effect for projects lying
within 10 kms. However, the same was applicable only to projects requiring
EC which 15 evident from various OMs of MoEF&CC 1ssued overtime dated
27022007, 02.12.2009, 20,08.2014, 04.09.2014, 26.00.2014, 30.03.2015,
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01.05.2015, 08082019 & 16072020 for exccuting of order dated
122006 of the Hon'ble Supreme Court wherein a requirement of
recommendation of SCNBWL has been mandated only for projects which
require EC and not otherwise,

T7.h i5 also established law that any subsequent legal development is only
prospective and not retrospective. The coming of the sanctuary itself in 2013
was after the DTCP approval in 2009,

TE.I is submitied that since the Preseni Bespondent does nol require prior EC
under ELA, 206 i does not require wildlife clearance under Wildlife
Protection Act, 1972. That the contents of para 8 of the para-wise response
may be read in addition to the contents of the present para. The content of para
15 is also reiterated and ot repeated for the sake of brevity,

79, That the avermenis made by the Joini Committee in 51 No, 65 o 66 are
herewith denied as wrong, false and devoid of any merit That the DTCP
approval is one of the most crucial statutory approvals required under Town
and Country Planning Act, 1971 to undertake development of private land in
the state of Tamil Nadu. That it has been categoncally affirmed that the DTCP
i its layout approval had presciibed a number of conditions that the present
Respondent was required to comply with and there is no mention of EIA,
2006. That further, the present Respondent hod conducted due diligence by
contacting SEIAA officials to confirm whether EC will be required under
ELA, 2006 whereby it was verbally informed that the Project will not attract
EIA, 2006, That the same is now affirmed in the writien submissions of
SEIAA dated 11.09.2021 before this Hon'ble Tribunal.

80.That in response to averment of the Committee in 51 No. 67, the contents of
the [oregoing paragraph No. 18 may be read in response and are not being
repeated for the sake of brevity,

81, That in response fo the avermenis of the Commitiee in 81 Mo, 73, the contenis
of the paragraph 6.7 and 8 of the para-wise Reply of the presemt Respondent
to the thind Committee Report may be read as response o the present
Eespondent and are nod being repeated for the sake of brevity.

That the present BEespondent raises the following Objections o the observations
i the third Committee Bepon under the sub-heading "Consent lrom TNPCB®
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42 That the averment of the Joint Committes from SI No. 75 to 80 are denied as
wrong, false and devord of all mert. That it 15 reiterated that the entire layvout
promoted by the 9th Respondent is only 49,31 Ha and it is only empiy plofted
layout development of 298 in number without any constructions,

&3 . That the present Respondent approached DTCP for consimicting a club-house
under Survey Nos. 40006, 4011 and 40172, for the benefit of old citizens who
are residents and obtained prior permission for the same on 22,04, 2013, The
total plot area of the club-house is 7981 Sq.0i and the buili-up area is
IR, 855,64 Bq fi. which iz approximately 3,609 5q.m, That the True Copy of
the said Permission dated 22.04.2013 is annexed as ANNEXURE R/3).

84.It is necessury to state that, an application was made to the TNPCB, for
issuance of consenl under the Air and Water Act for the construction of the
Club House, om 12.12. 2013 even though its  consiruction does nol require
consent as 15 evident from the following. It 15 submitted that as per Final
Report of the Working Group of CPCB on “Inventonizabon of 17
category/GPL/Red Category industries”, a direcbon dated 04.06.2012 was
issued under section 18(1 Kb} of the Water Act 1974 of CPCB. Accordingly.
a Board Resolution dated 05102012 of the TNPCB was passed wherein ,
item No. 308 under orange category clearly states that consent is required only
if building and construction projects exceed 20,000 sq mt. True Copy of the
Board Proceedings dated 05.10.201 2 is marked and annexed as ANNEXURE
R/31.

85.Funher, the revised classifcation of CPCB dated 07.03.2016 which was
adopted by the State of Tamil Nadu on 2.8.2016, Item 21 deals with building
and construction in the Orange catepory which clearly states that onlv those
structures which exceeds 20,000 sq. mts. would come within the purview of
the consent regime, A Copy of the CPCB revised Classification dated
7403, 20006 has been annexed as ANNEXURE R/16.

86.That despite the above clear legal position, the TNPCB raised queries. vide
Letter No. F. 0001 APF/AEE! TNPCB/Y Themi/2014, du 14.02.2014. to clarify
as to whether the project would be covered under Schedule Bia) or Bib).
Accordingly, the present Respondemt vide reply di. 13.03,2004 clarified that
the present project does not attract E1A Notoification, 20046, However, TNPCB
rejected the application of the present Respondent vide communication dated
28.03.2014 for want of SEIAA Clearance {Environmental Clearance ).

S
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87.1It is submitted that the club-house was only about 3,600 Sg.m and thus did not
require prior EC under EIA, 2006 and infact did not even require the Consent.
However, the THPCB had nustakenly rejected the application. Further,
MoEF&CC OM dated 21102006 cateporically states that "Consent 1o
Establish (NOC) and pnor Environment Clearance are separate legal
requirements. Funther, NOCs required under Water and Air Acts ame
mandatory requirements under those Acts and will have o be taken as
required and will not be hnked to environment clearance,

#8.That further vide communication di. 18.05. 2016 the Board had isseed a
showcase notice under 5. 25 of the Water Act, stating that the Unit in 8. Nos,
4006, 401/1 and 4(11/2 are in operation without consent. It is surprising that
they have neither examaned the faciual position of operation of the clublouse
nor refermed 1o their own Board Resalution of 05, 10,2002 nor the revised
classification of CPCB dated 07.03.2016, which was the guiding principle for
the State Governments, and which was subsequently adopted by TNPCB
Board Resolution dated 02208, 2016 wherein such construction does not come
within the consent procedure. The THMPCB has failed to give any cogent
reasons in accondance with their own Board Resolutions as mentioned above,
That since then and under a wrong presumption of law the construction of
club-house has stopped and remains incomplete till date, thereby not allowing
the semor citizens to enjoy recreational facilibes,

89.It 15 pertinent to highlight thal months after rejection of the present
Bezpondents consent  applications THNPCB issued another letter  dated
27.10.2016 to the present Respondent enquiring regarding the project details
of the present Respondent, the kind of permissions obtained for the same and
number of residential villas, among other quernies, which clearly establish that
the TNPCEB had rejected the Consent Application and issued subsequent show
cause notice without application of mind and in complete misunderstanding
of the facts and law to the prejudice of the present Respondent. They have
engaged mn a general fshing and roving enguiry for reasons known o them.
That the same has embroiled the present Bespondent in protracied lingation
leading to waste of ime and resources of this Hon'ble Trbunal and this
Tribunal may take strict note of the same. A Copy of the TNPCB letter dated
27.10.2016 is marked and appended as ANNEXURE R/32.
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9).That in response to the averments of the Committee in 51 No. 81 o 83 it is
submitted that in the absence of any violabon of statutory nomms and
environmental damage, assessment of environment compensation by the
Commitiee is withowt any basis in facts and law, That the Commitiee itself
has i its fOrst report dated 258202 acknowledged absence of any
environmental disturbance or domage by the project of the present
Eezpondent { page no. Tand 13) . It is humbly submitted that the said method
of Environmental Compensation devised by CPCB was oaly an inlenim
measure in the matter of Paryavaran Suraksha Samiti & Anr, v, Union of India
& Ors. (0A. 593/2017), the legality of which has not been discussed nor a
juodgment to that cffect has attained finality at any forum. Further, these
directions were issued for discharge of STPs, CEFTs and EFTs, untreated
effleenis in water hodies leading 1o contamination of water, Thai this has no
relevance to the Respondent as there 15 no generation of Indusirial Waste
Water, therefore no occasion has arisen for discharge of water and setting up
of 8TPs, CEPTs and EPTs. The same should thercfore be rejected by this
Hon ble Tribunal.

91.That the contents of the foregoing para 26 are repeated in response 10 51 No.
84 to 85 and are not being repeated for the sake of brevity.

92.That the observations of the Committee in 51 No. 86 are wrong, false and are
in abject violation of the principles of Natural Justice. That the Committee
should have afforded the present Bespondent every opportunity to present iis
submiszions and documental proof before armiving at any decision of violation
that could prejudice the name of the present Respondent forever especially
before imposing environment compensation for an alleged violation that has
not been proven yvet. This is a ground alone to reject any undue Environmental
Compensation which has been imposed despite a categorical linding that there
are no environmental damages in the said ploi development project,

That the presemt Respondent raises  the following Objections to the
observations in the third Committee Report under the sub-heading “Para-

wise Reply’

93.That the averments made in 51 No. 87, terms of reference (i) merely record
the observations in the first Committee Report, Objections to the First
Commitiee Beport by the present Bespondent and Bemarks of the second
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Committee Report. It is however, submitted that there is no requirement of
prior EC under EIA, H)06 as the Project layout area is 49.31 ha. That
irrespective of the observations of the DEO vide letter dated 25.11. 2020, the
PCCF has now directed the DFOQ o amend the records of the presemt
Respondent and reflect the land area in the Forest NCHC as 121 acres. Thas, in
the absence of any requirement of prior EC, the present Project will not require
any clearance from the NBWL. It is further submitied that the DFD letter
dated 12.07.2011 categorically records that the present Respondent has not
undertaken any encroschment of forest area, no harriers have been erecied for
man animal corridars, there is no recorded man animal conflict, the entrance
in Kodaikanal to Batalagundu road is beyond 300 feet, the layoot area is a dry
wasteland and that the roads do not form any hindrance to forest and wikdlife
ecosysiem, Thus, any adverse observation regarding impact on wildlife siands
vitiated and the same should be put to strict proof by this Hon "hle Tribunal

94 That the contents of S1 No. 38 to 96 with respect to the submissions of the
Joint Committee are wrong and devoid of any ments. The contents of para 2
tor 17 of the Preliminary Objections and Para 16-17 of the Para-Wise Response
of the present Respondent may be read in response to the contents of 51 No,
E8 to 96 and are not being repeated for the sake of brevity.

95.That the contents of 51 No. 97 with respect to submissions of the Joint
Commitiee in response to the terms of reference (1) again wrongly implicate
and harp on 51.82 ha as stated in the Forest NOC o justily ownership of the
same by the present Respondent. Tt is reiterated that in the light of PCCF letter
dated 12.08.2021 directing the DFO to take necessary action towards
amendment application for Forest NOC dated 14.07. 2021, the stand of the
Joimt Committee for relying an Forest NOC for justifying ownership of 51.82
ha stamnds vitiated and the said observations needs o be set aside by this
Hon'ble Trbunal, The contents of para 2 to 14 of the Prelininary Objections
may be read in addition to the response stated in the present paragraph. It is
further stated that, in addition to the fact that the plotted development project
15 ool a township or area development under category B(b) of the ELA
Notification 2006 and therefore il can only fall, if af all, in calegory B(a) which
relates to Building and Construction Projects, While it s made clear that a
plotted layout development project such as the present, after such plots are

sold, any requirement of consent or environmentsl clearance etc. is the
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responsibility of the plot owner. In no case such construction on the plot has
exceeded the threshold of 20,000 sq mis. under category Bia) of the ElA
Notification 2006 amd therefore, there is no requirement of prior
Environmental Clearance on such constructions,

6. That in response to the contents of 51 No. 1K) - 103, it 15 submitied that this
Hon"ble Trbunal may take strict note of the failure of the Joint Commattes to
substantiate iz submissions of 51.82 ha of ownership of land in view of the
PCCF letter dated 12082021 for amendment of forest NOC records of the
present Fespondent. The contents of para 2 o0 17 of the Preliminary
Objections may be read in addition to the response stated in the present
paragraph.

7. That the contents of 51 No. 104-106 are wrong, false and devoid of any merit
i the extent of the avermenis made by the Joint Committee, That the contenis
of para 2 to 17 of the Preliminary Objections may be read in response to SI
No. 104-106 and are not being repeated for the sake of brevity.

98.That the contents of 51 No. 107 under the subheading ‘Environment
Compensation’ to the extent of the submissions of the Joint Committee are
wrong, false and baseless. It 15 reiterated that the Joint Committee has
misunderstood the application of ELA, 2006 to projects with area less than 50
ha. That the same continues to be exempted from the purview of E1A, 2006.

909.1t is necessary to state that the project of the 9th Respondent 15 only empty
land layout promotion, of about 298 plois in 121.28 Acres. Further any
construction made in the respective plots are dooe by the plot owners or on an
agrecment with any third party or by the Respondent, post registration of the
plot, and the same shall not come under the purview of 8(a) of the schedule of
EIA Motification, 2006 unless it crosses the threshold of 20,000 sq mis,

100 It is further submitied that assumpiion of the Joint Committee would
have been relevant, if the DTCP approval of this proponent was amended from
49.51 Ha to a larger extent. as hod been done in the case of 5. Kasinathan
And Ors Vs The Ministry OF Environment & Forest™ (S2), in OA No. 7 Of
2016 (32) And Appeal Mo, 120 OF 2016 (5£), di. 05-07-2006, where the
permission for constroction was amended and buili withoul necessary prior
EC. However, in the present case, there wias no amendment sought of the
DTCF approval and hence the entire submissions and reliance on forest NOC
stands vitiated.
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101, That in the absence of any violation of statutory norms and compliances
as was rightly observed by the Joint Commitiee in its First Report { Page 12
of the 1st report) and that the patural drains had been constructed by the
present Bespomndent with permissions from the Public works department, (
Page 07 of the lst repor), that Sewage from the villas = collected and
disposed periodically through tankers authorised by local body by the present
Eezponse and also that conversion of bisdegradable solid waste is being done
through vermicomposting, there remains no ground for calculation and
imposition of environment compensation by the Joini Commitiee

2. That in the light of the above-mentioned submuissions this Hon'ble
Tribunal may be pleased to dismiss the Application and huge costs be imposed
on the Applicant for misleading this Hon ble Tribumnal .

DATE: 02.02.2022
PLACE: New Delhi

FILED BY:

-

Sanjay Upadhyay, Kamlesh Kannan,

Saumitra Jaiswal, Mansi Bachani & Nitya Tadakamalla®
Advocates for the Applicant

249, Presidential Estate

MNizamuddin East

New Deltu -110013



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
0.A. No. 149 of 2016 (SZ)
IN THE MATTER OF;
V. Ramasubbu (Advocate)
Door Mo, 48/17, Theppakulam Street,

Srivaikumdam vi. Applicant
-VERSUS-

Union of India

Represented by its Secretary

MOEF&CC, Government of India,

Mew Delhi & Others ... Respondems
Affidavit

I, Hemant Bahr, S/o Late JN. Bahn, aged about 58 years old, am the
Managing Director of M/s Bahri Estates Private Limited, having office at Jamals
Mainar Enclave, 2nd Floor, 44, Eldams Rd, Alwarpet, Chennai, Tamil Nadu
G0001E, do hereby solemnly affirm and declare as under:-

1. That I am well conversant with the facts and circumstances of the case and

duly authorized to sign the present affidavit on behalf of Respondent No. 9
and hence competent to swear this affidavit

bk
i

That the contents of the accompanyving “Obrections to Third Committee

Report™ are true and correct 1o my knowledge based on the records available
and the same has been drafted under my instructions.

3. That the Annexures in the accompanying Objections 1o Third Comminee
Report on behalf of Respondent Mo, 9@ are true and correct to the best of my

knowledge.
Rdy - Sewe rinet dncywel f g
Relt Vo DR/ DEPONENT
VERIFICATION

1. the abovenamed deponent, do hereby solemnly affirm and verify
that the contents of the above paras of the Affidavit are true and correct 10
the best of my knowledge and belief, and that nothing has been concealed
therefrom.

Verified at New Delhi on 2* February, 2022, __ﬂ#_ﬂ_,_..

DEPONENT
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(WLl ol the Mintst s of Frovivonmment and Ui esis ol 205wl seis ol
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N

B L-1}01L/ T 200814 CIT) [Part)
Minigtry of svireanant & Fareats
| 1A Divisien
| Tele re 24364067
iPeryavaran Bhavan, £.6.0. Comples
| Lk Boad, MewDalhe- L0003

,m
Susbprc Canimderation of prajects located withén 10km of Katioeal
Pork and zancTuaris envirohsemiol cleorsnce wndar the 14

Metification gated 14™| September, 2006- regurding.

mr‘mwum.*ﬂ*“mm:h—m

wnder the ETA baotificatueen PDO0S for developmenial arivifies loeaved sithin 10 ke
roden of Fatwes Park ang Wikdsfe L[a this comtaat, reference 4 fwited 12
Hha Hoe'ble Swpreme Court Order O 13 2008 o the matier of Say Foundation Ve
nipn of Indea o Wit Peiltion B 480 af D004 Tha Heahla Suprome Court had

wrer ghs directed ai widdr ]

“The MOEF would alse refer fal the Standing Committes of the Mational Soard for
Wildifa under Sachon (b} ond S(c)ii) of the WildlifelProtection} Act, the cases
where gmaronmental clearsnce fas alresdy Deen gronted whire 0olimiies ore witun
I ke peen® |

mnlhliuhrulhﬂhﬂhmmﬂlhmwm
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projects: as are folling mithin 10 km dodius of The Wildife SonchuFy %/ 0r Matignsl

MHMM“M“M“#,#:MM:
Expert Apprusso! mnmlnm emirermental clearance subject 16 thar
propict proponinty shioesny clearance under the Wildife ([Frefection) Acr, 1972 2
conglition 1o this ellect bﬂ'q:l-l!puh‘llil.ﬂhﬂ'hl i Tha clearance Mtfer
& ~
T M Mg skar]
Joint Sacretery ta the Govt of Dedia
Ta,
All S ficers of 1A Diwsion

Eagey Ho-
|
0] PS5 4e MEF
i) SPPS ta Secretary(ESF)
[T S 1o Spl. Secretary

el PPS o DGF 4 55

. — G me p L e —— T
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No. 3-11013/41/2006-TA.11(T)

Government of India
Ministry of Environment & Forests

Faryavaran Bhavan,
6.0, Complex, Lodi Road,
Hews Dialhi-1 10003,
Tedefpn! JMIE2474
Dated the 2™ December, 209

QFFICE MEMORANDUM

Sub: Procedure for consideration of proposals for grant of environmental
clearance under EIA Notification, 2006, which involve forestland and or
wildlife habitat - Regarding.

The Bsue regarding the procedise 0 be followed for corssderation of proposals for

grant of environmental dearance under ET1A Notfication, 2006, which involve foresHand and or
wildlife habitat has besn under consideration of this Ministry, The issue has besn discissed and
dﬂﬂﬂﬂﬁhﬂhmﬂemurmmmun:ﬂﬂmmmamd
the said notification have alse been considersd., :

L

It has now been decided that the followsng procedure shall be adapted In dealing with

Such cases,

L

(u}

()

The propossis for ervironmentad dearance will not be linked with the degrances From
forestry and wildiife angle even i it involves forestland and o wildlife habitat as these
clearances are independent of each ather and would in any cise need to be obtsned s
appicable to such projects before starting any acthity at site,

Whille, corsidening such proposats under ELA Notification, 2006, spedic indformation an
the following should be obtained from the proponent:

[a) mummmmuhmﬁlmmmmm
been submitted? If sa, what is the status of grant of forestry dearance? [t woud
be essential that In such cases, the application for diversion of farestiand has
been submitted by the project propenent befone they come for emvironment
clearance and & copy of the apphcation submitted Tor forestry dearance slong
with all its endasures shoukd atso be submitted by the proponent along with ther
ervdrarment dearance application.

() Information about widife clearance, & applicable to the project shousd also be
cbtained. The project proponent should submit their apphcation for wildife
diearance | dearance from Standing Comemittes of the National Board for Wildlife
to the Competertt Authority before coming far ervironment clearance nd o copy
of their application should be furmished along with environment clearanoe
application.

The proposal from envirnmental angie will be appraisad by the respective Expert
Appraisal Commitiee and recommendations made on the same which will be processad
by the 1A Division end approval obtained from the Competant Authonty. Howewer, while
granting envimnmental dearance to projects invahing forestland, wild®e habitat {core
fone of elephart/hoer reserve otc.) and or located within 10 km of the Mational Park |
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s

mmmmmmﬂmmmthnmmmmnm
Hnﬁ:ﬂmtﬁmﬁhmﬂwmnmJHHIMHMMMHHHﬁI
WWWMHMI}.tmmMHWMH
mwmummuﬂwmmmmmw
wmﬂmmﬂmmmcummmuwmm
Wildife as applicable, Further, it will also be categonically stated in the ervironment
mmwmﬂwmmmmmﬂum
mmmmmummwmmmmmﬁh
mw%mmhmwhmmsmm
mests and decision taken. The investment made In the project, If any, based on
mmﬂmm-ﬂﬂmﬂhmmmm
wﬂhmmmmuﬁruﬂwﬂtﬁhpﬁﬂpmﬁammm
of Ernvironmeent & Forests shall not be responsibile in this regard in any manner.

(i} Amdﬁumm.hﬂﬁunﬂmwmumhmmﬂm.
MoEF, (I} IGFWL). MoEF, {ii) PCCF of respactive States and (iv) Chiel Wildife Warden
of the State,

Mot ﬂmﬂthMMMuﬂummmmﬂmmHm
mumwmmm«mmmmmﬂm
under ELA Motification, 2006, os done af present in view of the course of acton
stipulated of paras 2(i} - [iv) above.

This tssues with the approval of the Competent Autharity.

X o — |
(5K

Director
To

All the Difficers of 1A Divishon

g

PPS to AS{IMM )

PFS tn ADG{F)

PPS to ADG (Widiile)

IGF{FC}

Achdsor [GKPF)

Achvizor (NB)

Director (PLA) with a request bo issbe necessany instructions to sl the SELAAS/SEACS 1o
follow the abowe instnuctions,

Wedsite of (he Ministry,

e il o il



F.Mo. 3-11013/41/2006-IA-I1{I)({part)
Government of India
Ministry of Environment, Forests and Climate Change
1A Division
Indira Paryavaran Bhawan,
Jor Bagh Raod, Aliganj,
New Delhi-110 003

* Dated the 20" .August, 2014
OFFICE MEMORANDUM

Subject: Consideration of development projects located within 10
km of Mational Park and Sanctuaries seeking
environmental clearance under EIA Notification, 2006 -
clarification regarding.

This Ministry vide Circular MNo.L-11011/7/2004-1IA.11(1) (Part) dated
27.02.2007 and Office Memorandum({0OM) No.J-11013/41/2006-1A.11(1)
dated 02.12.2009 clarified procedure for consideration of developmental
projects located within 10 km-of Protected Areas (PAs), i.e., National Parks
and Wild-life Sanctuaries and also involving wild-life habitat, for grant of
environmental clearance (EC) under EIA Notification, 2006. The aforesaid
Circular / OM were inter-aiia issued pursuant to Supreme Court Order dated
04.12.2006 in W.P.{C) No.460 of 2004, It is noted that the last line of the
aforesaid Circular dated 27.02.2007 states that " shall be accorded
environmental clearance subject to their Project Proponents obtaining
clearance under the Wildiife {Protection) Act, 1972; a condition to this effect
being stipulated explicitly in the clearance letter”. The phrase, “obtalning
clearance under the Wildlife (Protection) Act, 1972°, in the Circular may be
read as "prior clearance from the Standing Committee of the National Board
for Wild-life”,

2. Over a period of time, this Ministry has notified a number of Eco
Sensltive Zones (ESZs) around PAs. Many of development activities are
prohibited / regulated in these ESZs as per the notifications issued for their
constitution. It may be noted that, for regulated activities requiring prior
ECs within such ESZs prior clearance of the Standing Committee of NBWL
wil be required in view of aforesald Supreme Uourt Order dated
04.12.2006, the only difference being that the distance of 10 km gets
substituted by the boundary limits of such ESZs.

3. With a view to facilitating early decislon making by the Standing
Committee of NBWL in respect of development projects requiring prior WC
and located within 10 km of PAs / within the ESZs around PAs, the following
procedure has been decided:-

A2
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5.

(N

()

(i)

{iv)

45

While prescribing TORs for such projects requiring pricr EC
henceforth, additional TORs as per Annexure shall be
mandatorily incorporated in the TORs.

Copies of TORs issued to such projects shall be endorsed to the
Wildiife Division of the Ministry,

After examining a proposal for EC, the concerned EAC would
make appropriate recommendations and in case it recommends
the proposal for EC, it would forward the case along with
detailed Information obtained from the Project Proponent on
issues as brought out in the Annexure, to the Wildlife Division
who would get the matter placed before the Standing Committee
of NBWL for obtaining their recommendations on the proposal.
In the meetings of Standing Committee of NBWL wherein such
proposals will be considered, the Standing Committee may invite
the Chief Wildlife Warden of the concermned State to give views
on the proposal in the meeting.

The  Wildilfe .Division may thereafter record the
recommendations of the Standing Committee of NBWL on the
proposal and return the case to the IA Division for further
processing and obtaining approval of the Competent Authority

This issues with the approval of the competent authority.

on the issue of grant of EC to the project.
;:ﬂ‘faw“

(Dr. Satish C. Garkoti)

: Director
Enc. Annexura Lll/]/

Copy to:
1.

il e g

All the officers of 1A Division '
2. Chairperson/ Member Secretaries of all the SEIA.As,."SEA-l:;

Chalrman of all the Expert Appraisal Enrmnil:l:eas
Chalirman, CPCB

Chairpersons, Member Secretaries of all SPCE-E,.I' UTPCCs
IGF[{WL), MoEF&CC

Copy for information:

1
2,
2,
3
4
5

IS(AT)

PS to MOS({Independent Charge)
PPS to Secretary (E&F)

PPS o AS (S5)

Website, MoEF

Guard File
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Annexure
Form for providing information for consideration of Standing
Committee of NBWL

1. Name and area (ha.) of national park/sanctuary involved

2. Type of forest in which the proposed grea falls.
3. Conservation value/critical wildlife habitats in the PA.

4. Prevalent land use categories within 10km distance/ ESZ around the
PA,

5. Is any project of similar nature already located within 10km of the PA
boundary/ ESZ around the PA? If so, please give the following details
separately for each project.

Mame of Project
Distance from PA
Size (Capacity/output in appropriate units)

Impact if any on the conservation status of PA perceived

6. Provide your assessment of the likely POSITIVE AND NEGATIVE

impact/s of the proposed project giving sclenl:m:: arld technical
justification for each impact.

7. Whether the project applicant has ever committed violation of the
Wild Life (Protection) Act, 1972 or Forest Conservation Act, 1980 in
the past. If yes, provide the details of the offences and the present
status of each case.

8. Have your examined the Project Appraisal document and the
alternatives as provided in EC application form?

2/
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a e

9. Any information that would like to bring to the notice of the National

Board for Wildlife or its Standing Committee that may be relevant and
assist in decision making.

+*

10. Do you recommend the project?
{please provide full justification to support your recommendation)

11. Conditions, if any, to be ensured In the interest of protection and
conservation of the PA for according EC to the project?

Chief Wildiife Warden
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F.No. J-11013/41/2006-IA.11{I) (part)

Government of India
Y Ministry of Enulrmment Forests & Climate Change
;.ff A ;ﬁ; Ve :.-.-’::Ilqlluj""-’ Indira Paryavaran Bhawan
o L Vim € b Aligan, Jor Bagh Road
7}"’4‘*’” - [, A ,% New Delhi-110 003
= ;:_ . = il F] 1

AN B pated 4 september, 2014

o1 Office Memorandum
' Subject: Consideration of development projects located within
4 10km of MNational Park and Sanctuaries seeking

environmental clearance under EIA Motification, 2006-
0.M. issued by LA Division providing clarification-reg.

Reference File No. 1-20/2014/WL regarding process related to
Environment Clearance cases around protected areas. On this file, Wildlife
Division had proposed actlon to be taken by the Impact Assessment
Divisign.

i The Impact Assessment Division took action in the matter with the
approval of Sm:retar; (EF&CC) and an OM No. J-11013/4172006-
IATI(T}{Part) dated 20™ August, 2014 was issued. It has been decided to
keep the file of Widiife Division as referred above in the Impact
Assessment Division and endorse copy of OM to Wildiife Division,

3. Accordingly, the undersigned is directed to ﬂndtrse herewith & copy
of above referred Office Memorandum dated 20" August, 2014 on the
subject mentioned above for kind Information and further necessary
action. A copy of entire file is also enclosed.

Encl: as above, LJ.
: y
.;,_. Al[ Lu'!a,ﬁ‘:'i L (Dr. 5. E.Gartnhrj
= - Scientist *F'

Inspector General of Forest{Wildlife )

Ministry of Environment, Forasts & Climate Change,
Indira Paryavaran Bhawain,

Ali Ganj, Jor Bargh Road,

New Delhi-110 003

Copy lfor Information:

IS[AT)

'\‘“'_ l
.'..: \ ". ||'|.|" -
'L.Hh'/'ﬁ:'._ 1 [ S
A

§-q-in




No.1-20/2014/ WL b2

| / Government of Indin
minEery of Environment, Forests and Climate Change
[Weildlife Divisian)
indira ParyavaranBhawan,
lortagh Road,
v Delhi
Dated: 26 Seatember, 2014
QFFICE RAENACHEA N IR

Subs  Consideration of dewelopment projects located within 10 km of Mational Park and
Sanctuaries sooking environmental clearance under EIA Notification, 2006 O.M.
issued by 14 Division providing clarliation-reg.

A copy of OM. NoJ-11013/41/2006-1A00 (1) (part) dated 207 August, 2014 i
enclosed for reference and negessary actipn,

- The meed clmcommendation of Standing Committee of NEWL for the projects
locatedoutside the limits of Mationsl Parks or Wikdlile Sanctuaries &5 not governed by the
wildlife [Profection) Act, 1971

E| As apparent lnom the Oflice Memarandisn énclosed, the requirement of clearance
for such progects from the Standing Committes of MWL s part of Envirpnment Clearancs
[EC) process pursuaal 1o the Supremse Couwrt Order dated 0412/ 2006 in WE {c | 9502004
The process for referring the cases 1o S5anding Committee of NEWL in Minisiry of EFRCC
as accordingly been elaborated in 0N dated n™ fugust, M4 (enclosed)

4 it 15 reguested that the {ffice Memorandum enclosed with this clariication may be
miade avallable to all the subgedinate offices and aube o that aivy proposals of clearance of
NBEWL for Enwironment Ciararce [EC) casey located in the sreas outside National Parks and
Sanctuarick are not kaken up for propessing at the State level, ‘Whereser applicable, the
proposals will be refermed 1o Standing Commites of NEWL within tha Ministry itsedl os
detailed inpara |l Lo I of the Dffice Memorandum. PFroject proponents approaching the
Farest Departments in this respect may be advised accordingly

5 This &5 for information and necessary action.  This comemumication may be ghen
appropeate puhlicity. ..wa

(ML Srivastava)
Dy Inspector General of Forests
Tede- 011-2465 5355

faclosureDifics Memarandum did. 207 August, 2014

Tia
1. The Principal Secretaries
All States/UTs Forests Departments.
2. The Principal Chief Conservator of Forests
and Chiel Wildlife Wardens
: Al SuatesUTs Forests Dapartments.

Loy 1o

i} P5to MOS{ICIEFECT
i} PPSto Secy.JEFECC)
iii] PPS to DGFESS

iv] PPSEo S (AT)

¥l PPS to S (AS)




F.No. J-11013/41/2006-IA.11{I) (part)

Government of India
Y Ministry of Enulrmment Forests & Climate Change
;.ff A ;ﬁ; Ve :.-.-’::Ilqlluj""-’ Indira Paryavaran Bhawan
o L Vim € b Aligan, Jor Bagh Road
7}"’4‘*’” - [, A ,% New Delhi-110 003
= ;:_ . = il F] 1

AN B pated 4 september, 2014

o1 Office Memorandum
' Subject: Consideration of development projects located within
4 10km of MNational Park and Sanctuaries seeking

environmental clearance under EIA Motification, 2006-
0.M. issued by LA Division providing clarification-reg.

Reference File No. 1-20/2014/WL regarding process related to
Environment Clearance cases around protected areas. On this file, Wildlife
Division had proposed actlon to be taken by the Impact Assessment
Divisign.

i The Impact Assessment Division took action in the matter with the
approval of Sm:retar; (EF&CC) and an OM No. J-11013/4172006-
IATI(T}{Part) dated 20™ August, 2014 was issued. It has been decided to
keep the file of Widiife Division as referred above in the Impact
Assessment Division and endorse copy of OM to Wildiife Division,

3. Accordingly, the undersigned is directed to ﬂndtrse herewith & copy
of above referred Office Memorandum dated 20" August, 2014 on the
subject mentioned above for kind Information and further necessary
action. A copy of entire file is also enclosed.

Encl: as above, LJ.
: y
.;,_. Al[ Lu'!a,ﬁ‘:'i L (Dr. 5. E.Gartnhrj
= - Scientist *F'

Inspector General of Forest{Wildlife )

Ministry of Environment, Forasts & Climate Change,
Indira Paryavaran Bhawain,

Ali Ganj, Jor Bargh Road,

New Delhi-110 003

Copy lfor Information:

IS[AT)

'\‘“'_ l
.'..: \ ". ||'|.|" -
'L.Hh'/'ﬁ:'._ 1 [ S
A

§-q-in




F.MNo. J-11013/41/ 2006-TLA-EE{I){part)
Govarmament of [ndla
Ministry of Environment, Forests and Climate Changs
1A DHvisdor
11111 Indira Paryavaran Bhawan,

Jor Bogh Raod, Aliganj,
Pobemwn Drathii-1 10 O3

Dated the 20™  August, 2014
OFFICE MEMORAMNDLIM

Subject: Consideration of development projects locatad within 10
ke of HMNationzl Park and Sanctuaries sosking
environmental clearance under EIA Motification, 2006 -
clarification regarding.

This Ministry wvide Clrowar NodA-11031/7/2004-1A. 1K1} {Fart) dated
27.02.2007 and Office Memorandum{OM]) No.J-11013/41/2006-1A.1K{1)
dated 02.12.2009 clarified procedurs for conskderation of developmental
projects located within 10 km of Protected Aress {FAs), .., National Parks
and Wild-life Ssnctuaries and also nvolving wild-life habitat, For grant of
environmental clearahce (EC) under EFA Notification, 2006. The aforesakd
Circular f OM were inter-alia issued pursuant to Supreme Court Order dated
041 2. 2006 In W.FP.(C) No.460 of 2004, It is noted that the last line of the
aforesald Clrcular dated 27.02.Z7007 states that ™., shall be accorded
environmental clearance subject to thelr Project Proponents obfaknling
clearance under the Wilkdiife {Protection) Act, 1972; & condition to this effect
being stipulated explicitly in the clesrance letter”. The phrase, "obialning
clearance under the Wikdlife [Protection) Act, 1972% In the Circular may e
read as “prior clearance from the Standing Committec of the National Board
Tor Wild-1ife®.

2. Ower a pericd of time, this Minkstry has notified a number of Eco
Sensitive Fones (ESZs) arcund PAs. Many of development activites are
prohibited / regulated in these ESZs as per the notifications issued for their
constitution. It may be noted that, for regulated sctivities requiring preor
ECs within such BESZu prior clesrance of the Standing Contimidbes of NBWL
wil be reguired in wiew of afocesaid Supreme Couwt Order dated
04 122006, the only diference being that the distance of W0 km gets
substituted by the boundary limits of such ESSS.

3. with a view to faciitating early declsion making by the Standing
Committes of MBWL in respect of development projects reguiring prior WC
and located within 10 km of PAs / within the £SZs around PAs, the folowing

procedure has been decikded: -
. YR
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{i) While prescribing TORs for such projécts requiring prior EL:'
henceforth, additional TORs as per Anneéxure shall be
mandatarily incorporated in the TORs.

{il} Coples of TORs issued to such projects shall be endorsed to the
Wiidiife Division of the Ministry.

(iii} After examining a proposal for EC, the concerned BAC would
. make appropriste recommendations and in case it recommends
the proposal for BEC, & would forward the case along with
detailed information obtained from the Project Proponent o
Issues as brought out In the Annexure, to the Wildlife Division
who woukd get the matter placed before the Standing Committes
of NBWL for obtaining their recommendations on the proposal.
In the meetings of Standing Committee of NBWL whearein such
propasals will be considered, the Standing Committee may invite
the Chief Wildlife Warden of the concerned Skate to give views
on the proposal in the mesting.

(v} Tha Wildlife Diiwision may thareafter record the
g recommendations _of the Standing Committes of NBWL on the
. proposal and return the case to the 1A Dhvision for further
processing and obtaining approval of the El:uﬂprzlent Authority

-on the issus of grant of EC to the project.

5. This issues with the approval of the compatent authority.

(Dr. Satish C. Garkoti)

Director
Enc. Annexure i : GLI/[/

Copy tod
1. All the officers of 1A Division
2. Chairperson/ Member Secretaries of all the SEIAAS/SEACS
3. Chairman of all the Expert Appraisal Committeas
4. Chalrman, CPCB
5. Chalrparsons’ Member Secretaries of all SPCBs/ UTPCCs
6. DGEF{WL), MoEFRCC

Copy for information:

IS(AT)
FS to MOS({Independent Charge)
PPS to Secretary (E&F)
J?ﬁ' PPS to AS (55)
- Website, MoEF
Pl Guard File

298 -
I

NbwNNe
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Form for providing information for consideration of Standing
Committes of NBWL

1. Name and area tha.) of national park/senctuary involved
2. Type of forest in which the proposed area fahs.
3. Conservation value/critical wildiife habitats in the PA,

4. Prevadert band use cﬂtﬂgﬂﬂm-withln 10k distanoef ESE around the
P&,

5. Is any project of similar nature already located within L%k of the PA
bowincary) ESE around the PA? If s0, please give the following details

. separately for each project,

Mame of Project
Distance from PA
Size {Capacityfoutput in appropriate units)

impact IF any anthe consaervation status of A peroehved

6. Provide your assessment of the likely POSITIVE AND H'EGATI"u_"E
impact/s of the proposed project gliving scentfic and technbcad
Justification for aach impact, F

7. Whether the project applicant has ever committed violathon of the
Wild Life {(Protection) Act, 1972 or Forest Conservation Act, 1980 in
the past. If yes, provide the detalls of the offences and the present
status of each case.

8. Have wyour examinéd the Project Appralsal docurment and the
aternatives ps provided in BC application form?
ceiid




=2=

9. Any Information that wm..ﬂd llke to bring to the notice of the National
Board for Wildiife-or-its Standing Committes that may be relevant and
assist in decision making.

18, Do vou recommend the project? )
(please provide full justification to support your recommendation)

11. Conditions, if any, to be ensured In the Interest of protection and
conservation of the PA for according EC to the project?

Chiel Wikdlife Warden




F.Mo. ;11003791 2006-1A.111) {Part)
Gowernment of ndia
Bindstry of Emvironment, Forest and Climate Change
1& [Mvision
LR LR

Indira Pargavaran Bhawan,

lor Bagh Road, Aligan]

Marar Dhelbii- 110 O3

Dated the 30™ March, 2015
DEFICE MERCEANDLIN

Subjocs Consideration of development projects located within 10km of
Hational Park and Sanctuaries secking environmental clearance under
Eld Motification, 2006 — OM issued by |4 Division providing
clarification - reg.

Beference thes Ministry's OB of even Moo dated 200082014 on the dubject
mig | ioned above.

2 The matter has been exammead by tha Ministry and il has beon decided to
withidraw the above said Office Memorandum. The procedure for condideration of
the proaposal bor grant of envirgnment chearance which are iocated within 10 km of
Mational Parks and Sanctuaries shall be dealt in accordance with OM No
-1 1371 6 1A-I1] dated 02.12.20089,

| This igsmes with the agproval of Competent Authority. ﬁ%/
™

(b, Satish C uarli-:lm
Scigntist 'F
To

&l the officers of 1A Déviskon

Copy tny

1 PFSraMEFECC

2. P50 Secretary(LF&CCH
3. PPS o DGRESS
4. PPS 1o ADG{WL)
5. J5|MEKS)

6. Ja[B5)

7. MWL)



Mev, 1 =20, 2014 /WL [Pt) 59
Ciovernment of India
Ministry of Environment, Forest and Climate Change
[Wildlife Division)
Incira Parvaviran Bhawan,
Jorbagh Road,
New Delhi,
Dpexd: 19 May, 20135
OFFICE MEMORANDUM

Bub: Consideration of development projects located within 10km of
National Park and Sanctuaries secking environment clearance under
ElIA Notification, 2006 - O.M. issued by IA Division providing
clarification —reg.

Consequent upon the withdrawal of OM No. J-11013/41 f2006-1A-11 (1)
(Part | dated 20" August 2014, vide OM No. F.No. J-11013/41/2006-
LAI) (Part), dated 30® March 2015 issued by 1A Division; OM No. 1-
20/2014 WL dated 26 September 2014 issued by Wildlife Division is here
by withelrawn,

2. Henceforth, the procedure for grant of Wildlife Clearance for development
projects locaied outside the Mational Parks and Sanctuaries shall be
dealt with in accordance with the OM Noo J-11013/4 17 2006-14 100

dated 2™ December 2009, Q.L
{2.P.Vashishih|
i Dy Inspecior General of Forests

Tels- D1 1-246095355
Erclosure: (ffice Memorardum dated: 30% March 2015
Dstribution|with a request to give it wide publicity):
1. The Principal Secretaries
All States/UTs Forest Departments.
2. The Principal Chief Conservator of Forests

And Chicl Wildlife Wardens
All States /UTs Forest Depariments

Copy to:
i 25t MOS (IC EF&CC
i} PFPS o Becy. (EF&RCC)
i) PPS o DGF &S5
iv) PPS to ADG[WL)
vi  PPS w ADGIFC)
wvij PPS to Member Secretary, NTCA
vild PPS o JS{14)
viii} P25 1o 15 (AR
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F.MNo. 22-943/2018-TA.111
Government ol India
Ministry of Environment, Forest and Climate Change

(1A Divisicon)
Lsdira ParyavaranBhawan
JorHagh Road, Aliganj,
New Delhi - 110003
Diated: B August, 20019
OFFICE MEMORANDUM

Bubject: Procedure for consideration of mwnhl projects located
within 10 km of National Park/Wildlife Sanctuary secking
environmental clearance wonder the provisions of the
Environmental Impact Assessment (EIA] Notification, 2006 -

regarding.

The Hon'ble Supreme Court wide s Order dated 4.12 3006 in Writ
Petitinn Ko, 460 of 2004 - Goa Foundation Ve, Unlon of [ndis, has inter-alin
directad that Ministry of Environment and Forests “(MelF) would also refer b
the Standing Compatdes of the Nationo! Board  for Wikdlife, wader section S5t &
Sie) [y af tha Wildlife Profection Act, 1972 the eases where enidrotmentol
clearances has already beon granted where achidties are wdithin 1 0km. zone” af
the boundaries of the Sanctuanes and National Fm‘{ca.‘

2. In this regard, the ersiwhile MoEF vide Circular Ko, L-1101177 72004
LAIL {0} Part] dated 27022007 and Offies Memorandum Mo, J-1 1013041 F2006-
A dated 02122009 delineated a procedure for consideration of
developmental projects  |located within 10 km of Mational Park /Wildlife
Sanctuary for grant of environmental clearance under E14 Notification, 2006,
Ax per the stipulated procedure, prior clearance from Standing Commities of
the Mationa! Heard for Wildlife [BCKEWL) would be required for the
developmental projects Jocaled within 10km of the National Parl/Wildlife
Sanciary.

> Cver a period of lime, Minisiry has nodified number of Eco-Sensitive
Aones (ESEZs around Protected Arens [(PAs]. Many of developmental netivities
are prohibited/regulated in these ESZs fnteralic meluding mining sperations
tr be carred out in accordance with the order of the Hon'ble Supremes Court
dated 4.08 2006 n the matter of T.N. Godavarman Thirumulpad Vs, UOI in
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W.PAC) Ko, 202 of 1995 and dated 21.4.2014 in the matter of Goa Foundation
Y¥a. L in W.PC) No. 435 of M012 as per the notifications issued for their
constitution.

4, In light of the aloresaid Orders passed by the Honble Supreme Court,
the issues related to the prior clearance from SCRBWIL for the notified ESZs
and the memaining areas bave been examined in detil. In this regard, it has
been decided by the L'nmpermt Autharity in the Ministry to ndn[rt n fnlhm'inl_
procedure for consideration of developmental projects located within 10 km of
National Park /Wildlife Banctuary seeking emvironmential clearance under the
provisions of the El4 Notification, 2006, in supserseseion of the carlier .08
dated 27.2.3007 and 2.12.2004:

L Proposals involving developmental activity/project locatod within the
notified Eco-Sensitive Zones (EEZ) shall be regulated and governed by
the concerned ESE notification.  However, for the developmental
project/activity bocated within the notified ESZ and covered iinder the
schedule of the EIA Notfwation 2006, prigr demrance from Standog
Commities of the Mational Board for Widlife (SCNBWL) is mandatory,
It such cases the project proponent shall submit the application
simitltnnesualy for grant of Terma of Reference as well as witdlife
elearani.

i.  Proposals invabnong developmental activity / prodect located outside the
stipulated boundary Hmic of nodfled EST and located within 10 km of
Mational Pack/Wildlife Sanctiary, prior clearance from Standing
Commioee of the Natlenal Board for Whdlife [SCREWL) may not be
applicable. However, such propesals from environmental ange
including impact of developmental activity/projeci on the wildlife
habitat, if any, would be examined by the sector specific Expert
Appraisal Commitlee and appropriale conservalion medsures in Lhe
form of recommendations &hall b made. These fecommendatona
shall he explicitly mentoned fn the envirenmental clearancs letter
and shall be ensured by the member secrelary ooncermed.

Hi. Proposals invoelving deselopamental astvity /project lecated within 10
km of Mational Park/Wikldlife Sanctuary wherein final ESE notification
ia not notified (o] ESZ notdfication iz in dealt stage, prior clearance
from Standing Committes of the MNMarional Board for Wildlife
(SCNBEWL] is mandatary. In such cases, the project proponent ahall
submit the application simultanecusly for grant of Tecms af
Referenee fervaranmental clearance as well as wildlife clearancs.
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iv. Propoaals involving mining of minemls within the ESZ jor] one
kilomeler from the boundaries of Mational Parks and Sanctuaries
wihichever 18 th.hET 18 prohibited in accordance with the order of the
Hon'ble Supreme Court dated 4082006 m the matter of T.MW.
Godsvarman Thirumulpad Ve, U0 in W.PC) Mo, 202 of 1995 and
dated 21.4.2014 in the matter of Goa Foundation Vs, UOT in W.P.[C)
No, 435 of 2002, %

3, This issues with the approval of the Competent Authority,

e

iSharath Hummar Pallerla)
Directar
Ti
. Chairman, Central Pollution Control Board [CPCH).
Chatrman of all the Expert Appreisal Commillees
Chairperson)/ Member Secretancs of all the SEIAAs (SEACS
All the Officers of LA, Divislon ;
Chairpersons)/ Member Secretaries of all SPCBs! UTPCCs

$ 550

il

Copy for information to:
1. PS5 to Hon'bie Minister for Environment, Forest and Climate Change
2. PR to Hon'ble Mal (EFGCC)

PPS to BecretarvEF&ROC)

FFS w SSiak.T)

FPs o AS [BSF)

PPS to J3 (GM); JS{RS)/ JSAKK)

Website, MoEFSCC

Geard file.

=
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F. Mo, 6-60 D020 Pari (1)
Ciovernment of India
Hjnisqr}' ol Environmenl, Forest and Climats ﬂ'hhl'lgﬂ
(Wildlife Division)

1* Floar, Agni Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road,

Aliganj,
Mew Dhelhi — 1 VO3
Dated $Tuly, 2020
To
The Chief Secrclary

All Siatesd UTs

Subject:  Procedure for consideration of developmental prajects located within 10 km
of National Park/Wildlife Sanctuary by Standing Committes of the National Board for
Wild Life seeking environmental clearance under the provisions of the Environmental

Impact Assessment (ELA) Motilication, 2006 - regarding.

The Ministry has received letters from States/UTs secking clarifications regarding
applicability of considerntion by Stunding Committes of the Mational Board for Wild Life for
developmental projectsfctivitics which do not require environmental clearance and are
locnted oulside the Mational Parks and Wildlife Sanchuaries.

2. This Ministry vide OM. F. No. 22-43/ 2008-1A. 111 dated 08082019 lays out detailed
procedure o be adopted for consideration of developmental projects located within 10 km of
National Park/Wildlife Sanctuary secking environmental clearance under the provisions of the

ElA Notification, 2006

3. Afier careful consideration of the matter, it 15 clarified that prior clcarance from the
Standing Commities of the MNational Board of Wild Life will be required outside Protecied
Arca in the following cases:

i. Proposals involving project/ activity located within the notified ESZ {not being
drafl notification) and listed n the Schedule of the EIA Motification 2006 and
requiring environment clearance, prior clearance from Standing Committee of
the National Board for Wild Life will be requined.

ii. Proposals imvolving activitw/project located within 10 km of National
Park/Wildlife Sanctuary wherein ESZ has not been finally notified and listed in
the Schedule of the EIA Notification 2006 and requiring environment
clearance, prior clearance from Standing Committee of the WNational
Board for 'Wild Life will be required,

lii, Proposals involving activity/project, falling outside the protected areas linking
one protected arca or tiger reserve with another protected area or tiger reserve,
prior clezrance from the Standing Committee of the National Board for Wild
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Life a& per the section 38 O{1)g) of the Wild Life {Protection) Act, 1972 will

be requined.

4. Pars @00y sl pars (v ol the O dogeed (8,08, 2019 supra shall howewver contimue to

apply.

5. Smie Governments are noquesieil me
developmental projects outside Protec
nbve,

6. This issues with the approval of the Competent Authonty.

| o insist upon wildlife clearance for swch
bed Aneas that are not covered under para 3

Dieputy Inspector General of Forgsls {Wildlife)
E-mail — digwl-mefcc@gov.in

Copy o

{1} Addl. Chief Secretary/ Principal Sccretary / Secretary, Forest and Wildlite Deparument
{All States/ UTs)

{2} Principal Chief Conservator of Forests & HoFF [All States/ UTs)/ Chief Wild Life
Wardens (Al Stare=UTs)

{31 Dy. Director General (Central), Regional Office, MoEFCC (AlD

{4) §r. PPS 1o Secretary MoEFCC/Sr. PPS 10 DGF&SS/SPPS o ADG (FCY 5r PPS

ADG(WL)/ St. PPS 1o MS (NTCA) / St PPS to AS (RAY Sr. PPS to IGF (FC) St. PPS 1o
IGE(WLYSr. PPS 10 IGF (FC) Sr. PPS to Adv (SCG) Sr. PPS 1o DIG (WLY Guard File
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T AGREEMENT
| This AGREEMENT s saocnod st _DIE W DELHT ontifs 121h devel
i : FHRY
T EETWEEN

1. Mie. Bahrl Estates Pvr Lt ﬂ:rnpnrrrnucrpm'uind undar ma prowisioss of

the Comiprinios Art, 1688, having its Ragisterad Office at D184, indira Enclave;
f Hab Saral, Now Demi-1 70068, & s Head office a1 201 = 202, Park ‘B 2nop,

L Block OLF 'I'_‘:I'hr I, Gugaon = 122 002 threugh #=° Managing Dirsslor, Shi
j Hemanl Bahd, duly authodzed wide Board's Resolution dated DB Mev 07,

herminamir calied the "Fist Party™; which expression, unless repagnard fo thes

coniaxt ar meaning thereof, sho¥ mean and inclida e succastnre — in = infems!

o} AT BATEST0T.ANE.PART.

: . o
s I R AND §oe Venkaschl Agro Beiatss Pl L
Samrgun Lerg Fetites Fol L6 o
“'.'i."E'.' o T ._‘_mr:_:.:.__ o et L I"U"l-"_-"‘ LTras e p
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3. Mis. Anpra Farme Dovslopers Pyt Lig Campany inoompamted wnder Bhe
provislore of Compantes Al 1658, having it Fegatered Offfics af ¢ — 3,
i Chimg Enclave, Mow Dedhi = 110048, thraigh ity Autherizad  Represeatative
1 Mr. Wigy Prgdhan, duly authorzed vde Board’s Rusaitfon doted 02 Mew 07,
. hersingfer called the “Third Farty",

EEx! Of meaning thereal, shall mesn and nelugs it

which axpression, unfess regdgmant ip the

® SUCCRTCOrg = n = I Bf G|
E and aszigrs: Pt Lt
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¥
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i
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mahntnfﬂmmﬁﬂ,ﬁﬁﬂ.hﬂmhﬁﬁw'ﬂﬁﬁnlcéﬁ.,
%'M@_‘prﬂﬂ— 1100 48, Brough s ¥ ;

M. ¥l Kumer, duly auioriend vide Board's Rssohon dated 0t 07,
harsirater catad mm'ﬁw.mm.mfmwuh
ncmhnqﬁhaﬁghmﬂ.ﬂhuum'andhwduhw-h-m
- a0 aseigng; - :

proviskons af Companies Act, 1655, having ita Rigistared Dffica Hmug :

Encive, New Delfi - 11 00746, throughs s -

M. Pranats Kumar Sheoo, duly aidhortzad vids Boar's Resoistion dasl”

15 Nov 07, heminafer cailed Fe “Shxth Parly™, which expression, uniess
anw«mmmmumwmsm
SUBRSEO ~ i -'it-mnlrdﬁ!ﬂﬂnl:

Other Part” or "Ownoss",
Py L,
Semeiel A.I']I'ﬁ E‘:lﬂl-:,r [T~ 3 @ mep TRl B i

I _-;EF '-|:.d = paatars . _IP‘ "J:_...-_'___,d—-"
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o s

4 : .'mmm‘nﬂhmmmmurﬁmw'Mhum
. ares”and enguedy as e “Porty”

WHEREAS _ _
: 'ATHHanﬁnmmmwﬂwﬁhhmﬂuuﬂﬂmpum' e
i s hwmmw,ﬂﬁdﬂm- Hosphalty, Resors, ©

......

r
P
Bt

Lo

0. Tha Fourth Party & the ahaota el AP In possensicn aind. oibaneiss
wrell and sufficientty entiiied to ol sl plece and parcel of land agmeasurimg

.acres afsated &t Ganguvarpott Vilage, G Kaliupatty, Pamamitam Takah,
Theni Dstricl wathatagurdy &yb-Registration District, within the Burey
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 Mumbers hamin baiow menfioned (hemsinafior refemed o &s Fourth Party
Lane or ‘Project Land®) and moefully descrited in he Scheduls G horein.
- E. The Fifth Party I fiw sbesiute swner and in possession and othenses wel
‘end sufficlerdly enfiied to all that piecs and parcel of jand admeasuring
TS Stited of Gonguvarpattl Vilage, G.Kallupatty, Pecyakulam Takk.
Therd Disirict, Vethslagundu . Sub-Regittation Distiel, within the Survey
Mumbers herein below menfioned (hersinafiec referred 10 a0 FEh Party
Land" oc Projact Land') and morefully descrited in the Bchedule O haesin,

F. The Sidh-Party s the absoluta owner and In possossion’ end otherale
wall and sufficiintly entified 1o all that plece and parcel of kind admessuring
.o odbcres shusted st Genguvarpell Vilege, O Hallupadty, Pertyekufaen Tk,
Then! District, Vathalagundu M&mhﬁ!lﬂm Diatrict, wadthin the E'l.wr,'
Hmmmmmrmun m’:"ﬂﬁ'
Lamel’ or ‘Frofect Land”) and marefully dessrbed In the Schedule E herein,

G,_ﬁﬁiwmﬂmd-m sssure the Parties as under:

L They am mmwmm“mumhmwl _
and urdiaputed pqumlmdhhmmm-ﬂuqun 5
W ' Mmmhﬂzﬂmm ransfer & conwey the same or
' £t any part Ehorec? in anmy manner whatsoever.-
il They hove abschibs mafelanis clear e to thelr respective
Projact .
Thair respective Projact land i& free-haid,
i Their respactive  Project land is free from all encumbraness, such
as prior sale, aoquisiion, charpes, gifts, llens, atachmieonts,
liabdfics, Serancs, unpulhonred ocooupants, daelm and litgotion
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it il o s

cialme, demands, suils, doecroes, injunciions ceders, Bspendans,
nmpﬂhmmﬂm&mnmmﬂumnrmr
part tharaof. 1

W, lpmi&mnﬂmnﬁﬂnlnhwﬂﬂmwhsmmm,mqr
Mmﬁuﬂmmdmﬂmﬁmwﬂrwm
themeof a5 a partner o parnanship or cogarcenar in ammy joint tamily
e¢ In a0y oiher manner howsoavar.

yl, _ They have not eciened n the past in any agreament for Eale of
dmhmﬂdmwmmnﬂmmﬁmwﬂmﬁ-u
mmdmwmwmhmme
mmmwwmﬂuﬂmmumﬂmw

Hmcmmuﬂmﬁmmﬂwnmmmmwmﬁmnh
uphm#wmmmﬂmummmmnaumhrm %
FWWNMMMFMMLWMMMM
tha cama o prospaciive biyenfs). mﬁmmmﬂmm
muﬁﬁmtnﬂmﬂﬁ#ﬂinthwﬂnﬂnmﬂhtﬁﬂﬂ.u
afcreenid, on Wrﬂdhmmdithw-nthhhwﬂh-
Mmmﬂmmwmwmpmm *
demﬂmMWhhwnuﬂﬁmm_
them  ss  House . iba/Feeons" L
mmﬁmnrmmdﬂhﬂmmﬂmﬁﬁ: :
pmmum-ﬂummhmnmhmmﬁutﬁm;;_
wmmmhmmmmmmm ' :

Subject to the terms of this Agreamant and In considenabion of e
mutysl chiigatiens to be fulfled Bergin, the Ownars hereby provide B 1he

sunres g Ealeldy b

: Vertaeits apre Tatmies Poi. Lid-
! Ny -"l-"!l-ll Farr=a D& 12 & L. i

% i
Lt FErs =
T SutEriatd Bigoaasy
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Fist Party, % Project Land with the exstusive 1igit of development of the
at First: Party's ewn cost and expenses: with al ciher fights in

 mocordance with tils Agresmant.

The Cwmers futher grant absolite rght 1o the First Party to deal
m'MWMhmmmmwmpmth
Agresmant, and furthar fo carve outidevelop in to plots and develop them as
House  shesAilasiAparments/Clube/Rosoris/Shopping  Compledsl o
cofvnardal stucuren of vordous unts and sires and sell, ansher and
carvey the same nfter devalopment thersck, In &ny manner whitsosves, o
ﬁqpmhﬂﬂmpwﬁmmﬂmmhm
comelderaion &3 the First Parly may deern il In 1 sole and absolits
discrefion. '

. mmFlwﬂmﬂﬂﬂhmmwmw“
aﬂmﬂmﬂ:ﬂ{ﬁ!ﬂiﬂ#ﬂblﬂhﬂfhﬁﬂ]ﬂ“ﬂlﬂd!ﬂﬂﬂﬂﬂh
hisoking amounts, instaliments oc cther sonsiderations [ charges payable by
mDmmwﬂ_shdmhmvﬂdmmlpHMMM.

" The First Party shall exclusively b sntitied In tis sobe daseretion 1o
nﬂﬂmﬂwfmlurmdhﬁwmauﬁhm
Maw.ﬂgmﬂ!nﬂd”ﬂﬂtﬂmﬁgmrnihwmutﬂum
egreamernt, uniderstnnding efe. wWith prospective htljﬂ{ﬂ*fwhwhr
hrﬁ:mﬂmmﬁmﬂmn shall shemys be deemad t0 have
Wmmawﬁqu by tha First Pary
plraunnt 1 thie Agresment, for the eaie / ranster of Project Land. However,
the Ownere, if reguired, agree and underlahe to sign the Plot Buyer's
Agresment o any such egreament, as Confiming Party, to confirm twch
trarsaction.
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e - 73.

it Is agread between the Parties hereto that sl costs and sxpanses
muwdmﬁqﬂmﬂmmhm First Party arly
inchiding the oosd of developmont labour chonges, cosls Incurred for
Mwmmmmwmmmw win
: uEthmuru All costs of publicly and rarating inclsding @l
mm:rﬂm pr.mw& hnﬂmragaimnkﬂnm In
mmﬁﬂhﬁﬁmhﬂﬂlﬂuhﬂuﬂﬂmﬂﬂm.

o Thummmﬂ'wquhwd hmﬂ-nﬂw-uﬂww
memmmmlmnfmaﬁﬁﬁﬂrhhmmm | : 1
with this Prejedt Land and causing transfer of the same: and for such other - i

& ptirposas as contarmptated in this Agrsement

ﬂn’mwﬂnﬂ-&mu'mmmmw,
Bens, hypohecation, aftschments, - llabilies, . tanancy, unauthorzod
_mﬂmﬁuwwmm:mmﬂmmmmmm '
" the seme sbaciutely free 4l the dirstion and Rull implementanon of thie
mmmlmudﬁmemqrmmmm .
U agrement e imen thass detiortions aiv fepreseniatons.
"nmwwéamnwmm%amm
with renpect 10 the Projsct Land s found, he Eafme shall be comected
..mmwmwnmwmmnmmﬂfﬁﬁ@
2 Pawmmb-untmﬂmﬂmnmﬂmm S

g - mMuhﬁmuﬂmﬁwﬁhFﬁmhwm : e }
k
|
I

B mmimﬂmwmﬂdﬂmhmeﬁm“
mey be required 1o be submitted Lo amy cmmummmmm :
thi matier of ewnarship and futier that the Ownars shall alss aign and
pwecuta all such docurmants, lefiers, ofidavis, applications &', 85 may be
necessary for the develspment and compietion of Project and for giving
alpct io the terms &l this Agreement Far Venlrateth Agra Hriites Pvi Lk

Fumnnn G Eciates P ad {-’ﬂ"' gt
i s A Whnan FHI_I! Dw@!ﬂ: o bg, S
{ I3 ___,.__,. e agtmornsd Jigualy

Ut~

-’-u'1|"|||ﬂ‘ T oarnien
g a s ) i
FRERLEAIIE & s A bn i Banere
i

- - - - n N
n mmmL LT H - <o, al s

puibgrieh Ll a5y e -



Thie Camiers shall sendar o the First Party all eseislance necessary -
‘and sigh of apphoations, representations, pefiions; Indemnitiss, afidavits,
.- plans and o such ofhar deouments ncliding powar of Atiamay (3) as e
First Party may mauire In Es name or in the name of s nomines for B
g | puposes of the sibmission to the Competnt or any olher Govemment or
ﬂmmtnhhmmmwﬂmﬂ
permissions and approvals fom & of eny of the sald authorEles In
carmection with the Projact and for othar purpogen of this Agreament,

i The First Party sndior s suthorbed representatives, employsd
= ssbourers snd contractors, shall be entitied, at all tmes, & eriter upon Fe
L Pﬁumﬁmmmmmmwmmmmwﬂm

purboses of this Agreement. Howduer, the First Party shall alwsys keep the
Cwnars fully indemnifiad and harmisss In this regand.

3 Tha Owners shall not interfers with or cbstruct In any mannar with
the eomcution and comslation of the werk of developmant of the Projedt. It
agreed between the Pasties that the possession of the Project Land once
M:Mmmmmmﬁﬂﬂ wmmﬁmﬂ-ﬂ i

" riot b dietirbed nor amy inferferancs shat be catmed by fhe Owners at any
time. :

L Tluﬂnrﬂ:wuﬂhrdnfhh nﬂwm. cancal, modify this
£y w-mmmﬂmhghﬂullmmﬂmhm
actistinee fo the Fitsl Pamy for fulfiing the terms of this Agresment
Similarky, the Firsl Party alse hereby agroes and undedakes nel to mvoke,
cancel, madify this Agreement and further agrees 5 ghve all nesessany oo
opamton and assistancm to the Owners for fulflling the terms of this

Agremment, tsl"_l??:"
ﬂql T8 rgend AP Far mlw“. Lide
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e Partas agres that the First Party ba ontiled to xscte the
Praject aithor by heeff of thmugh s nemineesfassigroes.

Tha Paries sgree that the Fist Party be entited in axchmively
uivirtss e projsct in Ex own nams end the goodwitbrandinglofher

b

inanfieonieal propaty invested infralatnd to tha Project, will mst mociushe wilh
tha Firs! Paty.

mmns:mﬂmmnrumhbuﬁﬁmwd. enousmbar
ar stharwics transfer or deal with e Project Land i Any mannes
whitsgever, mxcipt for the pLIpoSeS of effacting this Agreement.

nupﬂqmmw-gngunﬂhﬂqmmm
esctivn Balgon with esth oiher and nct 40 do any act prejudicial to e -
irterest of fhis Agrearnant,

The Parfies sgma 1o indemalfy and keap tdeminifled each other
ppainst aey clalms, demand or proseedings by afy perecR alakming through
or e ther in relation to this Agresment. Each Party shall ehways be.
mwmmmu&m&h_huymum

This agreament meges and supersades &l prior discussion and
memmmmammﬁ
e atisaan e First Party and the Partios of the cther part. not speciioally
pronided for herein, <hall ba worked out a5 mutsly agreed to separaisly
WNHMHWMMFW of the othes parl. No changos,
modfition, aheraticn to ths agreamert shall be dons wiEhou consent of
wmmhmlﬂEm?ﬂ-Lﬂ.
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The Parties hereto, except the First Party, shall nct be ‘ermited
under any ceumstances assign, transfer, chage or encumber in any
mannar his sgresment or thelr respectve dghls and bensfis under this
9greemant 10 any person without the pior writen consant of the Fimt Pary.
mmmhm_hulﬂb'mmwhfuﬂumm
champa over the Project Land, for the purpose of securdng lanafinandal
assistance from Banka/Financlal Instituians, as it dasms 6t and pertias of
M Other Past shall have o cbjection for tha sara.

G 2 The partiee hemts agree and underale fo parform their respective
abligations undar this Agrodment with due difgence and mutusl cooperation
_ - kmeplreg i view tho imerest of each other and execite. and to.do 4l otter

#uis. dends and things whateoever 0s may be necesenry for Inpleimniing

urghhgaﬁuﬁth:'mum d!&aﬂw

g T8 mwhmwnnmmhmuh'

mﬂumwhp—hhmwmmmm
ever deamed [0 consliule oie as the agent of the cthier, except ko the

ZrEY __'-':-.'.-

g nmmﬂmw#uWhumk'
Wﬁ&wmwmwﬂhdMﬁu-_

P mummnﬁruwwﬂmﬁmw
-L:.=-._. this sgreement and to the mummynunmnwwmw*
mmmmdmmmnmmwwmn

pesardenca with Heir lamme. Hewover the essence nf,mlh_ml shall
remain unabemd; :

" Tha parties fo this Agresrmenl have represenied to each other that
thay are duly Bulborized and compeleni fo enter into this sgresmant snd
ihis agreemard has boon tuly ertpmd b batwean them of thei free wil,

R E:I'Iﬂl.li“"“:{ Ltk o Waritu iz S5 2
e = ~ = s
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As aiready sapulated above, e Parties shall act for the fufiiment

o i chijocts of this agreament and shall makn 8l Bnkoavors to parksem

s -Mwwmuﬂmmmmnt in the event of beach by

: mpﬁd’uﬂmﬂn{mmmw-mm -
Mmmiwmmnmﬁtmnﬂ such defaufing party
fafis ior rafisns fo remedy fhe breach within ragEonebia periad, the other
sty shal be antiliad o &nforoe the said sbligation agalrst the defaulting

2l sxpeassy of the defauiting Party.

¥. Htumpuwihmuwhhhﬂﬂluhp{mpiﬂunﬁm :
of ary of ita ohligations mﬂwlthdﬁmﬂnrmmﬁmﬁm
mﬂhﬁmmm#ﬂumumﬂwmmﬂh
el of such affected party which it could. not greart in sphta ‘of best
ndpayer and dus diigancs and which hes not pacasioned dus to any act of
mmwurmmmmmﬂ'&ﬂmmmm
Bimitnd o Ay ow, order, rule or dirselion of sniy goverrment or musicipnl oo
dtory ageney of ofher muthorly, nestreint, mjunceions,  probisan,
withdrawats of pacmissiars not dus o defsull of Hiv witected Fary, firs or’
ame nel of God of any uﬂrurmm#umﬂhuyﬁn'dﬁumuﬂh
cocitrel of the affeciad Party. y

For YT L
Gl
e | o b E TEL P =
b cmriaiell ﬁl‘rﬁ‘-“.ﬂ i EA' ql]_:-_u:_.s-":-"-i: 'r-—" Py e bk i
r i il Lk

i m-w—a CETHO MRS . g
LarErH *E L SLLLL R A e e




“Ary nofic required 1o bo given by slther Party herato fa the slher
Fﬂﬂhﬁrﬂhmmutﬁdﬂﬂrmm if I b5 sont by
Fagiseosd Pest AD. hﬁ:addmufhmmﬂmm’crum

: thﬁuhu‘ehmhl'wmunﬁwﬂmm

batwesn the parties in relafion o this Agresment or e apphicstion and
mmmmeHMnmnmm mmm
hmﬂmﬂhﬂmwmmmdm o the el AMmitratn i ba
appoinind by the Managing Direotor of the First Pars, Thaalth
mﬁmmwdahahﬂhhnmﬂmﬂhphﬁhuﬁw
mmmmmm o8 mmmmwhm
ﬂmhuﬁmmmﬁmmhmmmmmmmh

i

previsions of Code of Civil Procdurs, 1508 in tha simo mrnsr ss i 3 wer

A decree of the oot :hwmu%mmﬂh
conducted In English only. ﬂ!mmmhmm

mmmumumnhwmuww

Mwmummmuhthaﬂmh}umﬂ-mhmm
umﬂmunﬁmm

BRHRL ESTATES PVT. LTD.
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_"'}"f'__uwmmmuf the 1and compeised Within the Gangivarpatt
| Afage and GUallupaett mum:. Paryakutam Taluk, Thenl Digtriet,
mﬂ‘mawmﬂﬁ ..... Actes, within the Registration Distriet of
Thetil and Reglstration’ Sub-District of Vathalakundu stuated within the
Muwmmmmmm:

SORVEY RO | SURVEY NO. %@
- B CEMNTS
2ot blif 2 = 3194 FL
_Mﬂﬂ_rr_ﬂ__ﬂ_jﬂlq_}_.lﬂ_ 3
EFETAN o 5 FEED
] . L ‘1 1 q
el i LA 2 4
21y o 15% 1 i
lﬁﬁ..‘ 3 3% {:uﬂ *n qﬂ
|30 o] i ENI - 1qe
1oile PR [TEH D ' ECE
T _é ﬁ [T | FEi
Iipf 3
Gpd ; L Yo EE[
I S Ll Yo g _&JE
: E a2 i C T
EFE Yy 1» itz la FREL]
TOTA
SCHEDULE S

Al thet phece and parel of the land comprised within the Ganguvarpatt

Vilage and G.Kallupati ‘illage, Periyakulam Taluk, Theni Districl.

measuring & totad extent of . F-é/acres, within the Regletration District of
_ Thenl and Registration Sub- DHetrict of Vathalakundu stuated within the

Eoe Vesteteth hgre Epuna Pt L,
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[ SURVEY RO,

_ﬁ%_ BURVEY MU,
Mok - G L
J j{
Gas 3 L i
: O B - T
Tl

SCHEDULEC .
« Al that piece and parcel of the tand comprised within the Genguvaipatt ;
£y | VWsge and GXstupatt \lage, Periyakudam Tek, Then Distics :
' measuTig a lotad wxtont of L %.4Acres, within the Registration District of
Theni end Reglstration Sub-District of Vathalakundy sitiatid within the
ﬁwwnmmnwmm

[ BURVEY NO. EXTENT | SURVETRG. s
| ACRES | TENTY | | AckES | _
I8 | L3 - N T T £
i
ST ¢ 2 33 o
T 3ea S
3 mTAL'-' EE% +ia '! Iﬂu

SCHEDULED
All that plece and parcel of the land comprizad within the Ganguvarpat

Village and G.Kalupati “Villepe, Perivakulam Taluk, Thani District,
measuring a fotal extent of 38 sfcres. within the Registration Distriet of

For VetEkiefh A pre Eabslca Bl Lid-
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|m-.1 and: Haqmaﬁun Sub-District of Vathatakumd: =rmaiad i s
y humbers mentioned hareln below:

m‘ﬂwm ERTENT __ | GUEVEYNO. | __ Exiesi ]
I 3 ACRES | 3
L o e
el R
Lpsar ] : 3
H.!l: g';f iy 2f I7 —-:L_f_
- 4§ 7604 <
—rTY FRE HEIF P
L2l FE L 437, 2 Ty
IPFy i i —
7 254 PPTYY, e
ead Y & rars
: . Ty
YRR : b In FECT ___ﬁg A
i als
iﬁmjﬂh—f _]:-E_.?-ﬂ
SCHEDMH E.E

 All that pisce and parsel of the land comprised within the Ganguvarpatt
Vilage and G.Kaflupatti Vilage, Periyakulam Taluk, Thenl Disirie,
measiiring a total edent of | §2.cres, within the Registration District of
mmﬂnamnﬂmmmﬁwwmmﬂummm
“revencs sutvay niembers merdoned hereln bl

- SURVEY M. EXTENT . ?Hﬂ_l . -
e WED e
TOTAL EXTENT - 9.0 .
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ANNEXURE R/4

Ehel AN GOPAL SERGAL &0 Lity Shet 0.0, Sabgpl Agid £3 residing st 2r-870
'“ﬂﬂlﬂ““ﬂlﬂiw ‘H""':r -
refeved 0 o Dbd  FRINCIPAL)L 90 herely  appoinit  and Ve Aifv
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Mnﬂhmi Mfs Veskntosh Agro e
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ﬁmﬂmmﬁ- Gapel Sehgs mn of Lus m-r_ﬁ (
mathariond by G Bosrd to ENScUID & reqissred Pewer of ALISMEY appainIng M3,
Bt Extatus Provetn Uik having ts rgisterad offios #t D164, INDRA SHCLAVE,
MES SARAL NEW DELME - 110 088 a5t Company's auhorized sttorney i e W
miﬁmwﬁh#%iﬂmiﬁl e 2n
m“ﬂwumm

PEOPEETY
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M st sy i B
From
Bari Extates () Ltd,
Represeated by its Authorized Signstory,

201-202, Pack "M" Shop,
L Block, DLF City, Phase-11,
Gurgson--1 22002

Ta :
Tte District Forest Officer,
I'-'n:EI_mﬂFnrmtDi-ia]nn.
FKodsiknnal,
Tomeil Madn

So.

92

ANNEXURE R/5

\.Chir company is the sutharized ageot representng (1M Babri Cuisines (P) Lad

(216 Sushma Sales (F) Lid
Esizca (F) Lid, end (5) Anpra Farms

Agra Estmtes (F) Lid, (4)V)
(F) Lid [heseinafter

eokatesh Agro

referred tooas

“Companies to 5'). Companies | 1o 5 are the registered owners of dry Pasa land in

Swrvey Numbens geparately enclosed herewdth, alf situated within G

Halluparty

Punchinrat, Genguvarpatti Village, Periyaloslam Talik Thenl Distriet.
o » Tb:
Land ewned by companies | 1o 5 comprised in these survey numbers is ml?ﬁ;ﬂl::f

2.These landy are only Panis lnds and exe nof forest lands. Com

lﬂgﬂﬁﬂnﬂmhhﬂ:dﬁmhﬂnﬂm%mm mﬂj i,

ludnﬂthl_:&ugﬂm{l_lh development/ for whichnmn::

hnlﬁnplndmﬂﬁﬂi!qluunmuﬁﬁd to be construcied on the Patts Jands,

L e e L L —



3. For this purpose, an spplication i subrnitied to the Director, Town & Country
’ﬂtﬂhﬁ;niwmﬂuudmmmnfnh
bamdings Inzds,

5. Forther in reference to your letter o DFOJ/E 3563 /2007 dated 1040172007
memesting for warbous dwtEnenty tke original ,mh,ﬁ:ﬂﬁ.hnuﬁm . FNB
Steach and Pattn book duly signed by VAD, Also the Tashidher Certificate . We
hexebry enclose wll the certificaies umﬂmﬁrﬂ%.w.ﬂﬂnﬂz "
Hu::i nd Parta. book duly signed by VAG and the Tashildhar Certifieate | for
¥oor kmd peresal v £ ;
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ANNEXURE R/
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Fram Ta

Bbr, & Venkatesh, ILF.5 Mr. Saravaraman
DisArict Fonesr o [Sutkoiiced Sgndtory)
Kadaikanal Bakn Estates (F) Led

Mo D 16A ledirs Enciive.
KNein Saeal, NEW DELHR
110 060

HO.0.M0 T077207 Vi Gte 24,2008
Subs 1 Na Objecticn Cemdheane 0. K2l gaiti Wil
[Pertyalkulam Talkedk) im ihe 128 Acee Diry Fatla Land
To make Agricuffure Farms From Boresl Deparbment Reguest

Referenct | 1) Bahr Estaes [F] Lod, Wew Delki,
M leater Mo, dated 25.11.07 and 17.2.08

2§ Faresi Offi~er Peromaaliam, 8o Loner No. dated 19.12.07

Prwate OeganieatiEn referred 83 Mol akowe sppied "or No Dbjection Certificate from fosest
Separtmenl.

{1} Bahr Culsines Pyt Ltd. 18 78 acre
[¥] Swprmia AgroEstates Pyl Lid &R &R C
¥} Susheea Sales P14, L b
(4} Veenkatesh figro Estabes Pl 1i2. W04 =
[5] Anpara Farmd Dese'opers (P) LTS, TEL *

Forest Officer ol PERLIM PELLEAM, infarmed vide his above refesred letter 2 that.

Bery shukam Thasl $har lssued a certifacate statn the above menticned lseds are dry and patia
lands vide W.O Mo, 908078 &8 Dated 09,0807

The Dy Commitsioner [Land Mefgrmes) Madisrai mesd 3 cerifieane tsat chase Lands sre nat
eouered ander 14 Land Relorme At side letber 8o B/ 5837007 dwied 07.08.07,

The Panchayat President of & ksl opatli iseed a 8o Ohjeciion Ceatilicate to starl Agriculture
Farmd in the abowe mentensd lnds ale Biter B0 1002007 2008 DRTED 01, L2.07
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ihareover, Peryakalam Paral Development Dfficer vide his letter deted 03122007 given Ko
Okjection Cenifgate 1o all the propoists of Bah Estates Poi- Lid,, keepisd in wiaw af the develapment
and empdeemant gspact in that area, duse 1o their HOUSE F!.IJT and CONSTRUCTION works.

P rum Bailar Enes sy Cificer afer his sfte inspection 6 15,13, 2007, informed 1kat the abone
montizned lands situgted away rom 30 murs 1o 3% mis of the pouth slop of EaPPuU KasD forest. The
applicant gave an usdenaking J decharstion that thene vl not be any ercroathments of forest fand
snd no gl damage 1o the animak and envinanment of that area. SoN.O.C canke tsswed.

Tho absvim menbiored Sureey Mos. ang nspected by me on 13.1. 2008 According to The dooumaais and
thi raport of Forest Officer, these Sunvey Nos. are dry and patia lards. | ghes WOEC f0¢ making
Agriculture Fareng under the foflowing eanditans::

in} Wo demages 10 15e gouth slop ol KAPPL EAADL FOREST, enwinanment soi Forast animals.

{5l There thauld net be amy encroachimend.

(e} They are ta produce by 16, small plants, sand creepers for the 100 meters cankinucaihy
fram their patts lard adgauming to Tanest Emit

S -w sk
B Venbatash
Digtrss Forest Odficer
Eadalkanal
Copy 1o : Forest Ddfscer
Pepam PaTlas 2104
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ol ren'iih, Quilumend ox'i b, Qudgentx’iy dymod-ie
jm Seaa (peldmraled Geoendsinn Gerang) yDuaen on e
Hmfmmmmmwllw
metun Qrdoas G3) oNAGLL, 2). Qustot gugy umibad G exsiustad (5)
sRAGC, 3). Linfl hdbeb (3) oMAGLL, 4). Guoskad GeuksGLed sulrr
GabB s (3) oMBGLL. 5) Guoched oiyesr ol EEGLLEd (5)
GMAGL., SESGUTTSEES Gombmwns LT Beob Sumib s

s unblurdg Bend ggnb Coyabees.

P sliib 1894 vifiey 401) -ah ofip o
sfpdst mbopmors Be gieds wogeso  (Land  Plan
Schedule ) agapl SEste SEElL GleRe0.

1 o AMPmdes slb 1961anng urging Eebaneo,

pakym B e by iy HlLlJ!: 1978-cong umpfiing [Eebeane.
5. Geuehesen’) Qumdsmed e 057 wenolifey S b LTRSSIE.
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Tlinildar (Wlice,

Spl.pg.No: 85/08
TAHSILDAR CERTIFICATE

Theni District, Periyakulam Tahluk, Ganguvatpatti
village Land area (attached separately) admeasuring
49.76.5 hectare dry lands are the patta lands belongs
to ;- 1) M/s Sushma Sales (P) Ltd, 2) M/s Anpara
Farms Developers (P) Ltd, 3) Bahri Cuisines (P) Ltd,
4)M/s Venkatesh Agro Estates (P) Ltd,5)M/s Suprava
Agro Estates (P) Ltd. In that, :
1. Non of the Government Purampoku land is
included.
2. No notification from any Government
department under the Land acquisition Law
1894 sub para 4(1) and No land plan schedule
for land acquisition sent to the Government.
3. Not affected under the land reforms Law
1961.
4. Not affected by the Township land ceiling
Law 1978,
5. Proposed House Plots area will not be affected
by floods.
Certificates are given as mentioned above.

SLATED J0e et ey )
Fot, BepoErics oply)

| il

(T

Tahsildar
22-02-08 Packaides.
|'-"H-‘LF-M:

Dwepartm of Town & "y
Cheanai -



= 1 . | Extemt
Survey Mo Extent (Hectare) | L Survey No. 1: (Hectare)
1798 0.50.0 405¢1 1 0570
209B/28 0.11.0 . 4052 0255
209B/3 0.11.5 L. 406 - | DES .
1VIB 0.21.3 | | 407 1415
21073 | 0280 ! 403 0.14.0
213 | _03ss 409 | L06D
14 | 0395 4100} i 0785
3012 0.75.5 41072 0.40.0
T [.35.5 all L oes ],
L ... | PICSSCM IO ™. ai2 | LU0 .
106/ 0.06.5 413 0.08.5 |
B B T 41471 0.67.5
308 1003 41472 . 0,155 .
L 309 0450 {415 0310 :
311724 0.64.0 416 | 0840 i
3128 0.73.0 5 420 0.77.0 |
377 1.63.0 1| 4211 1,15.5 !
e 1.91.0 | 422 0.73.5
382 0.54.0 | 423 1.03.0
383 0.43.5 424 LALD
384 [ 0445 42571 0.91.0
3852 0.61.0 42572 0.36.0
38573 1.17.5 427 0.47.0
| T SR (W VT A O VL E . T
3951 0310 431 0370
395732 0405 432 0.50.0 |
3933 0.70.0 433 0.70.5
396 =t 2.30.0 433 0230 |
3971 0420 1 | 43601 | 0715
3972 1.04.5 | 4362 1315
L 3991 1.35.5 | 43653 0420
[ 39572 [ 1330 43004 01355
400 0.85.0 | 437 | 1610
a0l 0.44.0 | 4380 0.41.5
| 40112 L2582 43%/] -
| 402 0.41.5 2. L 0210
403 [ — a4 1.00.0
404 0785 > ::x T 4432 D920
e N \.-_H'H-:;-l. " o |
(ol {8 A2y s s
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T 2 &S , (B gy g gyt

[ aemyenioliy gy smesenut lmsugguin iy mamm A
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Qursirenser — 600 D02 Gl wmanl b,

E S eTeier 3082/08/0 a2 mre © 05.03.2009
g .
Glumgmer :  wemerUiiifley — wgwor weoro e — Geefl weas b~ Gluflu
D L= Glsigmeurt il Rrmol  ac s 8
s’y sogr_ A Ele syemag e, TS, 209/20L 2107248,
3213 g w2295 gied  omidld  upeilimiyg
s ST ey, sl e uu sl — EhE s
umrtemen L wgmigsrrd wed] arafu@oy” () sBLEGLL., elfledreserlin
e | .02 2008
Eammmrri.f T mygpsuangemeosurt =5 gty
SEym_ A S e Bema. Brer 14.02.2008.
3 el Slerd Gt o dmeest FILL & @@ogloboen e
W“W Lo genay BT AND iRipfeln ereTn ABSI0E
i d Eer:  IL08 2008,

4, Fesegnaiein sdmliem s 6o sramia0 1088
EdT 27.04.88

5. [Eisuganiedn smmliisme e S08030  ereue
mrer 07,1102,
6. e m i Quafliigmemib v BS/0B prer 22.02.08

1 unmsmeu 28 T s ig gl T Gl Lol ey
Sfefsrydfinsrer Gamfldma oflffasanl(n Hpoacm. g omoo

2. wanem W afiis  E&ge T [REmemrasiuc i Hlk s e g s
guugd  agsiubfipg elusd  agilsiule uemaridifiey
UL il w. e, e @Lereder. 13/2008 e el Ul (B 2 e
GL060 (B suly Senshdan s Bldgn e syl NemesdsbRing:

3. Gogubumima dufps 5 meuhie  elsuir Googmm
aiynyidenmmatist Geflell@mwrarug Wemon mLaspSams Cuiiemaramioe
Gruafam{fed eraregd G ChimGlm marsmiulding.
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Bukgar oair W0 (a) drup  splsureeamulln  pedlandr S empUTS
Esinugneuss i smadladgiong Gal e BandmeriubiEng.
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Arough Registered Post

¥ From To
Sri. Ashoktong LAS The Presidem
Town & Count Planning Commissioner G.Kallupatt Panchayat
807, Annesakai Parivakulam Taluk
Chaennai 600 002 Then: Districk

MaEa Mo 208270800 LA2 dat09.03, 2009
Hir,

Sub: Layout — Madural Region = Theni District = Periyakulam Taluk —
Genguvarpatti Village utkadai G Kallugatis Panchayal Survary
Field Mo 1798 200/268,2 L0yZR3 213 And Elc. 122 95 Acre actent
= Residential Housing layout approval - Reg.

Ref: 1. Applicant M/s Bahri Estate (#) ivd. Application dated
14.02. 2008

2 Commisshoner/Executive Officer/Prasident G.Eallupathi
Panchayvat Letter Mo, Ml dated 14,00, 2003

5. hMember Secretary Local Planning auwtharity, Regionsl Depity

Director, Madural Region Letter Mo 46508 Ma Ma.4 dated
11.08 2008

4, This office clroular MNa.Ka.No. 14010408 PCC dated 27.04.08
5. This affice circular Ma Ka Mo 40402/00 LA dated 07.11.02
6. Tazildar Perlyakulam Ne B5/08 dated 22.02.08
-
With reference to the 2% cited, the application for layout approval was

considered and pass following order,

2. Here, approval for the layowt is granted with conditions annexed herewith,
The approved layout is numbered as 132009 and 2 copies of the same |5 enclosed

herewith for further action.



|
3 3. Further action should be taken as per circular reference cited 4 and 5,

4. The licence for layout should be granted only after surrender of Road and
Public utility places to local body by way of gift deed.

5. The final approval should be sanctioned enly after the surrender of the open
places for park, public utility and roads to the panchayat President as per condition
Mo 16. Moreover, the final approval should be sanctioned only after confirmation of
the compliance of layout condition 19E and 19 U,

5. Moreover, the copy of the proceeding of final approval should be sent to this
office as per condition 10 E,

b. The approved layout copy should be sent to connected Registrar office for their

infarmation and further action. 9

For Town & Country Flanning Commissigner

Enclosures:
Layout and layvout conditions {3 copies}

Copy 1o
1.Regional Deputy Director {Incharge)
mMadurai Reglon, Madurai with copy of layout and its conditions

2. M/sBabri Estate P.Ld.
E-2/ 208 Mariyaluyis House,
Thirunagar, vallalkundu [ Letter onby for information)

I 3. For File | Layout and its conditions with Proceedings)
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Layouk Farmation Londitens

1] The lay out formation. streqts ard rosds mast be in conformity with Dist/Tewn & Country
planning E.Mo. 13/2000, The lay ouls and streets/rosds o be bounded by the bourdary stone.
The roads as specified | indicated in the Lay Out ta be provided with & BH Baad) stone apgrepste
raads
The tevel and width of the road ta be kid a3 par (P Iestructionf divection of (e Esscutive
Ruthoriby.

7] Reguired Cubverts, beidges, stofm water dmin, garbage, sanitary facliny, street ight of all these
facilities 10 ke provided by the applicant B8 per the direction of Exe cutive Authoity.

31 From the approvwed layout of Town & Country planning dept no. e il e o variatian shauld nisk
be mmade in regard with plog dimensions, streel road fermatian, measurement e3¢ marked publc
places should not be varied f change Turiher no sub divisan to be made in respect of plots as
appraved by Town and Country Plarming Aatkarity

B & par e Lay O plan the applicant fOwners should form the readl or awthorize 1o that exent
o making Ehe roae cast to be remitied 1o G, Kallupat Town Panchayat smd obifain the receipl and
alsn these roads/sreets bo be dedred as a public read to make a |egad document regeiered in
Favour of Prevident / Exscutive officer [ Commissioner by way of gift the s3id decument to be
nanded over,

S| For carrying out the survey of the road the required ameunt and required smownl snd Turthes
amount a5 indested 1o be remitned 1o the President/Commisticnes/Eenmutive officer. To this
eabent a docament Bas to be mede @uly digned by the applicant

2. AR the function of the roads the plots cormer el have 2 splay 25 shawn in the spproeed liy out
plan

3, Aoy lwyoan should not 5ol of leased out or by any other manner or By ransactien should rod be
made ar ey eanstiecion activiby withoul camplying the above mantioned in twa ¢onditions

o, Ar.pqrﬂ- Ipm'mll-ﬂ lagg ouk plam othar than the publc uilivy ares all thee arbes lgoun plods muss
e used far ool rewcential bulkdings. In tha Lay Out plots $hops, wane house other than residential
buildings should nod be made. The lay out plots which & imended for public wtility purpese or &3
specifeed i the aparoved by out plan must ba adhened. Theds area §hould e e suned and
documant o be made,

5. Far the Cxlangicn Doweopment propects byt phats iF so as per ke rule indegeedent houses alane
bo ba comslructed. I the tvin howses are appeosed in any sopcifls lay ook plots in Lhose iy o plocs
alone is permisnsitle. Agaanst which at ary point of time there should not be any chanpe modilicaton
shanild rol ek Facke.

£ iz per Lhe spproeed lay oot plan roads — the buildings lanination should e 1ese.

Scanned with CamScanner
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I the layout plot 7 1 (23 feat) and 9 meters (30 Feet] widen roads 1.5 meter (5 ftﬂi-;l::nx
'H“mﬂhﬂ_ I'uﬂhefﬂnuterﬁl:llfuﬂﬂtﬂ muiamrlﬂﬂ {eat| 15 meter [ \dth and
t1an wider 21 meter (70 feet) ess than road width 4.5 meter {15 feet) 24 meter (80 feet] w ih.
mmﬂrmsmu[}ﬂfeuﬁMwhuﬂtbﬂlmmhaﬂ“t"“mmd' . i
1’-:"'-"‘“b‘[ﬁiﬂlhbmmmmmh“|ﬂﬂmdhdailﬂmtﬁfﬂumhrﬂdm
district hlwumr[alg!q,‘:hi; may b= compaund wall ar fencing.

7. The setback far thy

building on each side vacart space to be left of 1.5 meter or on one side not
l&55 than 3

meter vacany

E. E‘d'l..lﬂﬂ‘t on the rear sude of the bisiding the sathack 1o be of 3 mater (Dpen) vacant space to be
Provided. in the rear geq back area well, 1oiiet, camie shed, fertlizer pit, cycle shed of non-
residential can e Previded. These not 1o exczed Kih of length of the rear side and the height

ROt exceed 3 my3.75 M from the rear ground bevel.

V0. The low lying area in the ot 1o be filled and brought Up £ Thee bewed of the Rosd fSireet.

leved the pround der the said furpnss the
faundation should rat ke more than the sequirod,

12. Where the road width is mare than 9 meterin these roadsfxreets planting of tree to be mads.
The tree should be placed on gach sde of the readd cantinucusly the distance bebwesn One Ireg
o anpther will not sxceed § meters and she periitian of the tres io be 1 mater from ‘the boundary
of the road/strees,

13, Fowr the comstruction of building necessany building plan apraved to be oblaingd fram the
Building approval decision af Corpors tion/Tawn Panchayat/Fanthavat belore stanting of the
building work.

14. From the approved/sanctioned layout plan the plots 25 eanma

rked lor tho shopper shops bo be
identified and the purpose for which it bs indicated alone [o be

make e gfi,

15

16. The asea as specfied for the park, Children Féay graund, comenisnity hall these areas to be
aiiigned to the collectorate by way of pift desd. At amy poim of time the bend Ixgaut promoter o

any ather person try (o sell these plots or EHHHEIHpIE}:.m nst those Criminad proceedings will
be taken and the land will be canfiscated

Scanned with CamScanner
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17. In the 3pproved plot LT LinefH T LinsfTelephane line were passing through those 1o shift=d 908

the side of the road/street cr as indicated in the approved layout plan to be made.

18. The Promater/Owner should exgcute a (deed|The agrsements documents with ewstutlve
authority that 2 the above points will be complit by them. This agreement to be registered in
the Sub- register Office,

Further while setting the plot or leasing out the plat il the above conditions to be full filled and
Ko this extent in the sale deed ai the palnts lo be incarporated in the documents.

19. 2] Forthe said layout is approved mwdTm:ﬂmmwﬂﬂthﬂﬂﬁm“‘W “':n';
regard with any legal dispute arises Uhis will be deait by local administration autherity for
dexizion,

Bl Hithelayout planproject falls under the ares where |
the Plot Lay out sanction sccorded comeunication to be
: The plat Layout area if 1t falls under the Land Acquisition Act 1884 Section 4 {1 :rd
Fusther and coiling Kc11978, and Land Regularization Act 1961 in arder to full fill the Rules
Regulation the Exgcutive Authority should satisfy by himself then only the Layout of plet
Corporation/Tawn Panchayat/Panchayat committee/Board should approve tive same ther only

it approved Lo be aconeded.

1::'”' l::iul_ the courss of action taken for the approwal of the Layout approval by _Wr
Administration the Executive autharity first action proceedings copy 10 be nud-!_:mﬂ-lhle
immediately. Further for the public utilty 3rea a% handed ever to the Local Administration
putharity to this extent cenificte als b e atfached

2 Further in [ine of the above Aets for the Land Acaulsition aspect amy Land Flan schedule
has not beos received for kit process, after gatisbying himself then anly layout approwal send 1o
Carporatica/Towm Panchyat Fancivat /Lxecidve autisority/President then only approval to be
acearmed.

Wi The Applicarm G Eallupatti Carporation/Town Panchayat Commissiones/Tewn  Panchayat
Hoadfpresident after obtaining Lhe spproval of the Layout then & Mntice beard fo be prowaded in
tha layout area thesgin indicating the number and date ol the Resclutior, and alio the appreal
board and the applicant agreement as made date a0 number to be indicated.

and Celling act 1578 s under enforce,
sent to the concern land Celfing

e L e s

33, Eor the docurnest &5 submitted for Hyau approval the entitlerment of the same i5 wndor pracesy.
For the land wherne the doosmenis were Aol proceeded for those area [land) the layaut approval
Fials cannot be daamed.

14, For the dotument as sumitbed los The gntltlement is found 1o be is not in ordar 25 coma 19 know
gr on account of lksued Techmrical Approval causes any damaging cirowmistances n view af the
whith withcut @y prior intimation the Town and Country Planning Commissioner cancel the
Tﬂ-_lhm,;ﬂ e sy

7% Aloeg with the saie Deed the said copy of the Tawn & Country Plan Authority and the copy of
Lo :Ipmd- plan copy bo b attached.
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6. The Apgaowed leyout plan without any changes or withos lel area to be provided in the
pmranent Basrd of dae B24" in the entrance of the pout which (s 2 permanent one for the
palbic i see. ¥

Approed |gvgul Decaly
AiED FRImEniaee
Flats 12184 Acre #3231 hectanes
Open Space O5F 55210 St {1168 serel 10,
Applcanf salrabie
Shops DEadacre 5200
Nersing Hame DL1Sacres] 4144
Edu cation usage 00 904zre
Pelini Gealf 1011 acres B30
- [

For Teeun B Country Planning Commissianer

Scanned with CamScanner
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£~ 30, chitag Enclane, Hewdoihi = 11 00 48, 6. M/5. Veakstesh
Pt Lbd, company incorpettnd undsr e provisions of Cempaniag
having it Reglsternd Office BC-30 , Chivig Encldve; Naw Dolhi — 110048,
represented by is. mmuh Avtharised Sjndtery MKV Saminathan oo
”ruum'ma I abeit 54, yesrs[ay it Tespactive mpanys’ Board
* Mesviuten dobed 20.03.200, harelrifies 'CONORS": which term
wherduur shid ot 50 reues shall mean mﬂmlr nml.l:th'-m:- E
Iev-fhkergs, mrrmﬂmmnmgnq {lF"H:-e aNE :"m'
AHD Tha Frasidens, ﬂ-ﬂlﬁm Panchayat, Sanguwarsattl Wlage, m-.-hnam :
Taluk, Then| m*ﬂ'ﬂﬂ-‘rn}hﬂ-m*ﬂﬂﬂ B o 'lﬁh CTHER: PART- gt "'..r.' " ;—.-
' el #
MmﬂminiMmmmm asaclite cwners of tha property
FRISIANG @ totel moent of121.84 Ages unﬁ tusted at G.Kalupstti Penchayat,

Ganguvarpatl vikage, Pertabulom Tatuk, Thenl Distridt and eomprised in Sunep”

L Mow. 1738, 209B/28, 3, 294, 3, 243, 214, J00/2, 364, /L, 30612, 307, 308, -
' 0% 31/3h, 311728, 377, 19, 302, 383, 34, 3L, 26873, 305, 35511, 30501, %
@ L0513, 36, 39703, :m:;.ﬂ:_: .ﬁ?‘““"- A01/1, 40112, 402, 403, 404, SO5/1, :
408/2, 406, 407, 408, 404, #2071, IR 417, 405, qi4f1, 41477, 415, 418, i T
Az, 4211, 412, 423, 424, 525000 REEa1c, 431, 432, 433, 435, €367, L
43607, w3573, 43644, 477 and 44311, 443/ and” morehgy
dmribad in the "4’ echeduts y p =4 e
WHEREAS the DOMGRS : btlnpment Agreement suthorlging
H'a.l&ﬂautummrmn - i S.Lhmuumnurﬂ'uu't )
and the zaid Hr:_an];j‘hur_-, mﬂd TR 'u-prq:l-un!_h! thir ekt
'-“*ﬂﬂﬂﬂ Tor sotining lewst permissian I Wi Tordeand rlyl'nrﬂm:pu b
P|Dﬂhiil'?'tlll'ﬂlh'rﬂu:.lrdhﬂndsaﬂ-ﬂ‘lb,mrq mmu:.p_-uiu '
. Pegulaticne M'-'vllrrn: o T r.a- --.14 B T S
ﬂ . - -\. -_..-.__._ " ! .
) -f_:i . WHEREAS pursuant H-:'E.ﬂ.-_r: of the I:ﬂr-amme of Town il'ld'"ﬂﬂ.;nlrr Pll-n-nnlrl.g £

- thelr lsyout sandHan Mo, 1372000, the DONORS hmlnhqumln;mirui

ko fransfar by war uuinwmwn@%gmm &f 13,88 Acres [S52210 .
S6-Ft-] =2 cpen space ares are il efideesduARETE feok 40 St and. 30 foet

marefily deseribed n the iy scheduln n&mﬁer[sumu.rq pertion of and gt of A

schachuile property] through a Y i ﬁ\-ﬁ'l.l-uur nﬂ.‘ht uinﬁ and the BONEE Fas

cepted the same; % : '|I

oV § s
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the g53 land fren S ot aneimbranses whatscever witheat any. lewiii wectidn,

_Br may hmqblrmg_ﬁ-ﬁ!ﬁf 3

WHEREAS the DONORS are el sulcientiy endltled, freg from &
pf-wﬂrinu'mnrﬂmdummmm‘ﬂ'thhmwmm ]
Qrant, eovey and sy e samg

NGW THIS, INDENTUIRE WITHESSETH thet the BONOR do naiby ghve, grant, comvay,
andmhhlnwaim‘nmmmm.Ewm hareby accepts it s all
ik land msanring o toinl extant MmissSUring 12 68 Acres [S51I10-54.Ft) as =
TR sma and all 50 feel, 40 feet & 30 feer roads Betin for the beret of the
PUbllc as compeised bn loyout sietch smclosed herewith, within the mglsteatian
distriet of - 5RO Vathelkund asd mare particulsty desoibed in B acheduln
Merrunder and Ul DONORS do heruty covanant with the OCUTEE thet the DONORS
_hew do hawe good fget o grant, ‘wnidy and asslgn the Tend"hereby granted,
fenveyed and asigned iipon the DONEE 1A the manner aforggald and that tha
muteummmp-;uiumumwwwandmmmm
Intarmaption, ﬁrﬂr‘n. whatrogver, fram or by tho DONDRS er any parsan dalming
uwmfﬁMMmmummmhmnguMw
equltatly cisiming sy rights or interest with tia 9813 premises er any part Mereo?
from under er interest for the DONCR. é¢ from of under any of thelr predgesssers
EhaﬂIﬂd-nﬂrrh}n-::‘rru'mtrmHa_llmﬂanhﬁurhu-armnwam:urm
LH-MHMhmHmmmrwmewhndmmmm register all
mﬁam,*ﬂm&%u@w@hﬂﬂunﬂmlm?wmm
Sald land and every part Ulrbalunbo the DINEE In the manres aforesald or as shall

_—

and ﬁr&,iqwmﬂﬁﬁﬂuﬁh.mmu 12984 Ao,
irpat Pl R VoL, Ganglivarpesh wiiage, Parfymiiism Fak, Then
flerised in Sineees: 178, 208828, 3, Zu00zm, 3, 243, m8,
Wer2r 307,308, 205, 333734, 314728, 377, 379, 382, 383, 304,
% 3953052139503, 396, 38T/L, 3972, TOw, 39872, 400,
2, 403, 403, 40571, 405/2, 406, 407, 408, 409, L1071, 41072, 41 1,
A, 41472, :uls, 16, #20, ALLFL, 432, 423, 424, 4251, 42572, 417,
430, 431, 432, 410, 435, S3671, 43602, 436/3, 43674, 437, 43001, 4FHL, 4301
and $43/1, 44372, i

< V- Sanca e

o
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Al Gt 'plece and -parcel of veaat land mtﬂ.rrh:tnm
Acres{messising 552210 56.Pt] & apsn mmmmmdﬂhﬂmdﬂfnt
Fosds compriand Tn Schadule "W’ bend, a5 per the DTCP approved Isyout safclion
Mp.13/3009, dtuated 3t G xaflupsttl Peschavat, Sanguearpatt! villege, Perfyaiulem
Tabus, Thanl Districk

Thig rearrilial valus of the "B’ sehedula property gfted 1s R RO

[N WITHESS WHEREQF THE DOMNOCR HAVE PUT THEIR SIENATUAE, THLS DAY,
MONTH AND YEAR ABOVE WRITTEN I THE FRESENCE OF:

F

- L)
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By S kel Bt vk Ll baving Fn Asghiersd Ofin 5t D184, [n3fa Eaclewe,
|Mm-nuuum.1ﬂnm-lﬂtmul-muwm“
III:I.J'A,. Benncicitreet, AthFicor, Koluers 0001, WestBengal 3. MR Anpre Parers
Developers Pyl Lid havis) iy fegishersd OMce st © - 30, Chirsg Bnciers, Mew Dl -
<100, 4, Mfe Bshrl Celsives PV Uil Reving it Regicersd Ofce B 0 - 16 &, Bdr
Il-:lm Fsh Ba¢l, Mew Dahl - 11 00 &8, l.wnlwumnuwmnu.n-mu
Agieiared OcE 8 S = G, Chireg lncis, Raw Delbd - L1 00 48, 8, M/5 Veskatarh Agra
|mmmmmn-rmmw-ummmum. LS, Al
i Angiitarned O §t =10, Chirsg Erciw, Raw Deihl = 100068, 1 he # reprasanied by i
IHMMHLMHWMMMHHM
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Pancheyst, Darquvamatt Wiaga, Partvallas Taluk: Thani Disrict, e reirafter called e
GOREESECOND PARTY, of the OTHER FART,

WHHEAEAT

;mmzmhwﬂm.mu-mmﬂmm:m
ﬂ‘m-:rlllnﬂuwun:maa Halupsth Panchayst, Gangoarpes vilags,
Partymiitam Tmm Than| Cictrich s cormprised In Sursey Moo, 1788, 200898, 1, T10/18,
% U3, 14, 30373 Wl UG, JOG/T, 30T, 308, 309, ILL/2A, B1LFIE, 3TV, 379, M,
3Ry, 384, 3ISFT, W3, 306, F9STL, YL, TOESL, 356, 39771, 3972, T9E1, 39971, 400,
HRSL, 403, 453, 400, A0, 40571, 40571, 434, 407, 08, 409, 41071, 41572, 411, 413

TOALT, S14F1, 1407, 409, AL8, 43, 43070, 433, €35, 434, 381, 42802, 42T, 400, 431,

432, 433, 405, A1, 431D, 43600, SIEM, AT, AINSL, SIL, H4L 80 AL 40T
=i Gafgonmain wiiage. Partesioasm Taluk, Theni Disirl mwoarefilly desoribed o Me 8
nrhagdiybe regidandar;
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Ill{\._ Il,: fi-_..,'n.l-
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« b, ko inber-ala devnlop the Scheduls & progarty ss's humﬂwm
Mmm-rh-ﬂnﬁhhmmh-nﬂmm
ma-m-ummunmumhmum
I-'ih-thﬂnm#hlﬁﬂmmr
".

nh“#-mihﬂmmqm-—m

vide ssncion Nl 37009 In snd by which & parssl of tha lend[Frrmiing part of 'A' schudul
propety hetsin) was cirected fo be desated I tha ookl Body bowsrhi cped msser
mmnhmmuhmuhm-mh

e nts set oot bt the Iyout sectiened; .

iww-mvnﬂmw-m- 1448 with SHG
mm%#;mum-mmﬂ anea and 59
Hﬂlﬂﬂlﬂiﬂtﬁmhm m-—nmm

Sanchion Mo 13/ N80,
=y

-.lul-lhlhm B B e Diepartmisnt kaving teeen Lg the work of sub-dktion o
the: lard, hm-——nnuh-dnmnﬁm“wmmmu
m-unmuun.ilmhﬂuﬂuw-muu—dnma
hersunder), oumpeising both e SN [Ogan mwmwhnuam
-ﬂnnﬁmwhhﬁmhhm

AND WHEREAE the schial kotal ama 1o ba gited by the Dorovs lowsnds the OBR and resds
inchuhos-baving oo i by debenmiemd now, the Donors berve conss forwerd by sssoute (e
prisent mectification deed s a9 to epss the sdent of led donated undar Schaduls B o b
nmnmnumnmnm“m“

mmmmmuwmm nmwmmm
11 Bollowing manner, viz,,

: "
‘ﬂ[ﬁ]l‘hmh mhmwﬂlum-m

*NL28 Aores B pact, 309 /2 B part, 210 B / 3 part, 213 gt 304 pan,
305 1 g 30672 nawtp A ciart, 308 part, 301720 pare, 311728 part, 377 part, 179 pun
I F‘I‘E&.’ﬂﬂrmrunﬂ. 197/ 1,2 part, 390/1,2 part, 00 part, 402 part, 407

04 Bt, 405 F1. 2 part, 408 part, 407 part, 408 part, 400 part, 410/1,3 part, 4it
"’Lb‘fﬁﬂr 413 part, 414 /1,3 part, 415 part, 408 part, 4217 1 part, 422 part 433
p-tﬂi..‘h*.t,;tufupht.urmm Barr, 4% padt, 479 part 436 7 1,234 per,
42T park, 438 ) 1 pert, 439 [ 1 part, 443/1,2 part in Ganguvarpsttl wilage, Pertyakuliem Tahiy
Thani Cistrict within the josdicion of BATLAGURDU SRS, towards both e opes spoo
reRarvElen ada and the procosed S0 feer 40 fesl ano 10 feer mads 84 per bhe DT

ey Mot d@nchion Ko, 1 51005 " g JL1G-.-.
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 Malupatt! Banchayat, Gangrvarpat viliage, Peryziutam -
i By Hos. 1758, 705 V2B, 3, 210/28, 3, 213, 214, 30373, X - ar, i,
S, 31L/2A, 301738, 277, 74, 382, 363, 384, P52, 3WEA, 386, FES/L, L, DS, T
FT/L, 39772, B, D992, 400, A0L/1, 4172, 01, 403, 404, $0571, S05/2, 406, 407, i,
S09, 41071, 410/2, 411, 41T, 413, 4141, 41472, 415, ALE, 420, AL, 422, AT, 434, 4351
mw.mm,m,mmm.mmnﬂ.m.mwl,nm
and 4431, #4341

SCHEDULE "B PROPEETY.

{Baing T proparty gifted]
F0.18 Acres comprisad in 173 B g, 200 872 B pert, 210 B / I past, J13 part 304 pan
W05 [ 1 part, DOET pak, 308 Mﬂlmﬂi,mputrﬁimlp-t.:ﬂ'?_ﬂmﬂﬁ sart
382 part, 38573 ped, 395/ 2.3 par 397 [ 1,2 part, 399112 part, 400 part. 407 Fa

407 part, 404 part, 405 /1, 1 part, 408 part, 807 juart, 408 part, 400 part, FI0/1,3 PET, S0

part, 412 part, 413 part, 414 71,7 paet, 415 part, 418 part, 431 [ 1 part, 432 part, 427
L, A4 mmihlmmmm part, 431 part, 435 part, q:-l-.n':_,.:.].l.m,
mmunma?nmﬂuup-thwmmTﬁ.

mmﬂmﬂﬂlhw“#mm.ndmmm”wm
WTESEN it presenos St ;

WITHESSES:

o ST o

I.1|I M‘T"‘- Hﬂ-'r"‘ =,
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(1%e bererd Vandie{s) and Purchaser  shal, ahasses
man s insiade 13 necwreen, lgel repTesMAtYE, &
rAgrEES ANG B CRSEETE I e ey i 3

AHERRAS cobdtule plogerty messunng e esect of 1,13 -u-un:.-um

Whatel Wi Gaequverpotil Vilepe, Perfyamsam TElGE Vethalskundy St
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=i ariginaky owned by 80d belseged (o 0 Parevis Cocnder who mas b sachuive
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=ummer WSS daren V6l imiees by Special OFice: GangJeerpaiti PACE.
WHELALAS tho Verdors havieg ofered fo seocute e Sl Ooe2 te I Darty he
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D Thed 19 beARi SOnET ol e hdlule Property shall e & Phe b of T
1050, DOy~ [Rupmes Saghs Laksw Ol ) pe 1,51 sere. wheh had skt paid iy wiry of »
Eankera draft i Beur of (ks ¥ vanngr Perumal Sowhrds i Consideration urdar
s damE 00 and bahall of B3 tSm venders weach Dhey Quly bckrowimOge, U deity
o sshich arm wat ol bEgw

i mmmummmh}rﬁmum gt | i
4 the mbwmiils awned of Scheduie Propety, wil® Al G Slhzlute pawar 1@ siemeis
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THES DEED OF SALE esscuied ai Balagundu an the 21" day of Acgust 20432

i
BETWEEN Thiru CfRsdhakrishaan son of &SP Chithambarem fhareinafier coflad ihe

Vendor] Aded aboul 57 years PAN Mol HPR O7T47C ) and residng at Door Mok,
Waihiresan fiiresl Gnanamoorihy Nagar, Ambaihur, Ghennal = 530 053, Tamd Nadu of fhe
l:II'EF'.'u'l.Fl'I't . e

ol
AND WSy Bah Esttes [F] LW, Hawing &5 registnd Offca sl D1EA, India
Enclwve, Neb Sarai, MewDeli - 190068 repestented by i Auhoriced Signatory

1'{- ¥. S_I-lhh-hllﬁqq.
o PURCHASER
] o el AUTHORISED SGRATDEY
gy g
. Ny
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t ] _._._P



M K, ¥ Samirgihgn 5o, KK Vensataraman aged kol 55 jears (FAN Mo, AARMCBSI9ED)
hereinafer called the Porchamer of the SECCHD PART, [the lferms Yendor and
Purchagor shal wheemeie [P Sonterd 85 parmis mess and ieclude s nominess
legral repruRsriatves, amscutons adminisiralons, assigness ard suctesson iMeresl;

WHEREAS e Schaduind proparty maasuning an exient of 347 acees (1,38 5 Hee) i B Ne 435
and 147 acres (LST.0 Hec) in 3.Ho. 428 siluated within Genguvarpaili Village, Periyaku am
Talui, Batlagunck Sub Fegeirason Desinc, Them Oisinicl {monetully cescribed in the Schedule
hareurder) wae afigraly owned by #nd belonged 1o Penomal Goundar who wail in enthuiie
possession of ihe same wilh b predecessor’s rarme duly enlered in the Beverus Setiies e
A Paglites. Subsagianily e Sad Pansssl Goorder disd an 07 01,1071 lasing balesd ki
wile Aalka and Nim 2on Pesumal as Bie only legal heis in whose name Patla has aleo been
LET LN

Mra. Malaidal Weo. Perumal Gounder and &b Perumal Slo W Persmal Gounder have soid
i abdun propicy (Sunisy No A28 — 342 aced @nd Suiveg MO 428 - 147 Sine) o MY
P Wetesamy Sio. Me. Palanhand wide saie deed Mo @ 3724 |/ 2010 dated 08.00.3010 iegistésed
wih the Sub-Regriar Vathalagundu Mi P. Velusary Sic. Mr Paaniyand nbom sod e
sovn propay to Me CT. Radhakishnan vce asle deed No. 356472011 dabed?0-08-2011
resgihened with the Sub-Fegsrar, Vathal agundu.

0 That i pursuance of the foregoing and conssderalion mentioned hareinafler below, the
Wendor doth haraby sedl, grant, tamfer, cormey and assign unfo the punchases The Schedule
Praparty and TO HAVE AND TO HOLD i ama 10gofid with ol ways, waler, waler (Sori,
drains, |ibecties, priveges, sasemenis, nghts, noudng pardng mghls, advaniages,
apprienances, whtioear in of upon the praperly belorg ng e, repuled Is belong or pertaining
fhenetc oooupied, of enjayed Therewiin or repaied of Known @3 part and parne| thensol and to
hidd T gamag absal el Torever frea Freer B of any encuUmiances.

[ir That b fotal consrderation for e Schedule Propedy shall be al the fabe of
F3.36,00,000~{Rupees Thirty Flv Lakka Only | for tha tolal exent anes of 4 83 sones (Gurvey
s - £26 | 342 merens) and Suresy Mo, 428 (147 atoer] | which ks Been paid by chogos B way
of Earkers dra® n favour of the wendor CiHadnasnshnan towards the consderaiion under this
deed on and Eehsll of vendor which they duly acknowlsdgs, The delalle of which am eel oul
bedowe
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DATE OF i T
i [CASHICHEQUE CIN WHICH | CHEQUBIDD
CHEEQUETD oo Rupées | Pa. CHEQUE NiuNE ER
OR DO 12
DRAWN
HCFL
! 13082012 CHEVE  |ssmoos| 00 | mapumas | 05
HEFL
2 | saomz oD momon| 0 | gapy aPaITa

3. The Verdor dof heesby covenaf wilh the Porchoser that the Verdior alone i the
abspiute owner of Schedu'e Property, wilh ful and absoule power io alenate fhe same o any
persan and Bt the Palla standing in the name of tha Vendar has been imued |5 il capacily
ard a full and alsciule gweer only and nol as aey beiied pemer, and That e Scheduls Propery
hac nol Edde SiignaTed of Bnurrbannd in any MARNAT WhASOIET Snd Thal B Viesder has
o] andd rark etable b with full nghi o dspose of the same in tavor of the Purchaser.

o Tha Werdor dofh herefy pwenanl with e Purchaser thaf the properies hareby
comeeved 1o The - Purchsker tB nol Subipcd 10 &5y mMomgeps haege Ban alachmen o i
penders of any Nrd, of in the possession and enoyment of ary other person of pESONS. oF
fbjed 10 Any coBim A4 0 nghl, 1Ma or inlarest by &ny CiheT pereon of parsons. and had nal
esen offered as secusity or charge, olhersise 10 any courl, of revenue or ofher aothority, or 1o
ety pardcn fine, sampany oF iR body Induding pledsce o any aghesrmants of apla s feeiu
of amy thind parfies or land acouisiion proceedings. and fhat The same i neither subed malier
of @y sul or Rgaion of Whe procesdings. or Affecied By @y land celing |ews incuding The
cailing Bmi under 1he Tamil Madu Agricaiural land Raetonms Al

i Thad the wendor cowenanl thal the Scheculs Property is assessed bo bx tess than
R 129 par acre, that il ned a govers enthllagel poror bolsipancham rand. Thal pror 1o that
of the vendor 1ha names of the Vendor predecessory in oile and possession wene entered in
the sslteeranl regater, chilta, aTa, palla pass book #od 1he adangal, and [axes duly paid By
them themeol, wilh absolute powsr to aieraie B Schedule Property, and s the same has

been atsately ascuired by the Vendor harein.
II,:.".P-.E':_HL"'““

PURCHASER
AUTHORMSED SIONATORY




08, The ¥endor dofn hemiy cosenant with the Purchaser ihat the Purchaser shal be
anted 5 piEase and anjoy Thia aaid plets a0 pancas of T Gropicty handny comwinpd @
It ol Pl Ire= il @iy of | ndertinneenca B Tha VAandor ar i Wendor ingsd hairg on any
other person claiming on meiher befgl and caiming (heough Rimitss of in Trest for himfer, of
any ohes DEMSCRE of thind paries:

o7, THWMMMMHMEHWHHW“HHH
do, execule of cluEe %0 be done any acls. desds or thimgs a1 may bs necessary o more

pariecily gasrng Thi e of (he propatly hinby Sonmapld Bnd iy par hereol 10 The
Purch aser

DE  The Vendor shal jcinily and severaly incemnily and kpep abeays indemniied the
Punchass? Sgainsl 8 caird Sciory o bre and olher procoadings Then ray Be inBiied by any
FETEON OF parsons whomsoswer impeaching the SBe of the Vendor 1o cormey The [FODE
by comeiped and againsl all iessed. costs, damages and mepenses which e Purchaser
may susimin or o or Be pul 0 by meason of soch clares! acions ol e and ofhes
robbpdings B 1ha fite or e possession i impeachesd ™he Purchassr, agan from (s righia
fevein comained and those avadabein v, further reserses its mght to resond thes deed and
s petum of cormidanation with imenest &l 24% compounded every quarherly, ot s oplen, for
wahich TR Viandor anein skall e jordy and @ ssaradly |abia.

08.  The Vendar furthes covenants thal al publc charges, kst qui rerfls and oiher kand
FEVINUS TANES, SMENENA ANd MVIES RAYAD® 1 NG QINOTNMANG & e IGCAI ALENOMY (N
respect of the property hereby comveyed have been paid uD b this date and if such amoun is
tound 10 5o dua and payable. Tha Vandss undanakes I pay tha Esma

10 Thed tha Vendar cowsnanis hal Tha anginels of cocumants relating ie tha Schecduls
Property including all ile deeds. parent deeds, revenue recardr indloding patia pass books. fax
recadpEs g0 WAl Bl naesed gwer i D Purchased whiemuer thiry have nol badn handed oeer
akeady.

", Tres! tha WEnccr had delsared 1P vacan posbeision of T Schadule Propary 10 s
Purchases and the Purchaser shall srjoy the sames with 3l powers of alenafion.

12,  That the Vendor has no cbjedicn for The mataSon af resenue and cfher iecords in The
mienn of e Purchaser and e Vendor would oo gl such sein which e necossan 1o afies ihe

M |<:v- Smwcn e
VENDDN PURCHASER
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s

1% That wherever e combext regales the slegular may be read 3 glural, @ d the word "Yendor
Stall mean ard lndudé @' corliming pariles’ herein. Who thal be boonded by all the fpims
wanditicra, cbligatisn set forth bersinabowe jointly and 1evera’y afos g with the werdors

14, I 3% ar% Time, aAy d Sou e, CORTEVEr oy OF O3ie shall arise Detweds (0 Carles herets, whether
aridng ool & o delBling b il deed @i pirl themof | 67 beeich, of athirwis (Bemal 8 al b wflled
bry arbibrat on by réferring the Fabier to fhe sole arbiraior §o b sppoinied by o Bieector of B e Sapord
Party. The werue for wbRration shal be 31 Cheenal The abitraiar woud hawe power to pass ieris
awards. That parties Berefo hawing deliberated and agreed o o9 the beresd ender this deed e Chencal,
this deed shall be subject be the esclushes jerindiction of the Cowt in Thenral, to the eaclasion of ol
ather Coarts. F ard Tor sech of those selbets akone forwhich the Courts 21 Cherna’ do ra baee territonss
jutisdietain, afd fgr no cther, Be orisdetens Dowl within whiech the Sheduls propeity s filaies
wont hiwe: luimsd dicn, oo yech bmited parpode,

Allghat piace and parcel af e land compelved with the Geapevargaisl Wikage and G.EaMkipatct
witage Periakodam Taluk, Then, Dindigyl and Regisbratie n Subed strict of Vathatapen du s tuated withis
8 PP E iy LT e [ oo ol i bl v

Surewy W rritar Extent
Haritace Adr i
L 06 1355 3.
F 48 f5r0 1.
Toertadl 1965 4

ALTHCRELD 5IGMA TN

ooy seuadinm
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- ANNEXURE RM2
Froem To -
Thiru T Sampath , IF5 WS Bahel Estates Pt Ltd
Cristrsct Frast aMficer Mo 18 &, Ingra Enclave
Kodwsikanal Divlsion Hebsarai,Mew Delhd 110060
Kodal Eanal

Ref no 149772011 <1 Dt 12.07.2011
Sir,

Subc Forest Kodsi Hanal forest division — Ganguvargatty Village — Wys Bah Estates Pyt Lbd- Layoul
farmatton = Eegarding

el 1) District Farest officer , Kodadkanal Divisicn kodafcanal Letter ro D2 107707 dt 24012008
) District Forest officer kodadienal Letber no 1482/2001/01 dt 28.03,2011
3] Your Letrer D 11.08.2011

d| Forest Banger Perumpailam Letter dt 20,06 3041

In the references| 1 ] cited , No Objection Cemificate was Bsued to b: Bahd Estates vt Lid i
Sunvey no 1790,%02/2,379, 382 383,384,185 72 385/3 and 386 In Sanguvarpatty villsge , Perlvakulam

0

Taluk, Thenl districk measuring 1028 acres and ta M/s Sushma sales (p) Ltd land measuring 5541 acres

BAfs suprava agro Extates(P) btd Land Messwing 3846 scred M/s Venkilesh agro Estates Pt Lid land

measuring 10.04 ,M/s Argira Farms Develogers Pyt Ltd, Land meaduring T.61 and wotal for 128 Acres for

formation of agriculturat farm with condidion that no damage to the adjolning southern slope ressnsed

forest in berms of enviroamental witd fe and natural forest no encroachment  to foflow the ndes and
regulations of Farest Act and In buffer fone ares between reserve foredt and patta ower a width of

Zhmeters continuoes green cover of trees and hevis and shrubs should be planied

in tha reference (2) cited show cause aduice fecber Soeed to the petitioners Far vialathan of the

fallowing and evplanstion saught

L Change in the land classification from agricultune fasm o leyouts

Z. Conitructicn of compound wall

3, Comitruction of home

4. Formation af raads

5 Damaging the fragile Eco- Systerm of the niural forest and envimamental

2



6. Damaging wild animal corridar and sesulting man animal conflict

Iay thee refesense |3) cited the petisioner company In their letter s1ated that their
it r breech of rules ard 3<ts of farest by them, they have get proper approsal of layaat
plan & their pacta lend dnd the moads in between the lapout were handed cwer 1o e
concerned village Panchayath for maintenance and the company hes provided buffer zone
area in beteeen reserved and Palts lends of compary and tha praliminasy wesk relating ta
the planting work Tor contlneaus green cover trees , herks and shrubs

In the reference {4 the cied, forest ranger, Perwmpallam  range submitted this
rEpOrtad detailed helow

The compantes |epool lands was inspected by me an 10006 2001 along with
Ganpusarpalyy Borest ssistamts  The condition of 30 Meters of gap betweon southern
siops Reserecd forest (Palani Hills) and layout plan area was laid a3 per refenence (1) chied
arvd same gap being malrtained -

1. Mo land gncroachmant of forest ares
2, Mo Barrer for wikd animal corridor was done and there i nd man - animal conflict
3. The entrance made (o kedalkanal to Batalagundy raad Beyond 300 feet from Farest area

there is no wild animal passing throwgh tnis area and there i no damage 1o eco system of the
natural foress, erviranment ard wild §fe
4. The layout area (5 a dry waste land . it is Bke “dlay Canker soil® having strength of concrete
ared no egricultieal aperation is possibie,
5. Moads farmed are by graved stanes aad it was nok hindrance t2 forest and envircrmantal ace
system.

It was recommended by the forest mnger o issue orders bo the EH’eﬂ that Ma Ohjection
1o the Petitionsr 1o undertate amy wark in the lands

The Petitionar reply Im this regard amd reports of the Forest Ramger Perumpallam
were consigered The petitiorer company s directsd adhase the instructions Bed in the
reference (1] and {2) cited in future Further it is infarmed that in “Bufer Zone “tres planting 1o
be done and malntained far ane chaln widih,

S0,
D.Samipath
District Forest Officer
Eedaikars Division
TRUE COPY

0
5. hurugan
Drafting OMicer

ey
-
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ANNEXURE R/14

@®BAHRI

Fram | Date: 14.07.2021

MA/5. Bahrl Estates Pu. Lid.
Buding no 632, GF, Line na.3
‘Westerd Marg, Saidulajal
New Delhi- 110030

Ta,

1.The District Forest Officer,
Kodaskana Farest Division,
Laws Ghat Aoad, Muthallarpurar,
Kodsikans- 624 401,

2. The Principal Chilef Conservator of Forest &
Chief widlife Warden Patagal Maligai
No. 1, Jeenis Aosd, Panagsl bulding, X Floor,
Suidapet, Chenna - 600015

Subc AmendseflfCorrection of the extent of lards from 120 82 Acres in proceedings
Ma Ko 10772/07 V 1, dated: 240012008, te 171,34 Acres- Regds.

Ref.: Na.Ka.10772/07 ¥ 1, dated: 24.01.2008

| am the Managing Director of M5 Babei Estates Pl Lbd A proje ¢ in sty'e and name “Bohn
Beautiful Country”™ was develoged in the following Sunvey Mumbers:-

1758, !I!l.ﬂlj!-ﬂ!ﬂ!. 11020, 1103, 213, 114, 3027, 304, 305/1, 306/2, 307, 308, 309,
111724, Hm*. A77, 379, 382, 383, 384, 385D, 30513, 386, 395/1, 39577, 394/3, 398,
7L, 1973, 1. ¥96/7, 200, 8001, 40047, 802, 403, 04, 4051, 4057, 406, 407,
0B, 409, 41001, 4302, 411, 412, 413, 41471, 41472, 415, 416, 430, 47171, 432, 477, 434,
42571, 435/, A27, 430, 431, 437, 433, 435, 4361 4367, 4363, 4364, 437, 436/,
435/1, 44212, #4431 44317

af at G- Kalupatty Village, Pertyaiulam Taluk, Theni District.

nlnnl Ij4Fage

MEEE ESTATFS FER L9E
o B a4 e ey

dngeteredd Ditae 7467 W
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@BAHRI

For the said praject | had applied for grant of a "Wo cbjection certificate™ (NOC) from your
ipood self on 17.01.2008. | state that even thowgh, my projec.is situate on Patta lands and does
not indude any forest ares, L wds inssted by the OTCOP authorities 1o inform wour office of the
project and ablain the MO,

Thaugh my groject did not cower sy borest lands, | hed no reason to spgly for & Clesrsnce
as per Section 2 of the Forest &ctBut an the other band, dur to the insistence of the DTCP, there
was no issue in applying for a NOC f0 your authority to inform of the project.

On 25113008, vide lntter bearing No, DFO/E3256/2007, dated 10.01.2007 you had
sought for various documents, such, Chitta, Adagsl A Registrar, FMB Sketch and Patta, Vide
coemimunication datnd 18053018 1 kad submitted the required document along with detalls of
the Surwey Members,

O 24,01 2008 vide proceedings = Na.Xa. 1077207 ¥ 1, dated 24.C1.2008, your good seif
had gramted NOC for the projects is the seid 13982 Acres of lands. s the sald MOC, the totad of
129082 Acres of land was calculated by including the lands in
5 Mo 476 at an extent of .42 Acre,
5Mo, 428 at am ewtant of 1.41 Acre,

580, 429 3t an extent of 1.41 Acre,
5o, 441 an an extent)of 1.90 Acre,

'F'hulddlrdu.lﬁ was only an erros as the lands were merelya ousiness gropesal and not

'nlll 1|4fFnge

EuyEa) EFIATLS PATLTE

e rin e,

v ] 0 0 ¢ Y il s
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@ BAHR!

Fodlowing which | ked spghied to the DTCP for promaoting 'ands to sn extend of 171.84
Agres which did nat include the [ards in Sureey Mos. 416, 428 and 429, In fact the land in 5. Na.
441 wan nvwer punchasesd ar in possession afl the project. The land belengs to Srd party and ihe
project has nothing to do with said Band st any paint of time. The 1aid lands were neser 2 part of
the project and not utlised 25 a part of the project. Based on the said application, on 17.03.2009
the Director of Town and Country Flanning , vide proceedings In letier Ne, 3082/08/LA L ssued
spproval o promote 1he lands fo extends 111,848 Acres.

Thereafter, the said progect was impugned by ome Mr. ¥, Ramasulibu in an appiication in
0.4 148 of 2016 {52] before The Hon't'e NGT, praying to take mecessary actions for developing
the projects without the Emenonmental Cleararce under the Ervronment bmpact Assessment,
Meatificaton 2006 The main allegaticn i the apalication Fed by ¥ Rar asubbu is that promation
af lands had been dane to extent of 48 31 Hectares ar 121 B4 Hectares, thaugh NOC farm DRO
had been obtaimed to tota | motend of 129282 Acres.

Since NOC nad beem granted te an extend of 179.82 Agres. the same had resalted ina
confusion that whole of the 129.82 Acres is being developed. In fact, a Joint Committee
coralituted by the Hon'bile National Green Tribunal alsa erronetusly confused the project on the
basls ol the NOC granted by your sutharity.

Singe, the project wes compieted in DML, there wad Ho eOEssilty thal anose &l thal time
to ssak bor maodffication af the NOC it is 2 iegal position that the project s rot sien cowered under
the Forest laws, Buf the application was filed befare the Matiaral Green Tribunal i the year K16
and the hearing for appointment of committees had accurred i X118 and 2020 only. Therefore,

It has nioe becoma: partinent to seek the darifications n your recards fo w1 right the technical

Ir'-
I JjaPage

BAHE REARES AR LR
- ] Y 0 S E

errar that has hlp-nrn'-d M rvpained a
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| siate that the lands in 5 Nos 476, 478 and 479 were never uwsed by me and would never
bie used for the project. bn Bact it has been fenced and entouched Gl date, and the same is evident
an the site. For the above sated reasons, | reguest your good sell io correct/amend the NOC as
referred abowe to an extend 121.84 Acres and | hereby undertake that no development would
be dore in the said [andsin 5 Nos 826, 428 and 425 of G-Kallupatty Village, Periyaiulam Taluk,
Theri District

Thenefare 1 request your good self amended the NOC in lefier 8o.3082/08/La1 dated
17.03.20:08, form 12982 Acres to 12184 Acres by exduding the lends in Sereey Nos, 426, 428,
429 and 441,

Yours Sincerely,

For M/s.Bahr| Estates Private Limited
Far Bahii Eplgies v Lig

Hemant B&WR
(Managing Director)

[~

S EFRRIED FYeain 4iarage
B P C—y




ANNEXURE RM5 166

Ref No.WL5/27559/2021  Ojo. the Principal Chief Conservator of Forests,
Panagal Maaligal, Saidapet.
Chennai =15,
Dated: )& -08-2021

) Sub: Amendment / Correction of the extent of lands from 129.82 acres
| to 121.64 Acres - Bahri Estate - Regarding.

L.

Ref: The Managing Director, M/s. Bahri Estate Private Limited, New
Delhi leter dated 14-07-2021.

LR

A copy of the reference cited Is enclosed herewith for remarks and
NEeCessary action.
@ Encl: As stated above
Sd/- Akash Deep Baruah
for Principal Chief Conservator of Forests
and Chief Wildlife Warden
To
] The District Forest Officer and Wildlife Warden,

Kodaikanal Wildlife Sanctuary,
Kodaikanal.

R

Copy to the Chief Conservator of Forests, Dindigul for information and necessary
E action.

\/t‘ﬁylt’ﬂ the Managing Director, M/s. Bahri Estate, Building No. 632, GF, Lane No.
3, Westend Marg, Saidulajab, New Delhi - 110 030 for information.

[True Copy / by Order/
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ANNEXURE RMT 169

i | Tt wgEm FAaEe ard

'1111111! T R W, W nmr

o B-Z0EY ESSUT AL 20516y Marcla AT 24000

T
It Chairmar
AL e Sskate Pollverores Comsrod Boeeds S Pollaboos U ssnaecd O omesmsiinves
I Lasd Arvaciad)

SUB: MODMFIERD DIRPECTIONS UNDER SECTTOMN 1801bi OF THE WATER
(PREVENTION & CONTHOL OF POLLUTHON] ACT. 1974 and THE AlR
(PREVENTION & CONTROL OF POLULUETION) ACT, 19T REGARDIMNG
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
LIMEER RED S OHEANGE f GREES ¢F WINITE CA TEGOMRES,

WHEREAS, ender aection 16 I:ff'll_|':1 ol Ak Wates {Mevenion and Lonsteal o
Poblulgon) Ack, 1979 and under Siectamn T (2000 ol the Aar (Prevenlion & Coasirol i
Polbicbeonnd Act 191 oo ob Thie bancherms oo e L endrad Polbaowss Cossbead Peung (LT3 B
ponstilubed wnder this VW ater =:|"I-C""|.'l!'l'.|h..lll st Lontrol of Pallubon ael, D95, sl
comandemate achiwibies of Che Stabe Pollutess Corskeesl Boards § 500 By and Polletsone Contro
Comenibbees [PCCST, and

WHERE &S, unifer section 18 (2Hc) of the Watsr [Provention amd Contne
Poallsilzony At 1974 apd wenler Sectmme 16 (20080 ) Bwe Adr o Prevosstbon & O oriinel @
Pallation] Aot PREE ane ol the toneticsss o Chee CPCE 65 e proside tochnie sl assisiame
i g fance b SPUES gl PO amld

WHEREAS, it svias brooght sy the ool OPCH, that difsereny 5P Bs /1L
worr bllosning dilfferent orterias Tor classification  of  idustoal osectors . adi
[h'.l.-'li"lr.ﬁl'!j_n'.-' L CivfiOry arad Prat classiticatisnn wins i, bl B Hoe Sk 10 s
b zrant of consonbs to industioes and oor Iventorieation © survellamnoe of indosioes

WHEREANS, the s r'.'i;.ulﬂll'l'irl Chissidicaseor oo e lestrme= seps cleliberpned mpam
wh the 369 Corforenos: of O laivmen & SMomber Secretarae= of CROE &SP B 1E0S Dol
ot gt FEO 00 ard o wirking groiagy cvam pnsn ol Pepiresentil es oo SRR &
LT Beweas cnnsfisated o prepaee g conseidated st o industeal sechees tallieg gmdser
Fel M ?r.ll'lfl-:-.'{jrn i cate oty by bring uiibormsts i elassatcatieny of okt ek

s the Connilay,

CENTHAL POLLUTION CONTROL BDARD

uftew we gl g aw e
Farivesh Bhawan East Arjun Magae, Duihi - 1100030
o el dE0N0a0 T Fag ; 22005783, 2200T07H. ZTA0T00G, AERNED FEMARYE
1 %4 pernal e rac r.'.il'-i'.'?' WP D | oo O AL
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The Distelet’ Assistant Enviroumental Engineer,
Taumilnadu Pollution Contrel Board,

SAR Complex, Door No.15/M4,11A/3,

Back to Mathonal Theater,

Theni District - 25 531,

Drear Sli,

Be: utifur @
ountry

“ﬂh“-mil.#%

Chanrol DFflc 131 Pl Sl Al

i

el Faiard Rood, Mol CTasos-G00 210

Prore: 758 -Sa=d RORI M 0-00

Date: 12.12.2011

. ANNEXURE RM8

Sub:  Submission of Apphieation for Cansent to Establisk under Water and Air Acts™
for Our proposed development of Clab House by “MS. Bahri Estates Py Lid™ at

G, Kallwpatti, Ganguvarpatti villnge, Porfyakulam Toluk, Thent District, Tamdl Madu -

Regg

With referesice to the above subject, we are submiting the apptir:.qﬁuh_ for. Cons=it 10

consider the praposal and issue the Congent o Establish at the earliest. .. <%

Thanking You

' establish under Air and Water Acts with required fees and anpaxure, 'l.‘l.’ce.;;-.{l.]im ihe board

Far BAHRI ESTATES, PVT, TR,

i J = S
A

II"I-ur

Authuerized Signateey

mw‘
FamE m— et
ket B3 L s P, L [ 1500 500 - 008 Catieg anyy

Eacural G e J Pl Tosery, 121 Pty 7, ﬁmm.li-ﬂ;ﬂn’_mn Pleasg | +)1£92 43308242
G pbmtaizry s | Bl Ha B Dot Fode, Mt FITFRwd Fopresdzen Pokda, Mg P, Foet Bebdna padus, Talmitafat e » DDA P - 20 S R ]

Har g OHoa W'.'w-mauqu-m:.hhmmﬁm:naqd.::.1m1hn Pk, B iy — S0 3. 1 b § #0140

Dt HICH, ; 4 & S, a1 Biwg, E-leck OLF D Pl - B e et 13T €00, Preane | FI1-T04- 50000 SRR

Ragiadersd Qi | 0888, Dveis B,
ikt Lad e siws  Dmgdic

Hat Sared Maw Deld-110058
FLR R ]

EIRERT R s ]
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TAMILNADU POLLUTION CONTROL BOARD
From Ta
Er. P. . Pandman, ME, Thiru. K.V Ssminsthan,
Asslstant Environenental Engice=r, | Mis. Bahr Eszles PYT Lad,
Tamil Nadu Polkulion Control Board, | Mo.d44,1% Floor 1 E Jamal Mainar

5k,

Sub

st

DAMo.154-12.40, Back 0 Natbomal | 0 2ves
Elibie R, Teynompe,
Theatre, EAR Complex, T
Theni — 623 £31 | (o SO0
—) -
i/ ' q{ 1

THPC Beard 0¥ AE.E, Thenl-Industrics b's. Bahri Beautiful Country-Chub Houss,
Cianguvarpatti Villape, Periyakalam Taluk. Theni-Application under waser & Aic ac1 -
Additzonal particulars -Reguesied-Reg.

our Agplication under water & Alr aco de: 12022004

With refersuce to the abave, it 12 requested (o submit the folkaving ndditione] pamicnlses

pefiing 10 the undl of M's, Babsi Brausifid Country=-Club House, Ganpuviapatin Vilkage,
Pzeivabialam Taluk, Themni.

Ip

.l

ivh

w3

e gerulinizing vour Applbeation it was ninseed that if atracts Enviranmental Clearase:
e pir SAOLEEEE of MOEF, GO Mew Dedhi DUE4.09,2006 (*Subsidution = per 5.0
IHME) of MIOEF, GO, Mewe Dhelhi D00, 122007

E1A Motbeuion Generad Condition §GC) Any Prajeet sctivity specified in Catepeny "B
will be Incated 5 Calegory “A°, if locamed in whole ar in parl within 10 Km from the
baundary of E) Provecied Aress notified under the Wild Life (Probection) fet, 1932, 1)
Critically Folhmed ares as notified by the Central Polludon Contral Board fom cimse 1o
time, dil) Modified Foo-Seositive anes, iv) (mer usle boandaries and Sntersational
boundarive

Ihz agroement cupy enclosad in the Application Form Jdl reveals thar the ensire project
i afiradting ELA Notifiestian List of Projectd oo Activities requiring Prics Envenonsoniol
Clearance as per 3.0.1333 of MOEF, GO, New Delhi DL14.09.2006 (*Substiution 2
per 50 J067(E) of MOEF, GOl New Deli Du01.12.2009). Colunm §
Beuilding Constrection Prajects’Area Develoamem Projects & Townships (8{aj.

L1 Sehedule A the bodal apes ab exiwml B given 35 50,26 Acted and ceveals that shid projeci
s snratiog e LA Notfication. Further ihe S.FXad00 & 2002 with uh axibenl of
LT3 Acned & im Schedule T ot of .01 Acvs e servey NoA0S @ given an exbentl of
E) Awre. And il & difies winls gl aditals fammliod i the Colbaun 5 of Fora FEI

- :
* The unis has pet Bumished the Propased Belding plam & Sive plan,

i Phe AmeenreeT as enclised with the agplizamon ix iemelevant duetalz show g the sois
| o= nrrmeerinent for e dpencmnt £ Jispoal of soegr wbdch B A fons e 3T
| otk i Fumisdhod wicth the application,
= rr-.!:lﬂl'-'l Lcli - Fii-Dhedpmeation mat memiag s,

Foanan B 1 Colemos & e 602!

172

ANNEXURE RM9
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Foem 18 Columa 5 [ Tl ancy farmished 15 ditkers frons the DTCP Lir Mo 263002012
M 2 Dared: 279372013 sddredsed 1o the BOO, Unign (ffice, Perbyvakulam) may bz
lunfied.

Fuamn BRI -Crolunem § details shosld be lamishad,

Fomi 1&El- Cohumn 9 details shoukd b funtished,

Farm |- Calumn 10 a0l filled properly.

Frsgen b= Codurn 11 detnils should be Gamished.

Farm [Caolemn 12-Contro] mensurey £ peoper stack detaibs should be furnished.
Form | & H-Colemn 16 & B6a) details should be Fimished.

Foan [-Colamn 18 &5 femished -Yus Henee details sheald be femished =2 per the ELA
Munblcation Gereral Condition (GC): Any Fropect setivity specified in Caepory “0° wilk
b ereabed as Cawgory “A°, I keeased i whobe o B pact witkin 10 K fram the Bousdas
of i) Protected Areas nodified under the Wild Life {Protection) Act. 1972, i} Criticatly
Polluied aress as morified by &ve Ceneral Pollugon Cantrol Beard from tisme e tines, Bi
Noliled Evo-Sensilive areas, iv] Enter stale boundases and snlernalianal bomndarios.

Form H-Cobamn 100gGround Water Chesrance for e club House setivily- Jogails
sboubd be fumished,

Farm [1-=Column |2-5TF Capacity &5 Fomished far 30 ELD bt in the Struciecal
Component il wos fumished as 33 KLD. The collectica dank capacity in the anm is given
a% 2175 cum bu! in ihe dedpined dots the colbection tank chpacily 1S piven i 13.75 cums
this may b charifiad. The raow sewape characieristics & the trented effleen! characismstics
ure: vt fiemished. And the disposal point of treased «ffluent is not mestionzd,

Form [1-Cohemnl3 ~Maure of solid waste 5 not mentioned comectly, Type of
appanic Teoraznic wasie

Form M=Colamnd ? deiaibs shosuld be flamished.

Faini H-Coboma 27 & fumished =Y, [lence detatls should be zmished a2 por L ELa
Motificyion CGueners! CondSlios (GC): Amy Project activily specified in Catepory *B° will
b icared @ Category A, IF locaved o whale or in pac withan 10 K fron tee Boundan
ol i) Projecsed Arcas noulad undere ohe Wi Lide (Prosection) Acy, 1972, il) Crivicadly
Pathied areas a2 dotidicd by 1tbe Contmal Poltuiton Canteal Board from e e Hise, ui)
mntificd Leu-Sensitive oneas, iv) Inler s1ste buundaries ond intermational bowdanies.

Formn 1F-Codumn 22 has fiumished that the propesed site s lecated within 10 Kan lnom the
semsitive aren, In thés regard the unil shall temish the Hill Area Consenation Authanty
(HACA] Clearance,

Funher processing of vour apphication will ke cossbdered cnly on reeeipa of the shave
aaid particulans. 4

The reccips of this kenet may be acknowledyged.
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Ta, :

The Assistant Environmental Englneer,
Tamilnadu Follutlon Contrel Board,
DHa15-4-13-A3, Back to Matianal Theatre,

ZAR Complex,
Thind = 625 531,

ANNEXURE R/20

L“'? : Jubc  Submission of Additional Particulars for Comsent to Establish for Construction of
Proposod Club House Development a1 Ganguvarpae Villege, Perivakulam Talak, Theni
Districe, Tamil Nadu

Fei letter ¥o. F.OO0L APP/ AEE/ THPCE, Thenif2014/ DL1407.2014

Diaar Slr,

With reference to the above subject please find the ceply to Additional Particulars called for witlh
Fad|lmires] annexure.

Wi pequiest yoi 1o pracess our application for Censent ko Estalilish ak the varliest,

For marm EETATES PVT LTI

. N S e M
'
M, KAUhEIRRAEENY
Authorized Signatory - Branch Manager. ki
D TEYHTEE L0001 .
C RT25295B8020TH
Cnter a3, BP-Cododhs) ui
; ToiTHE AEGT EHVESIMAEN, BROO TH POLLATEGH
it BEMI, PlHESah
Fromk V ST | 08 16
Wie7itgeam,
At d00.00 | IROST0LT , D039
(o
Yo
‘El LEAMTL
Habrs S Py Lid. 50 00 Wl HEE Tkl e r St
Eyirs e [ Foe oo, 12 Feoe 07 Bhpara Poseld 3 5 Cakany, Redaatia el frs | o 05=
Dol rm ebznd Ohos @ PR He & Seoaws Flad, 381, 137 @ irus B notes, P Tnasts e aam, Fee G bdhagemn 12 n:" i
ﬂ.rb.- R LCT IR T T I'iulll.l' T, KRR B R Rl 31 TR e, Toah P £ b
Deine®CR : Sl & 232 Fakn dhep, Dallane, OLF Ty, Pioes -8 Gugeor-1 500 S Friocs I-l'-l.'- ER gk =573

Romgteiwd O s e IGN, aadd Facaee, Hebi Sacn, Rew 0ehF1Qod
e R P LAl o o | g i bl B ) sl liuloa sy S
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@ to B Let : F. ' NPCIY i
t.14.0 4 = mi
sanguvarpate vil ivakulam Taluk. Theni
wNO: QUERY REFLY
i On seninizing the application i1 was f As per spprol of DTCP  |2pproval
noted fhat is altrocts  Environmessal | no | 2000), the plot orea B 4951 Ha &
| Clegrmce &5 per 5001533 of MOEF, | lence does not aiteoct Bl A notification,
| G0,  Mew Defhi Drbl409.2006
. (*Subezinmion a3 per 5.0 106TE) of
! MCHEF, GO, New Delhi Dela2200 | =
6} ElA Motilication Geoural Condition (G0 | There & ao any Protectod Arncas, 4'.5ril.iI=:|Il'__r1I

| i} The agreement copy esclosed i the
Application Form 1 & i1 reveals tho the

Ay prajest seivity sposified in Catepary
B owall Be toeated o Calepory A, W6
lacaed i whale or in pat with (3 km
[rom (he boundary of :-

i) Protected Aress  Molfled  unde
Environmind [Pratection) A<t 1972,

i} Critically Polksted nress o notified by
lhe Central Polletion Control Board Iroen
i T Lime,

i Mesdified Eco-Semaiinn aeas,

ivh [mtersioie boundaniss and inlernackonal
boundaies )

polluted arcs, Motilied Eeo-sensisive areos, |
Ietersiane  Doandades  ond  Inieriiceal
boundarics, wilhin 10 b rading of ok
site. However, we are enclosing i
WOC from  onest deporintent far your
referente 2 Aandiury — 1,

enfire  praject  is etracting ElA
Matificalion Lt of Frojects or Aclivilivs
requiring prior Envincarmental Clearsmcs
o per 501533 of MOEF, GOI, Hew
Dt De: 14,09.2006 (*Substilation ny por
5.0 MEHE) of MOEF, ld, Hew Delhi
Ch: 08 42,2008, Calamn .4
Building/Consiructian Projects/Anea
| dhreclopiment geajects J 1ovmnship (Bla)).

Az po approval of DTCP  (appeosal
o 152000, the plot prea is 4930 Ho &
bence does modl atlmect ELA nolilEcsion,

v

In seledule & e sanl oren af exeent i5
given as 56.26 Acnes and réweals thin ghis
projedt is ammcting ELA MoElication.
Further the SF Mo, 40001 £ 30172 wih

oul of 1.6 Acres the Survey Radlb is
givien on eatem of LAY Acre. And Qv is
diflers with the detsls fumished in jhe
Columa 3 of Form | & 11,

an extant of 1,73 Acmes & in schodule B

We kave pot approval from OTCF {appeosal

oo 132009 ) only for 4931 Ha. e schadule-A |
par af the b aken Bar ITCF Rayean plan

w1009, im which the survey mimboers we

chiarly nsmidanad, Alsa, the consiragiong of

club house is within the approved Fayims

having survey nuisbsn A0, 002, G

[Adter Sub division).

|
{
m_.-

The wei has ace fummished the Proposed
Hullliez pian & Site Plm,

T unit has alrendy fursished the stie plan
Hewwever, anather copy ol spproved boibding

Wil

UMhe Amsexurc-2 a5 cncivesd with (e
| application is irvelevanl deinily shonudmg

plan & She plon s enclised 5 Anpesare -

-
!'n'ﬁﬁxrsl M, The sreaps will lln:"iuilLri::.
beal 1o sepai pnk & vratmces will by domg i

P § gz sipie ik amangernent fur the | STP froe sepiic tnk. The Proceds Baw

Foge 1ol 3
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spearments & disposal of sewnps which is agram of STP is sttarched 18 Anmevard — 3
differs from the STP H
i Form — | & Il = (b} — Designaiicn ot | Modified Form - 1 & 11 G5 amached o |
J mztjored, Anmezure - 4
wiil) - L& [F - Column 4 non filked, The site comes under Periyabulem Panchuy: |
Unian, Modified Form - [ & |1 & anached o |
i - Annerure = 4.
i) Farsn - | & [l - Columa 5 (Towl se1 Hndll'ndFm—lﬂlllsmla:Im&nsl
fumnished is differs from ghe DTCP Lir | Aomezure =4
Modos0202 MM Daed: 27032013
sfdeessed o the BDO, Unlon Office,
Periyakulam} may be clarified, o
| Form 1 & I - Calumn & deiails should be | There is no Raw matenal, Sinee I b 2
Titrnisleed. commeroial develogmen peoject wah goral
plot are off T90E1 5q.0 & buib wp ares of |
Jges5ed Sq.h. Modified Form - | & 0 @ |
i anached ws Annexure - 4. L |
) Form | & 11— Column 9 desalts should be | ot applicable. Since it 15 applicable only Iuru
famnisted. indusiriad project,
i) Form [ - Column 10 ot Glled properly. | Temporary population of 817 people sre |
expecicd in the chub  house,  Dusieg |
operilsecal pericd for wodous fcilities s
1 mentiomad in Form - 1 & 01 suached o
I AnneEnT = 4 coenn !
xkif] Form | ~ Column 11 details should be | The Dole of Commissioning is on Aprnl 2017.
y furséshed, The modifi=d detail iz givea in Form - ©
olachid a8 An@ex e = -4
T Formel colmme-13 Conteol meassres & | The modified tetail s gives (s Foem — | 4 it
) proger slack deinifs should be furnished. i nlapchad 48 Asbigui e — 4,
nv) Fuem | & 1| - Column 16 & |6(2) Setails | The modificd dessil &5 ghven in Farm - | & 11
{_ should b femished alached us Anngsare = 4 -
' nviy Form |- Colsmnn 18 B5 furmished - Yis,

h-;li;u

Henee details shoold be femished o3 per
EdA Matification General Conditios {GC]:
Any Project activity specified in Cilggory

!B will be treated 2s Calegory ‘A", if

lacated i whade of in paet within 14 km
fream 1he boundary of:-

I} Protecoed  Arcas  Meified  under
Enviranment (Protection) Act, 1972,

i} Critically Pallused arsas as notified by

A 1 g,

iii} Motilied Eco-Sensstive ancs,

iv) Injerstare boundseics ead incernationzal
| bomnclaries.

e Ceneral Pollution Control Boend from |

There i= f aoy Protecied Areas, Critically |
polluted argas, Hofified Eco-sermitive e, |
ewersiate  bounchries and  InlermaGional |
bouvilerles, wishin 10 km relius of Ilu.':
propect see However, we ure emchoeing |I-|:-

WOC from  (oresl demnment R _mu,-

refenmer as danexsirg = £,

Form  [-Column IRak-Cirgund  Waler
Clearange for the Club Hosse activige.
distails skansle] be lemighed,

We wish ip inBarm that, we are nud pﬂﬁf 1
LT E‘ruﬂnl] water o Cluly ks So

Grewrd woler cleuranco is mol reginned

Mowever, Be rocomniiiibsion kengr from
Assisuinl Direosor, pancliyal, Office of the
District Collecor Theai  w Bk
Developmens OfTicer (BN o sepply of

wier i attached as Asiesure - 5,

Fage2of 3
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" wwiii)

ol e e

[Form [-Cobwnn I25TP Copmciy =

furpizhed for 30 KLD but in he Srucharsl
Componcn [t was fumnished as 33 KLD
The Upileqtion caak capacity im the form
i ogiven o5 J0ATS cum bul in dhe
desipried datn the coflection ok cipacily
& piven a3 1373 cem, this may be
claified. The raw sevape chamceerislics
& the meied effluest chamcerislivs an
nat frnished, And the disposal paint of
treaind effbusnt is not mentEandd,

The Cagacity af the prapased 518 is 35 KLD
oitly. The Preposed capacity of Colleclion
Tank is amly L3.75 cem fe 2, 5med s 2m |
{LXBXD) |

Tltﬂmmmu[mwm&th
Trested efftuent charncieristkes ane given in I
ST specification, which s aitached os |
Amnexure = |
The diggasal poini of breated effluent is givun !
in Ferm = 1. Als, the Process flow Diagem

{ ol ST is artached a8 Anncrure — 1

xix)

Fomn M- Column 13 = Habere of sofid
wisle is nol mentioaed comeetly, Type of
cogmInorg mis aikle,

W 1% o Clubhouss Development projec:. So the
Type ol epgande waste includes:- Food vwasle,
Lenves, eic., and Type of inorgmsic wislz
inclindes- Plastics, Glass, Melal, Aluminiuim
Fait, Wnter bhothes ele. -

0

 ErEiCul PR
xxi}

Form 11 Columa |7 details should be
furnished,

e i.'ul'f.'n,mlwn-mug o an Apeal 2017,

Form il- Columan 22 i5 furnished = Yei,

Henee detsdls should be fumished i per
ihe  ElA  nolificetion  CGenerl
Conditicn{GC):  Any Progesi  selivity
specified in Calegory “B° will be reaied
o5 Catepory “A, i located in wholo or in
part within [0 ks fom the bowsdary oft-
i} Profecied Arms  Wotifled wnder
Environmer {Protection) Act, 1972,

i} Critizzlly Pedluted sress 2 nobified by
the Cengral Pollutzn Control Board from
e e thime,

it} Molified Eco-Samsilive ares,

iv) Interstaie boundiries and irssmatgnal
hougdaries.

There is no any Protecioed Aceas, Crileally
podluted arces, Molilwd Coo-sensitive aneas,
Inicrsmate  boundares  and  Inkermaticoad
boundaries, witkin 10 kin mdius of e
Fﬂ]m site. However, we dre enddsiing the
WOC from  forcst  depatemnt  for, your
refErence 2t Ampusire — 1.

Eorm |- Codumn 32 kas furnished 118 the
puposed sle is located within 10 Km
from the sensitive ane. In this regand the

wmit  shall  furnish G Hill  Arca
Cemscrvgion Amharity [HACA)
Clearanie.

DTCE will not approsve sy b, I0 ke ara
comes under HACA, However, the List of
villages coening smder HACA from G0, M,
Modd Dame 2eh March, 203 & atached as
Anigture - T. Alse, the el wic letier
oblaimed fam DTCP is ako esclozed For
woer Felerence i Annesare — 4.

Papr3cia
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ANNEXURE R/1

TAMILNADU POLL LLUITON CONTROL BOARD.
From ; : Te
ISPl MCE Thév, KV Sambiithan,
Assii Envirossmeral Evgioges, | M. Dah Estaed PV T T,
: mﬁi“?mﬂﬂww Mol Floor 1 E Jumal Nainat
1N 1541 A3, Bck ta Natlanal Rt T LR Gl

Sghy TNPC Board -Oo AEE, Theni-indusiries M/s. Bahri Beautifol Ceninitry-Club House,
Ganguvarpalti Village, Pesivakelam Taluk, Theni—Appliznien under water B Aly ack -
returned-feg. ; .
H=L ﬁT.h:i‘I ﬁhﬂﬂd&nhﬂtmtmmﬂ: 1202014
i) 10 Lr Moo T, 0001 J'J'LE.Eu'TH'i"‘Eﬂ-"'I'h:rE’lﬁl-ln"[lL 42204
i Uty teply lt T304
WJ ME‘JI:#HHEEII MT[mﬂmﬂ Diiled: Eﬁ'm.l'ﬂl‘-l-
i .- 1 .4'.‘_ JNHD b b q Mﬁiﬂmﬁz F—git_ﬁ\_l—"‘\--:':'\-ﬁ Bt
u;mwﬂi m-im. i mﬁmudmi:mmmg prﬂmhﬁ'ﬁ:r'e.ﬁaié&

! ; rlﬂ'nti&rgﬂﬁ_::hmﬁd:hdﬁthm;mm:mn P M. Baliri Beauifal Country-Club House,
el {h@ﬁﬂﬁhﬁﬂfﬁgﬁhﬂﬁnﬁﬁfdﬂgﬁnﬂwmﬂm&ﬂdmfﬂpwufpﬂ

application;. The Board vide: refeneuce fourth cited bas cleay imstrugted At fhe Hésels, T
Ruildifigs; Reslential Consplexes, Educasion!  Institmlons, Area development peujects.
Terwnstips, Amasement Parks ¢t nimchu#upmumﬂmiﬂ.fmﬂsqmmphum
Envirermmeistal Cleamnce.

Heuce the application pertaining r the unit 8 o M En}m Bm:ﬁfh!l 'f.'tml!m'-{"lﬂh
. Fjouse: mmmmmdsﬂmﬁthmﬁw

ERR ruﬁ::pnm%ﬁ}wnﬂlmgdnmﬂhmuﬁ#;ﬂpﬂymﬂﬂﬁint.&@um- _
_;Iﬁam;\rﬂ- -|;_:I ""-“"1.9:"'.,"-'-51"‘5‘:'1 4 -:""'L"'L?* = _. B .-'_:f_::_ :!_'..: L .-\.-.1-“,\_., R “‘.. i i

The receipt aif this letter may ke ackicviedped.

e A il B e ol T

e e

R,
et o,

;;mLuunwfii’mftWHf“““”

& i ; ‘ﬁ, THPCH, Theni
ralaioe
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ANNEXURE R/22

F.Mo J-11013/41/2006-IA-I1 (T)
Gavernment of India
Miniztry of Emvironment end Forest
IA Division

Poryovaron Bhowan, S50 Compt
Lodi Rood, New Delhi-110 0.3

Dated the Movember 21, 20046

CIRCLILAR

Subject: EIA Mofification dated 14™ September, 2006 - Interim
Operational Guidelines #ill 13™ September, 2007 in respect of
Categories of Projects which were not in ELA Natification, 1994,

Pursuant to the new Envirenment Impact Assessment Motification of 14™
September 2006 (ETA 2006) replocing the ELA Motification of 27™ Janwary
1954 and its verious amendments (ETA 1594) and in ferms of the provisions of
Pora 12 of EIA 2006, the Ministry had earlier isssed Inferim Operational
Guidetines on 13" October 2006. Further to these guidelines, the following
quideimes are issved for the Categories of Projects, which did not require ELA
Clearance under ETA Motification, 1994 and now require the same under T7A
Matification, 2006:

i Me MOC from the State Government/SPCE is required (or
Erwironmental Clearance Process. Consent to Establish (NOC) end prior
Erwironmentol Clearance are separate legal requirements, any praject
proponent has to fulfill, NOCs required under Water and Air Acts are
manidatory requirement under those Acts and will have to be taken as
required and do not reguire To be linked to ervircnmental clearonce.

il.  Such prajects for which NOCs issued before 14™ September, 2006

will net be required to take Environmental Clearance under the EIA
Matification, 2006,

Contd
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fi. Applications received for NOC by the State Pollution Control Boar:!:
before 14™ September 2006 may be considered as per provigions «
the said Acts, However, they will have to obtain the enwironmental
clearance from the relevant Autherity by 30™ June 2007, if the
category requires ETA Clearance as per the new Motification. In such
cases, the unit con meanwhile corry on with the commencement of
their project activities. Prajects not sceking clearance under EIA
Matification, 2006 by 0™ June 2007 will be treated as violation
cafes under Section 15 of Envirorment (Protection) Act, 1986,

v.  Appliccticns received for NOC after 14™ September 2006 will have 1o
obtain ETA Clearance from the relevant Authority before starting the
praject activities, Application for EC (TORs / Scoping) may be
submitted simultancously to the relevant Authority/ies,

( Tindal)
Additional Director

Te:

L Al State Envirenment rents

2. All State Pollution Conti%} Boards

1. All Officers of IA Divisiln, MoEF

4. UT Administrations

Copy to:

1. PP5 to Secretary (E&F)
2. PPS 1o AS (CC)

3. PPS 10 J5 (CC-IT)



‘ o ' 181

Bahri Estates Pvt. Ltd. ANNEXURE R/23

F et PLAARDE,

il 1) 2 . 18.06.20%
To . . Tpreie :
The Membes Secretary, THGRITMIN FRIELEIN ;
State Level Enviromment Imipact A TEHE B ASNNE . . e T
Asssssment Authority — Tamil Nadu . Cooer S, N0, 100 :
7 Floor, Panagal Maaligai, Ta AT o ;
Mo.1 Jeenls Rozd, Saldspet, : mﬁ%w o
Chennai — 60015, : Wigs SRR
| Bt M Eilan £ i

R - - e ':'a:“ :__FI:
Sub: SELAA-TN - Envirenment Clearmnce Far the propased Groap Housing Bnd common
facililies project ar Genguvirpatt Willage, 4. Kallupal Panchayat, Pesivakulam Taluk,
Theni Disirict by Mys Bahri Estates Pyt Lid. - reg.

Bel: ) Your letier W SELAA-TH/F 4044770 L &MNGT dated 18,03 2018 received by us

on 04,048,201 8
{£) Cour leter dated §2.04.2013
ifi} Your letter Mo, SELAA-TNIF 404472073 dated 14.06. 2018 received by ut

on 23062008

ETTRL)

Sir
We are in recelpe of your letier No SELAA-THIFAR4/2313 dated 14.06.2018 wharein you have

direeted us 1o deposit the Procesalng Fee 10 procoss G file. Ln this respeat we would like bo submit
s ursder ;-

That in response to your letier Mo SEIAA-TN/F ASH4016MGT dated 28.00.20 1% we had submitied
our Resposse Daved 12002018 intor-alin , submitting our stand alomg, with relevant documents &0

pshstartiate qur point of view.

It is respectfully submitted that the Response Dated 12.4.2018 subanitted by us has been considensd &5
the Application under Violsiian as per Uy Notificalian Dased §4.3. 2017

Wi woubd like Lo submit herein that we have aelther submitied any plans with the DTCP and sought

any permissians in this regard nee have sarried aut any construction in the propeeed Uraup Howsing

and Common fasilities exceps ta Clb Hewse (360021 Sg. M approved by DTCPL We furthes

would 1= to swbmit that we do nod intend 1 apply For thie permissian as the same is prapased and
depends on she fisure continggncy{ies)
Bahri Estates Pvt Ltd.
194

b |E0 9001 0 Savied Tomainy

o —
Qi Dlge - Busdng My 132 OF Lt 1. mioeral et ) Saakdimgnl. RS Y
Chgrindi Oy Bl FPogr T e Tvang 1 e e BN R R L LB B g v opt = ATFE

: H o
=r TR S i s e T AT By L

il

A P Mo - LT
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i f BAMHRI
P - el - s il
i Bahri Estates Pvt. Ltd.

We reirerate that sxcept the Clab Houss, the eonstruction for 360581 Sq.Mtz, is caly approved by
DTCP. 'We wouid Iihhhiingtnmwkiadwﬁmu,ﬂwtn{cmuﬂwmmumm in the
propased proup housing & comman facilities nor any approvals e opplied or pending with DTCP
that miy qealify our project under Schadule §{a) or any ather calegary. Iz

T R R

Crar project do ot mest oul the eligiblo arss of 20000 Sq.Mis. of Building & Construction under
Schedule &a) or any other catagory henoe no question ol consilering our Applation undarviaktion

h CASEE Arises

We stand commibied that s and when we infend to seek approvals andl develon the propated Group
Housing project and Comenon Pacilities ele., i Fuhire, aml if we qualify for the E1A cleasanee, wa
shall comply with the ELA notificstion norms, Till thes, pleass cansider withdrawal andfor exempt us
fram complying with vour Lefer Dated 14.6.201 8.

Thanking wou
hils Bakrl Estabes Privele Limibed
. Lf Ff"‘.-,.-."‘ s i |'E.-|-H-'
[Authorised Signataryy
Encls: as above

135

Bahri Estates Pvt. Ltd.
e T80 001 BT Candd Lomeeid

s 3 oainy by iz T o

Gl TS Rt W ues

Tlagiangd Tl TR P T Rt g [
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ANNEXURE R/24

- @BAKAI = ¥

fisilmmie. B m i B fhen

27.09.2021
From

M/s. Bahrl Estates Pyt Ltd
15t Floor, Jamal's Nainar Enclave 44,
Eidams Road, Alwarpet, Chennai - 600 018

To :

The Member Secretary,

State Level Environment Impect Assessment Autharity, TN,
ird Floor, Panagal Maaligal,

Mo L, Jeenis Road, Saidapet,

Chennal- 600 015

Respacted Sin Madam,

Sub. : Application under B(a) category under EIA, 2006, for group
housing= withdrawal request- Keg.,

Ref.: 1). Lr. Mo, SETAA-TN/F. 404472013 dated, 14.06.2018 recelved on
23.06.2018
2. Our letter dated 28.06.2018

1. We have developed a lavout in the name of "Bahr’ Beautiul Cowhlry ™, with
the approval of “Directorate of Town and Country Planning. Taminadu®,
dt. 09.03.2009, for 49, 75.0 Ha (122.95 Acres) of lends In Survey. Mo,
1798, 209B8/28, 2098/3, 210/28, 210/3, 213, 214, 30272, 304, 305/1,
306/2, 307, 308, 309, 311/2A, 311/28, 377, 379, 382, 383, 384, 3B5/2,
3B5/3, 386, 395/1, 395/2, 395/3, 396, 397/1, 397/, 399/1, 395/4, 400,

.

Contd...1/p.

BﬂH EE “.
1

BRHAI EETATEE FNT LSO

e ST SN HPE Dol TR

s =
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40171, 4012, 402, 403, 404, 405/1, 405/2, 406, 407, 408, 409, 410/1,
424, 425/1, 425/2, 427, 430, 431, 432, 433, 435, 4361, 436/Z, 436/3,
436/4, 437, 438/1, 439/L, 4422, 443/1, 4432 of G-Kallupatty Village,
1 Pertyakuiam Taluk, Thenl District., ware promated.

2. The above sald project was completed and the District Collector had also

certified the sama vide his sommunication dated 15.09.2011.
1, Following which an application seeking environmental dearance, for
eonstruction of group housing and comman faciities, under B(a) of
> Ervvironmental Impact Assessment Notiflcation, 2006, was made by

i aurselves,

4. Vide communication in Lr. No. SELAA-TN/F 4944/2013, dated. 14.06.2018,
[ was requested to remit processing fee under viglation category, @
process our application under B{a) category.

5. vide jetter dated 28.06.2018, we wrote to your good office that the project
shall not come under violation category, as no actlvity had been stared -
without any prior permission.

&. Further, since the project for construction of group housing was dropped,
we had even Informed for withdrawing our applicatien in the said
cornmunication.

7. We relterate that the said application for construction af group housing
which is covered under B{a] of the schedule in EIA notification, 2006, shail
be treated 83 withdrawn gnd no further steps may be processed,

Yours Sincersly,
for Bahri Estates Private Limited
| EATA AT, LTD
il __.-*"'F-Ff
inu:hn-ﬁseﬁ!ﬁﬁﬁﬁﬁﬂ.rﬁilﬂﬂﬁﬂrﬁ'nﬂﬂ ﬂ! ™

p4HE EETRIELR FIT.LEO.
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BUILDING OF POLICE CHECK POST i o o

Police Check post o eradicate onwanted and illegal activities a police check post is
bieen built fiow mwebers away befone the madn entramoe of the Balm Beaotiful Coantry,

Invitees at the event incheded Thim N Arve Selvam 1S DG Dhincdigul Range)
Thiru Praveen Kumar Abinaba [PS ['Eup:‘-rlnh'mh'lllt of Pobice Thend) , Thira S. 'E.ﬂilmj
[ DSF Kedaikanal) , Thira T . Javachamican | Supenistemndent of Police Dindigul) ,
Thiru B. Sethu { DSP Dindigul Range) and alse the Munlcipal Chabrmsan, Panchayat
President & Conselbor.
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The Company lad Water Fipeline to the village, sinoe there was o souroe for Drinking
Waler our company indlabd bo lay the Plpelme. O kallupaiti Village president b, N P
'l.".q|.-|1.'.ﬂ|,'|.q|||i. Ihie Homoaicalie Dsirlct Collectior of Thenl, [, K 9 Palaniswaimy, 1AS
telicigabed out conpnay for comntributing in laving 1w '|"i|,1':i|1|' for Drrinking VWales Trom

Mangra DNam o G Kallopakt '|."||lr_F|l_
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INAUGURATION OF FOREST CHECK POST SPONSORED BY AMYS, BAHRI
ESTATES PVT. LTIx,

In order to keep vigitance on the illegal activities i the Forest, /s, Bahiri Estates
Pt Lid. hoas constrcted a check pest for the Forest Department near the side

Inauguration of Forest Check Post by Thime D, V. Magamathan, [FS, Convervator of
Foresk, |:l||I|.||Sl.|| Chrele, Thirw. Dr. E "~|I||'I.|:,|"'|II'.. IF9, Distret Forest OMisoes
Eodatkanal Devisbon. Thire. [ Bameswaran 3.5c., Assistant Conservalor of Forest
( Traines), Forest Range Officer (1/0C), Devadanapatt Range
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PROJECT AWARDS
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PROJECT AWARDS
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The World's Greatest Leaders 2015 -16 India

choson w Consurmear & |l'|-|'.'|U3‘tl"!|l'_ Process Reviewers: Pricewatorhous I:I-CEIQFHZII‘ PL
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The World's greatest Brands 2015-18- India, The World's greatest Leaders

2015=16 India
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dln. ey ghrwdbad, . ANNEXURE R/29

! "_Wl
hy ﬂlﬁ UL ST s auriddl e,
LR Gl

gt
o widlm wrae g dE SR Sl s
Gpeh. .8

Guomer: Cufwgemb sarrl# geindud gledigicg.
pmrer dl unfl mebdiled  wenen Uty
poudisrns  egprlhsloligrSipl B s

: aglisiuce  sperd mpodl TEg Gedg
¢ AFTiiL g @ETLiuTs

Urkemeu: 1. mET  sETeldn)  gpemeetal Qs
pevtasilar  gaone. J0BZ/2008/.62
[rre: QR0 2005
2, aomsoilt worm ) gakfiud glasguuCe.
Sge o 10 gpgel 53 ., GRAT:
16.08.2010 wihgad 17.08.2010
1. Gaafl wnal L g S gensait seiimnafi
Sig i 0. 2435, 2010 /ey 5-2 men DA08.2010
4, Sl wrae’ . e Fudlat ggesind @i
e 15072011

el 4 e srganh wmeelL 206 s snrseiel S GE AR
0BT 250817 wigeh 0508 11 geshu Sadedin Guflugme s 4 e et

AR wroredl Wil AeBoo L RAREE UF T el
dlasigpion ¢ WEAT_# S v vl T8 P P - R - R ]| £t

. I -
Mo gd,  raToReTRe  PEGAD  AEES  JFouih  SgIlmSLLGE, e
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r_pmu:u;ﬁiﬁnm g omard  Gfdld 298 weewsd  GHldg
flbaiul By, LTingSd waqpes Wrsrssat uigeh Gurgds smiwlsmd
1258 et b gpssiul( samcdds sranors guusc dsiuC B g
LT s ﬁhw e srmasal 60 sgp poeifie 7.20 Sl . 40 s
pisngda 240 dlE, 30 gee Scndde 240 S me Gurgsb 12 &l
il srauss guési Gamg. Cugl Ber Sury Cerisdgitars

giss, fpad dmewurlf Ho etge Gurm Fud omeu Jilamatle
sodsiu Gamg. omes Gfay  pdsmmd  orhea: | od STEIE S4E0 Ly
E&0 sy symemus G sETenolp. CeRtEe  SRuiEarie
aygrEluCFaTargs urima 26 snggel segiup sladgiuly sEmldl weng
seaat Subuy e St ogeed sdflds = dardl 3, detors wraale
sLfY sosat gotsdfest otk 34 ergue spsieg shecdlauce 1o
Geugeiatd  Buhue wman IS 80 my, sienadi 7.20 A8 . 40 an
seadda 240 dUf. 30 gpe seagght 240 .5, redE srmes anast uninl

STEA L (FENATLIT STEmal Sl S L T .

2. Sufue ermendk g6 sliors 45 Osn  dimages
Srmndamdiug Fever g

3. Topuyg erevedls Hg orauset oeged Gl uTesisaT 12 g sme
neflsare pmnaalul [t ;

@i wermn Gy gl sdgu pddiegy e sarand Dedigm
sravaddingg 170 f ecugdile Bor ol Fetmgs. Ghs ween Gl s un
Berargés Emariy agd Gedodems. @55 vadhid smodsi fiste
Amgndls e g Fefrs e ofursiufas srpeiarars Learg _ﬁli:i.dﬁl.-i-
SioLghe v didlgnb Bhamms B Tumhes g reiedla unglus @l pOmd
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Bugni wedsidbe Focedl sfa @7 wedl sl usdl Jgrae
ey usdl. soflueme SjE@miggo peaie u&mﬁm et pprmmede Ren Gunm
cundlngs BEs Eoasin ogukiouss SEMOSHTE LASSHTD ATLLA G0 KA
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From 14,00 3010
Thira, Tnrmasivam
FPlanming [Mrecior,

Dristrict Rural Development Agency,
Them

T
Drisinct Collector.
Theni.

Sir.

Sahb:; 'F'-l::i].'nr.l:ll.qm Pnul:h.n'r- umiom, G Kul'h:'p.nﬂ!.' Panchayat, Bohri Estates, gramt of

bousing plsts appeoval- Cancellabion of Inberzm constmuction peranit- Begds.,

Ref: |, Urhan Planning Autharity, Chenmoi No. Ko, Noo 3082020N8DAD, dated:
19 03 109,
2, President, Kallupatly Paschayatl Union, Gl Kallapatty, Order Bo. 10 e 59,
dated: 16 08 3010 and 17 0910140,
3. District Colbector. Thens, Letter Mo, 2435/ 3001 080)5-2 dated: (909 2010
4. Diistrict Colbecior, Thend, Office order doted 1507200 1.

In furthermnce to onder of the Thstnict Collecior, Theni, referred in reference nn. 4,
inspection was conducied af Periyapalam Parchayat wnion, G Kallepatty Panchayot, Bahri
Estabes, on 110H 2011, 2508 2111 and (F.09.2011. In 5. Nos. 1798, 2M/2.03, 210208, 3, 213
and many other survey numbers, bousing plots are being developed i an area of 13295 acrex.
There are 298 plots in the saad area. Roads, parks and area fior public use had been gified to the
pumchayat. In between the plots, there are roads bualt up of 60 feet width for 7.0 Km, 40 feet
width for lﬂlbﬂm.]ﬂluiwu&hﬁnlﬂﬂim.lnhﬂ_vﬁr:dlﬂmu[ 12 Em. Further, area for
parks, chibdren play area apd pubbc areas i been allocaled. Plots had been approved by the Urban
Flanpming Authordy, Chennai, theough letler refemred in reference po. 1. Further, permission had
Iseen gramted by the Presideal. G. Kallupsity panchayal, Ueough letier referred in reference mo. 2.
Furihes, i was lemporarily suspended thoough leiter by Distnel Collecior, Thent, refemed n
reference no. 3. Funtber, roads were bt up of 60 Feet wadih for 7.230 Km, 40 feet widih for 2.40
Eom, 30 fiect widih for 240 Em, double layer reads were buili with the help of read roller.
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2. Further, as phase 1. 45 sireed lights had been erected in roads
3. Further, small bradge and big bridses are buil and drains are abso buili

These plots are located in G, Kallupstty village, 170 m inside from Kodsikonal
Road, There ure o overbead power cables ppssing through these plois. Borewell in ibese plows are
in pood condition and fit for wse. Further, there is no domape wo environment and heman can live
ithere,

Furiher, state in art cleciricity comnection, driinage connection, drinking water
comnection, telephone connection is being instnlled. Hemce, if residentis] homes are bailt here in
Theni, its people will witness o world class housing communaty i its area, Therefore, people of
i, Kallopatha and area aroand it will get job opporumties amd development will take place

Therefore. from the gbove refermed page no, 42 to 44, of thas authonty. It s bemg
informesd from the above that, Preadent, G, Kalluppatty penchayal umon can grant penmission o
Babn Estabes to build comstructsons in 5. Moo 1798, X02-B3, 21{VIE, 3. 213 and in many other
survey members.

Flarming direcior
MAUVAMU. Them
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5. No, | Neme ﬁ[?lf;_-—-_r- i
Details 741.99
L Multipurpose Hall Ground 3681.16 14199
2 | Multipurpose Hall T Fint - | 368116 397.74
i- Restaurant and Kitchen | Ground 2824 | =77
. Entertainment Room Flest 4281.24 &
5. [Kitchen Groond — [47106 | 4384
5. Kitchen Firsl 471.96 43.84
= Bar Ciround 1535.98 . ”'z‘lﬁg_______._
8 |Libeary First 1535.08 142.69
}E. Reception, Office & Ground 1508.88 140.17
Administration :
10. | Office, Admin & Lobby | Firs 1508.88 140,17
1. Gymnasivm Ground #5463 79.39
12. | Gymnasfum & Yoga “Tirst E54.53 75.39
13. | Admin & Office Ground 37328 3477
4. [ Assoc & Lumber Room | Fim: 17438 Wi . |
13. | Consukancy Ground 403,68 44,93
16. | Personal & Beauty cure & | First 483,68 44.93
Saloon
7. | Change Rooms Ground [DDE 51 53.72
€. | Massage & SPA Firat LDOE.E1 53.72
19, | Toilets Ground 430,70 A0.84
20, | Toilets First 439,70 A0 24
21, | Smirs & Lift Ground 753.53 70.00
vl Siairs & Lilt First 753.53 70.00
ER Corridor Ciround 4787.40 444.76
24. | Corridor First 4787.40 444.76 )
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Proceedings of the commissioner of Town & Country Flumirg BOT Arna Sclal, Chennal

- 400 Q02
Before M. Karthik

File Mo: 27280/2012/BA2 ' Dote: 22/04/2013

Subject: Office of the Commissioner of Town & Country Flanning,
Chennai = 900 002 - Building - Madurai Reglen - Then!
District . G. Ecllupatti Panchayat, Genguvarpatti Village
Survey No's 400 / &, 40141, 2 in the approved layout
13/2009 - Club House Building approval in the Ouners
use lond - regarding

® Ref  : Bahri Estates Letter di: 04/10/2011
& Letter dt 2%/03/2013
Thazildhar Letter &1/ 286002011
dt: L/10/2011 Modural Direstor
Letter 264072002 DTCP di: 11/12/2012
Housing Department Government
Order Mo, B& di: 28/3/2012 Commissioner
DTCP Letter 7462009 BAZ Dt 16/4/200%
Commissioner DTCP Letter 2107542009
S BAL dt: 0450452012

@ :
Theni District, Peripakulam Teluk, 5. Eallupatti Panchayet , Ganguvarpatti Village, Survey
I"-H'i #-Wfﬁ 1'01.."1 . & inthe ap||r¢-.ru|:| ) 13-'2013’? TO0BL sqft Imd' i the Owners

| the reference no,103/2013 has been ollocated,
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tions :

m nftﬂrdﬂhﬂ H"h 1".: F‘ﬂ'flﬁlﬂnj u,l' 1-'-.: Town angd

 §
Structural Stability o the rules made there under and does not cover the

“overed under the

aE=pects including the safely during the construction which are

i Building Ryjle : g
IS ISgued =UbJ,¢:1" te g9 Rubes under the Lecal bodies Act F“n.rp'pln,g F‘,:rm“ﬂu“

architest) Licensed
MIHMMr shall
odequate safety

the condition that the applicant / developer and alss the
Surveyers and the Structural Enginecr ossociated with 1he
ersure that developments shall be strueturally sound ond
measures are taken during the process of construction .

Cenditions to be fallowed:

1.
£

In the Club Hayse building sslar water heating system should be provided,

Can parking should be as per the appreved drawing and the car parking area
should be used only for car parking and nat for any other use.

As shown in the bullding plan the open space ¢rea should be maintained.

Na alteration is allowed ond the Club House Construction should be as per
dpproved drawing. Any madification required you have to ge? the prior sonction
by DTEP Chennai,

Az shown in the Building epproval drowing as per the Govt Go 138 dt: 11/10/12
Rain warer Harvest should be provided without fail

The Out let of drainage system Water from the Club House building should be
dispased through Private drainage tankers and all the required quantity af water
for the use of the Club House should be done at the expenses of the Owner
anky.

In the Club House building the Water starage tank in the building ag well as any
well in the building should be covered with Mesquite net, ;

Fire and Safety equipments should be fixed in the Club House building,

As per the Govt 6O 341/NA water supply department note dt: D3/11/2004 [U')
trap should be fixed in the Septic Tank. ! '

Hution department and forest department notification ELY ASH

5 should be used in the proposed congtruction of the Club
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1L At the time of construction of the bl.l||d|l'q the true copy of the nppﬂwcd Ehﬂzg

House should be displayed and shauld be visible 1o see for all the persen®
concerned,

E lr 1
é :r;;:r“mmﬂwmﬂiuiwuw the pallution controf mﬂ‘:"ﬂ'
23 (Water act) the permission sheuld be obtained fram the
department,

ent seal .
We are enclosing the approved building plan drowings with our deparim
the
AS per point no. 5 & 6 as per the Tamilnadu Government Act -

e
infrastructure fees and building approval fees cheuld be callected an
the permit should be issued.

d then only

+ry Planning of
We are requesting the Directar of Directorate af Town & Country
Modurai to take further action. ; iy
The Director of Madurai DTCP 1o send ane copy of the FI"":'P::":::"ET‘LWL
letter coy to the office of Directorate of Town & Eountry Plan
after all the fermalities ore completed,
Encl: 3 Sets of approved drawings

S0
Commissioner of
Directorate of

Town & Country Planning

is per the order zending herewith

sb
Deputy Director of
Town -& Country Planning
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Copy of:- A.H HEIURE Rf31

TAMIL NADU POLLUTION CONTROL BOARD

RECATEGURISATION OF INDUSTRIES IN VIEW OF DIRECTIONS ISSUED
BY THE CENTRAL POLLUTION CONTROL BOARD UNDER THE WATER ACT
FOR CATEGORIZATION OF INDUSTRIES AS RED, GREEN AND ORANGE -
ORDERS ISSUED.

B.P. No. 34 Dated : 05.10.2012

Read :
1. Boards Resolufion Mo. 24B8-1-22

The Tamid MNadu Pollution Conirgl Board presently following 1he
categorization of indusires as Ulra Red, Red and Orange as per the
recalegorization and delegation of powers lo Zonal Level Consend Clearance
Commitiee for cadam olber types of industries, issued vide BIP. Ms. Mo, 37,
dated 10.3.2010. The categorlzation of industries as Green is defined in B.P. Ms
Mao. 11, dated 4.4 2007 as (1) all non-obnooows and non-hazardaws indusiines;
the obnoxious and hazardous indusiries are those using or manufacturing
inflammable explosive ar toxic substance, (2) all such indestries “which do rot
discharge indusirial effluent, (3) all such industries which do nol use fuel in their
manufaciuring process of n any subssdiary process and whach do nol emil
fugitree armissions, and mdustnes nof sabisfymg any one of the abowe three
criteria are 1o be classified under Red or Orange as to be decided by Board
Oifice.

The abowe calegorizabion of industries s a crteria that s followed for
inspeciion, sample collection, issue of consend, consent fee demand and olher
decisions on the significance of the mdusiries. The consent fea is prescribad by
the Government of Tamil Madu, Environment and Forests Depariment, as wde
GO Ms. Mo, 87, dated 17 82008 as amended wda G.O. Ms. Mo, 71, daled
2852010 under-the Water (Prevention and Conirol of Pollulion) Rubes, 1983
and as wde G.O. Ms. Mo, 98, dated 17.8.2008 as amarded vide G.0. Ms. No.
72, dated 26.5.2010 under the Air |Prevention and Control of Paollulion] Rules,
1883 with consani fes differences for Red, Orange or Green cabegary.
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At the Mational level, during the 56" Conference of Chairmen and Member
Secretarias of State Pollution Cortrol Boards! Pellution Contrel Committess hald
on 31.8.:2010 ai Mew Dedhi. it was emphasized that inventorization of paliuting
industries and pollutants quantity generaled by them and gaseous emissions
aemanated is essenbial to assess the pollution load m the enviconment by
indusirial sectors and it was recognized thal an updaied inveniorization is afso
required for formulation of policy., moniaring enfarcement and compliance.
Subsequently, the Ceniral Pollution Condral Board constiuted the Warking
Group. on “Inwantorization of 17 Category/ Grossly Paliuting Indusiries and Red
Catagory Industries” and the Working Group had seweral sittings, whare the
Tamil Nadu Pollution Control Board was one of the special invitees. The Wiorking
Group has givwen its final repart

Mow, the Cantral Poliution Control Board vide reference dated 4.6 2012 has
siated that the repari prepared by the Working Group was discussed in the 57
Conference of Chairmen and Member Secretaries of State Pellution Conirol
Boards (SPCBsl Pollution Control Committees (PCCs) held in Delhi an
15.9.2011. whera in same maodifications were proposed and the final repart has
been prepared, envisaging the suggestionobservations mada in the 57™
Conference, and has issued the followang Directions under Sedion 18(1 )ib) of
the Water (Prevention and Control of Pallution) Act, 1974, for compliance ;

a] To maintain undformity in categorzation of industries as red, green and
arange, the SPCBs/PCCs shall adopd the lsi as given at Table 7.3, 7.4 &
7.5 in the enclosed reporl, for grant of Consent, imventorization of
imdustries in red, green & ocrangea category and other related activities.

b] The SPCEaPCCs shall revise the list of red, green and ocrange category
of indusiries aveilable with them based on the criteria specified o the
enclosed regort in their State/UT and submii the same to CPCEB within S0
days of receipt of this letter. A hard copy as well as scfi copy of the same
shall be submitted.

In arder fo comply with the directions of the CPCE lsswed under Section
18(1) (b} of the Water {(Prewenfion and Control of Pollution) Acd, 1974 and in
arder {0 maintain uniformity in categarzation of indusiries as red. green amnd
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arange. by all the SPCBs! PCCs far gramt of Consent, imeentorization of
industries info red, green & orange category and odher related actwitias, tha
categanzation of indusines have been reclassified as per the directions of CPCE
and also including the Est of industries which are not cowered wnder CPCB
classification and whech ane specdic to the State of Tamilnadu far approval by the
Board (enclosad). Agenda was placed before the Board al its meeting hald on
28912 and the Board its iterm no_248-1-22 resalved 1o apprave the proposed
Recategorization of Indusires i wiew of directions izsued by the Cemniral
Pallution Control Boand under the Water Act for Categorization of Indusirias as
Red. Greaen and Orange. The delegation of powers issued wde BF Ms. No 3T
dated 10.3 2010 and vide BF Mo. 15 dated 27.2.2012 will confinue to remain in
force imespective of the above recategorisation and consent for all Red category
unils and units attracting EIA nofifications will be approved by Board Corporate
affice.

End: List Sdi-
FOR MEMBER SECRETARY.
To
JCEE (PAD)
Copy to:
1. BMS

2. PS5 (Technical) to Chairman

3. PAlo Member Secrelary

4 _File

5. Spare
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s — -
Ho. Lixt of RED Category Industry
1 Airports, and Commercial &Ar Sirips |
2 |&lwminium smeltar
3 Azbestos and asbesios hasad industries
4 |Automckiles Manulaciuring {Integrated facililias) |
& |Easic Chemicals ard eleciro chemicals and i1s denvatives including
manufaciure of acids
[i] Ceramic, Refractaries
T Cament
8 |Chlar Alkali
§ |Chlorates, perchiorates and peroxides
14 Chiarine, fluarine, bromine. isdine, and their compounds
11 Coal ‘Washerias
12 |Copper smelter
13 Coke making, liquafachian, coal 1ar distillalion ar fuel gas making
14 |Cammon Trealmenl and disposal Facilities (CETP. TSDF, E-Wasia :
recycling, CEMWTF, Efllueni conveyance projeci, incineraiors, salvent!
Acld racovery plant, MSW sanitary landfill siles, STP)
15 |Distillery including Fermenialicn industry
16 |Oyes and Dye-intermediales
17 |Dry coal processingimineral processing, induslies invaiving ore
glniaring, pallelisalion. grinding, pu'sarization.
18  |Emulzian of oil & waler
19 Farmaniation indusiry including manutacture of yeasi. baar. disiillation
at alcakal [ENA|
20 |Ferlilizer (basic] (exclueding Tormulaticn)
21 |Fereus and Mon ferfous melal extraction invelving diflerenl fTurnaces
through melting, refining, reprocessing, casting and alloy making
s |F||"l glass producilon and processing (Exciuding moulding]
23 [Fire crackers manutacturing and bulk siorage facliiies
24 |Flakes Iram rejecled PET batlla I
25 |Fly ash export, iransport and dispaosal facilities |
268 |Health care astablishman! (As dafinad in BMW Riles) |
27  |Heavy engineering including Ship Building {Wih invesimeni an Plani &
Machinerigs more lhan 10 Crares!
28 Haot mix planis
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28 [Holels (3 Slar & above) and Holels having 100 rooms and above

30 |Hydrecyanic acid and ils derivatives

n Industrial carbor including elecirodes and graphite blocks, acivaled
carban, carbon black

3z Inguzirial asiaiesfparks/complaxas /araas! axpor] procassing
rones!SEZs/Bioiach parka/lgather complax

33  |indusinial inorganic gases namely:=
a) Chemical gases: Acelylene, hydrogen. chigrine, fiuorine, ammonia,
sulphur dioxide, ethyigne, hydrogen swiphide. phosphine
b) Hydrocarbon gases. Melhane. eihane, propame

14 industries engaged in recycling { reprocessing/recoveryreuse af
Hazardous Wasie under schedule |V of Hazardows Wasie (M, H & TEM)
Rules. 2008 and ils amendments

-3-5. Indusiry ar prﬁcaaa Invalving 1'2.l:ll'l'|fr.:|'.ﬂ|'.'-ﬂrﬂ||‘ﬂﬂ!.

348 Indusliy or process involving melal surface realmen! ar process such
as pickling/platinglelecireplating/paini siripping/haal
tragimenifphoephailng or finishing and ancdisinglanamailing
‘galvanising

A7 |iran and Steel {inwaiwing processing fram arefinlegraled sieel planis
and ar sponge lron Unils

38 |isolated starage of hazardous chemicais (as per schedule of
Manufactere, Storage & Impori of Hazardous Chemicals Rules, 15839 as
amended]

i Lead acid batiery manulacturing (axcluding ssseambling & charging of
acid lead battery in micio scaka (= Rs.25 |akhs]

40 |Lime manufacturing (Using Lime Kiln)|

41 |Manufacturing of Explosives, detonators, fuses including management
and handiing acliwities,

42 Mamsfacturing of Glass

43 |Ma nuefacturing of Glue arnd gelatin

£4 |Hl mufacturing of Lubricaling oils. greases or peiraleum based producls

45 Mamutacturing of Pairts, Varnishas, pigmants and intermediaia
(exciuding blanding/ miximg;

48 |Ma nulacluring of Starch/Sage

a4t |M|It processing arnd dairy preducts (integraied praject]

48 |MII'IH|E| slack yards/ Raiiway sidings

48  Mining and ore beneficalion

50 |Mew Highway construciian prejecis
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Non alcaholic baverage (sofl drink] & boltling of alcaholiciman-sicohalic
products (cagilal invesiment an glant & machipery » 1 crore)

52 |H1.|1:I|:lr Fower Planis

53 0il & Gas exiraction including CEM |[offshore & onshore extraction
ihrough drilling wells]

54 il and gas Wanspariaiion pipeling

55 Gil Refinery (Mineral Gil or Petro Refineries]

6 |Organic chemicals manufaciuring

57 |Farboiied rice mille (move than 10 TFDO]

58 Festicides (Technical) excluding formulatian]

59 Fetrochemicals (Manufaciure af and nef merely ! use af as raw maierial

0 |Phaimaceulicals (excluding lormutation]

1 |Pulp and Paper {Faper manufaciunng with or withoui pulping)

62 Fhosphale rack processing plam

a3 Fhosphorows and ite compounds

4 Fholographic films and ils chemicals

B85 Farts & Harbours, Jeties and Oredging Oparations

i L] Fower Ganeralion Planls {Excapl Wind, Salas and Mini Hydel Power
Flanig of capacily <25 MW) and DG s&l of capacily = § MWVA]

#7 |Processing invalving chicrinaied hydrocarbons

a8 Aallway Locamol wa Waorkshops / Infegrated Road (rensport workshopd
Ayihorized service Cominrgs

88 |Reprocessing of used, oils and wasle gils )

TO |Ship breaking aclivities

71 |Slaughier house (As per the notification 5.0.270{E) dated; 26.03.2001)
and meat processing indusirias, bone mil, processing of animal harns
hoofs and other body paris

T2 Sieal and gieal producls using wvarious Twermaces like blael furnaces I
opan kearih Turngcalinduction furmace [ arc Turnaca/submergad are
furnace f baslc oxygan furnacashat ralling using rehaating furnaca

73 |Stone crushers

T4 |Sugar (excluding Khandasani}

T4 Surgical and medical producis invalving prophylaclics and latex

T8 |@ynthefic delergents and soaps (excieding farmulatian)

T |Synthetic fibres including rayon, tyre cord, polyster filamenl yarn

T8 |Synthetic resins

T8 |Swnthelic rubber excluding malding
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B0 [Tanneries

&1 Thermal Power Planis

I Tobacco praducis including cigareties and fobacca Jopium processing

83 Wegelabla oike including 2olvent axiraction and rafineryl hydrogenaied
alle

84 |Yarnflexlile pracessing invelving any eflluent! emission - generating
piecess bleaching dyeing, printing and seauring

85 |finc Smeiter

85 |Radoacive elemants

&7 |Abrasive Manufaciuring Units

BH  |&irpar § Alr strip

B8 |Desafinalion Plant from Ses VWaler

8  |Orum VWashing {Chemical)

§1  |Flower Froceesing & Exiraction Uitz

82 |Gamei ! Rae Earh Kining

&3  |Gun metal powder manuwachring units

B4 |Heavy Wainr Flams

B85  |Hwled power planis

S |iron, Ore & Coal Handing

g7 |LPiG Bofiling Plani

&8  |Prinbed Circuit Boands

&8 |RED Labs other than Bio producks

100 |Rocke Erging Testing Units

il |Tar & Tar Products Manulachaing Leels

102 |Walle Extradion Linis

=11

R List of Oranga category Indusiries

X1 |Almirah, Grill Manufacturing

302 |Aluminium and copper extraciion fram scrap using gil fired furnace

303 [Automoile serwicing, repaining and paining (excuiaing only ful
dispenzing]

04 |Ayusvedic and Homeopalhic medicine

308 |Bakery & confectiorery units (with production capacity = 1 fpd)

M5 |Biaxially oriented PF fllm along with mailalising oparaiion

M7 |Brickfields (excluding Ny ash brick manufaciuring wsing lime process)
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343

o

Building & conslruclien I:IIH_IH-I]-M maie Lhan EEﬂﬂﬂ Sq mir buill up area

09

Cashew nul processing

10

[Chanachur and ladoo fram pufied and baslen rica{murl and chira) wsing
ilhl.lBt tirgd ovan

411

i*{'.r:illing planl. cold slorage and lce making

nz

I‘C cffee seed processing

413

II':CDHE briqueiting (2un drying]

4

Er{.‘n!tun spinning and weawing (medium and large scale)

R

El:uttlnn sizing and pelishing of markle sianes

418

;I:DB"'H’ and dairy products (small scale] (caplial Invesimant on plant &
imﬁﬁhlﬂﬂfr < Ra. 1 crore)

7

[Dal Mills

418

DG Sel of capacliy=1 MYA bul < § MWA]

314

Digital prinling en PVC clelh

320

Dismantling of rolling sfocks {wagonsicoaches)

327

Dry ceil battery (excluding manufaciuring of elecirodes) & assembling
& charging of acid lead batiery in micra scale [« As. 258 lakhs]|

322

Emery powder (fina dusi of sand] manufaciuring

223

Engineering and fabrication anits (With invesimeni on Plani &

(Machineries
= A=, 10 Crores)

124

Excawition of sand from the river bed
Ll_-!’ﬂ".lﬂll'lﬂ manupal excavatiom]

325 |Facilily of handiing slorage and Wansporiation of food grains in bulk.

328 [Fedlilizet (granulafien and lfermulalion only)

327 |Fish feed, poeliry feed and caitie feed

328 |Fish processing and packaging {excluding chilling of fish]

329 Foam manufacturing

330 [Food & food processing including fruiis & vegeiable procassing

331 Farging of ferrouws & nan-ferrouws melal {using odl of gas fired boilers
HR)

332 Formulahonipalletization of camphor lablels, napthalens balls from
camphorinaplhalens powders

333 Eﬁ'ﬂ!l ceramic. earthen potleries and tile manutaciurmg wsing odl or
igas fired kiln, Coating on glasses using cerwm fluoride, magnesium
tﬂumldu ele.,

334 IEG"JH from siarch (physlcal mizing)
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44
335 [Gravure printing. digilal printing an Nex, vinyl

338 |Heat treatmeni using oil fred furnace (excluding eyaniding)

337 |Hotels {Less than 3 sfar} or hoiels khaving > X0 rcoms and less than
104 rooms

338 |lce cream

438 |Infrasiructure develapment project

340 |Juie processing withoul dyeing

J41 |Liquid Floor cleaner, black phenyl. liguid scap. glyceral mencslesrale
manulaciuring.

342 |Manufaciure of mirrar from sheet glass

343 |Manutaciure of (odized sall trom crudefraw sait

344 |Manufsciuring of mesquilo repellent coil

325 |Manufaciuring of loolh powder, leothpasie, 1alcum powder and ofhed
casmelic items

346  |Mechanized laundry using all fired boilar

347  |Modular wooden furriure from paricle board MOF. Swar fimber ate
Ceiling filesf/parlition board from saw dusl, wood chips ®ic & other
agriculiural waele ueing synthetic adhesive resin, woodam Eox making.

ME |Packing maierials manufaciuring from non asbesios fibre wegelable
fikre yain

344 |Paint blending & messing | Bakl mall] (R

450 |Pharmaceulical Tormulation and for R&D puipose (for susiaimed
relapselexianded release of dregs only Bnd nol Tor commercia
purpasa)

151 |Ply board manufacluring (including vinear & laminale] wilk ail fired
boilariharmie Muid healar (wiihaul fegin plami)

382 |Polable alcochel [(IMFL} by bilending boitiicg of alcchaolic produocis
[capifal investmen! on plant & machinery < Rs 1 Crare

351 |Power prass

354 |Prinling ink manulaciuring

388 |Prinfing or etching of glass sheel using hydrofluonc acid

456 |Producer gas plani uaing conwearilensl wp-arlfi coal gasificalion (linked
10 rallimg mills, glass and ceramic indusiry. refracicries for dedicated
Ttual supply]

357 |Pulverigalion of bamboo and scrap wood

3188 |Repairing of electric moior& Generator

358 |Reprocessing of wasie plastic (exciuding FYLE) (R)

460

Rige mill less than 10 TPD & rice hullers
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381 [ReMing MEl (oil or gas fired) and cold Rolling mil ]

L ;-E aw mill

363 iEEI saning of wood im steam healed chamber

JG4 fs“t gorean printing. Saree prinfing by woodan blocks

388 IEp-'il:r grinding (*30 HP malar}

368 |Gpray painting, paint baking. Faimi siripping

387  Tamarind powder manulfaciuring

368 iT =3 processing

Ja4d i‘T"IHﬂ'ﬂ ocal manulaciuring

370 iTham! omeler making (R}

371 [Transformer repairingfmanufaciuring
[ 372 [Tyres and tubes vulcanization/he retraading )

373 Wire drawing & Wirte neiting

374 'L.ngi agar manufachuring uni

375 |Amusemant Parks / Resarts

378 [Aquscullure Linits

377 |ArtiScial sbone unit

378 | Batery Recondioning & Repair units

378 |Botte Washing Uris

380 |[Cable wene manutaciurer

381 ;cunml gy ng unil

3482 :"{.‘-mnml { Scrap { Fish Mea! & ather Godowns

383 :I'IZ:lur-l:-u- marufzciune

384 |[Chamical Mbong / Storage Units

JHE f-ﬂinun-.: Thesire

386 |Coml ash somage

J87 |[Cofles powder, Chickery manifacising uni

348 (Cold Storage Lirs

388 [Cancrale s ahisioapats

390 [Conveyar ball marufeciunng ! Recondiioning unit

381 Cylinder mamuiaciurng unil ! Washing unil

292  |[Desalinalion Plam from Groundwaher

383 |Dvy cleaning (washing]

394 ;\.Edul:.l'ﬁl:ll'l Inst hrons:

383

Bectrical & Gasifier Cremalorium
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345

| 398 |Blechoseiweding rods manulaciurer

3497  |Fsh net manufacharei®asiong anil

338 |Fragrances, Perfumes & Cosmetics Formelatan Unds

188 |French polish manlacluner

400 |Fra Pulp Extraction

401 |Gamant LnisdAat)

402 |Gerkns ! Agro products

403 |Snning Mills [ Waste Cotion Units

404 |Granhe | Shone Qusres

405 |Graphike Procesaing Uinils

406 |Hand Made Paper Unts

407 |Hemal Frocucts Manafachuring Units

408 |Hologeam manulaciuns

408 |Hycel power plant (Zmal|

410 |Kalyans Mandapam

411 |Laminafion boaed manufaciuing unil

212 |Leaiher Boards

413 |Lesihar Masl

414 |Light Engineering Lin‘ls

415 |Lighter mansachoner

418 |MalTdativesscs manufaciuwen

417  |Metalic Sm mancfachanes

418 |Mosaic powdes ! Chena clay wni

41F |Musical Instrumeaniz Manufacturing Lnit

420 |Organic Manure manufaciuring Unil

4721 |Paper Frogucts Manufactunng Uni

422 |Pharmaceulical Foimulation Unils

421 |Pholo colour lak

424 |Pin manufaciurar [wthoul alactro plating)

425 |Printing Ink / Ink Manufacturing Linig

428 |Pulwerising Unils

477 |Aexine & Rexine producis manutacivring unit

428 |Pulveriging Unils

4249 |Sea Shel f Shell washing wmi

430 |S5ea Weed Frocessing Liniis
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34T
431 Seed Froceedings Unil ]
432 EEericultLr: Umit
473 i'_-‘uewig: Treatmeni Plart
434 Etﬂﬂnl}e Foligh Manulaciwring Ung
435 [Silk Processing Unit
438 55421!1!: Units
437 [Small Scap Unils
438 iSuﬂ Drirks Marufactuning Unils
4348 E-E{HBF Cell Menufacturing Linlts
440 |Starch Unils
441 Elm I:|I1II',' Froducis Manufactwrer Unit
4432 5.1aarr' cale n-ﬂu-rmg
dd3 ;5'||ff collar manulaciuring wunil
444 | Signe & Granite Pocbhshing Units
445 ;:SJ.IH]H:-M cotion / Bandage cloih manufaciuring umit
448  [Tissue Cullure Unil
447 E'Iﬂ':r: r treaimeni plant
448 [Weel Procassing Lini
4448 %_‘!'lrn Twisling ! Doukling ! Reeling Unil
Sl No List of Graen Category Indusiny
01 | Assembiing of &cid lead Datieny (up o 10 batheries per day exched ng ead plaie
cashing|
B2 | Alurminium uensils fram alum num cecles
603 | Assembly of air coclerns condioners, repaiting and serdcng
604 | Assembly of boycees, baby cariage and oiher amall non — molorized vahclas
15 | Amtgrrobile tuel oulled (only dispensing)
B | Ayunsedic and Homeopalhss mediane (wilbout boies)
&a7 Baling {hydraudic press) of wasie papers
608 | Bakery Conlechomany’ Sweels production {with predwclicn capacily < 1 tpd wilh ol
&3 of eleckical ovan|
608 | Big tarilizes & bin — pestickce wilhoti =sing ingrganic chamacals
= Hiomass Bnqueties (sun drpng | wilhowt usng ioee or azardous wasies
it Bizcwil rays eic from rolied FUC shesl (using sutomatic vacuam forming machine]
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2]
[ E12 | Elending and packaging of 168

€13 | Biending of melamine resms & diferent powder, addiies by physical mang

£14 | Block making for prinking withoul foundry |exdisding wooden block making)

E15 | Brass & Ball malal wiernsils manulacturing from dicle withoul re-Roling tachily]

E16 | Candy

E17 | Camdboard or comaogased box and paper products (reduceng paper of puap
manutaciunmg and wihout usng boiker]

g18 Carpeniry and wooden furnilure manuiaciurng |exdheding saw mil] with the help of
eleciical (molorised) machines such as eleclic wood planned, sheel saw Gilling
circikar blade ebe

E18 | Camard products (wilhaow using Ashesioa) like pile, plar, |airi well ring. blocks! fles
gic. [should ha done under clased covered shad 1o cantrol fuglihe emission]

2y | Ceramrss colour manutactunng (nof usmg boder and wasse wasle recycing process)

E21 Chalk making from plaster of parnis.

£22 | Chilling plaml and lee making wilhoul use af ammong

£23 | Costed elecirode mandfachuning

E24 | Compact disc, computer floppy & Cassathe manuiacharing

E25 | Compressed axygen gas from crude bouid axygen

E26 | CO2 padovary

EZT | Cothon @nd wonlan heslany making (551 & Cotiage indusimas)

E2B | Cotton spnning & weavng | small scake)

£28 | Decorafion of ceramic cups & plabes by slechic fumnaos

B30 | Diesel Genedabar sals (15 KA 1o 1UVA)

E31 | Diesel pump repairng & sericng

Ed | Cisiled watar

£33 | Eledrnic lamp (bult] manufachring {small scaie)

£34 | Electrical & elecironic ilems s=sambing

£35 | Flavousd bala nul production! grnding

E3& | Fiour mills (dry process)

37 | Fiy ash bncksd blocks manusfachoring

E38 Founlain pen manulachuting

£38 | Glass ampoules & vials making from giass lubes,

E40 | (Hass pudty and saalani
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J4g
THAT | Giass, ceramic, @arinen patients and 1e MAnUIACunng using SIRCInCal kin of nol |
el ving fossi fuel ioins
Gt Gold and Silver smitfry |puriication with acid, smeling cperation and sufunc aod
polishing operalion) jusing less than or equal fo 1 §ire of Sulphuric Acdf Nitric Acid per
manih)
E43 | Growndrul decorlicating (dry)
G244 | Handoomr Carpetl waasing (withaut dyaing and tleaching operation)
L1 Hotels {Lip bo 20 ropms|
1] Irsuilaiion and other coaled papers (excluding paper or pulp manufaciurng |
64T | Jobibing amd machining
G628 | Leather cultng and sShching (more than 10 machings and using motor)
T BG | Leather ioatwear and ieather products (exckiding tanning and mae processing) (except |
cosage scale)
G5 Lubricaing oi & greazes or pelroleum based products {only bending al noma
|Emnperalure)
651 | Manulaciuring of coir itema fram cocom husk
652 | Manuipciuring of meial caps, comalmens ec.
B531 Nanyptaciunng of opscal kenses jesing elecincal fumace)
554 Manulaciurning of pasied wensers withiout using boiler or Tharmic Fluid Heater or by swan
drying
655 | Manulscuring of hoe brush & wite brush
G656 | Manulaciuring of slica gal (aithoul Turnsca)
B&7 | Medical exygen
658 | Mimeralsed wabsa
658 | Oil mill ghani & exiraction (no Fydnogenason’ redning)
Ba0 | Crganic and ingrganic nuiments {by physical midng]
G5 Cirgamic manre jmarual mixng]
62 Painis and vanishes (mixing and blending] fwilhouwl ball mil]
B33 | Packing of pewdared mik
G54 Paper pirs and L-clips.
TB55 | Fhenyll Toilef ceaner form ation & Bofting
(i Resl manufaciurng
6537 | Polythena & Flaslic processad piodud: manutaciwing (wingin plastca)
EGE | Pouriry. haschary, piggery
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Fomer |00mes [withao dyeing and bieaching)

&0 | Pnmling press
E71 Puffed rice {muri) |using, dl, gas or eechical heatng sysbem)
E72 | Raeady mix cemadl eancrale
[ €73 | Reprocessing of wasie cotion
E74 | FHope (Goflon & Flasiic)
E75 | Rubber goods indushy fwith Ealy boiler o)
76 | Scienifie and mathem alicel nplrurents manufaciurng
E7T | Soap Manufachsing {Handm ade without sieam boiing|
ETR | Eolar moduke {Mon conwenlional energy apparaius] Manutad unng unit
78 | Solar power generafon Trough solar pholowolbae cell wind power & mini hydel powes
= 25 M)
BB | Spaca grinding (<20HF maho)
EBT | Steal famiturg wtheyd Spray peinfng
4 | Steeping and proce ssing of grans
83 | Sungecal and medical products nol imeahing effluent’ emission generaling procesoes,
EBd | Synihelic debaigent foemulation,
EHS Tefion based products
288 | Tyres and hubes redreading (withou® boiler]
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ANNEXURE R/32

TaMIL RADU POLLUTION CONTROL BOARD

From

T b, Wijayalakshimi MLE., WL.BA,
Destract Epiranmntal Engingr,
Tairi Nadu Follmsan Centrod BOard,
SAR Complex, Door Mop. 15-4, 12 A3
TrepiE25 531

Tc

The Autharized Signatiry
Mz Bahri Beautisl Country,
5.F Mo, #0006, #0171, #0142,
Genguvanpatti Village,
Periyakylam Taluk,

theni Digtrict

Lemes Mg, DEFSTHCPE Theni F Mo, 0022016 &t 27.10.2016

Sul: TRFCE Board - Canstraction praject - BA/'s bahni Estates Pt Lbd. = NGT

Application ha. 149 of 2016 - Filed by W Ramasubbhu, Advocate, 5ri Yaikundam - pariculas
Bequested - Regarding
Ref: 1, NGT Application Na: 149 of 2016 Fled by V. Ramasubbhe, Adwacate, S0 Valkundan

2. TRCPE Menra Mo : THPOEY LA LAIL/N GT/C LRSS0/ 2016 Dated: 19.10.2018

LLLL ]

| iFite wour king amention te the rederende cited abowe, (e wnit had apefied Far consent and that

the application was returmed with an nstruction fo resubmit the appicaton with additiona
pamiculars and SELAA clearance. In his regard, you are requested to furnish the following parmicidars
within 3 dings ta this office:

A brief descripticn of the project including the hreakup details with respect 1o the
proposed constructed area af the praject which incleded clubhouse, kotels and
athir arrenilied,

Copy of the planning permissson ssued lor the project by the cor missoner,
Directorate of Town and Country Planning,

Whether the Froject iInvoleed construction of sewage treatmant plamt, if 5o, the
details

Whather amy Baiching plant hol mix Dlaﬂl. or ho'low Brick manuwlacturing facilities
e installed af the sive

The details an nember of willasfressdentia houses and ather facilities such as
hotek fresidential houses and other facilities (hotels, Rescrts, Consenticn Centres,
Hospitals et ] under conswmptian

The details of fackimies that ane wet 1o be construched

This may be treated as most urgent.
District Emvironmential Enginger
Tarnil Madu Palluticn Costrel Boasd
Theni



